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GOVERNMENT OF INDIA
(W MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
STARRED QUESTION NO, H_r.
T BEANSWERED ON FRIDAY, THE 24™ JULY, 2026

,j:g:gfli j IMPLEMENTATION OF DISHA 2.0 SCHEME
8.

SHEI G M HARISH BALAYOGL:
SHEI DINESHEHAI MAKWANA:

Will the Minister of LAW AND JUSTICE be pleased to state:

{a) the implementation framework, financial outlay and objectives of various components of
the Designing Innovative Solutions for Holistic Access to Justice (DISHA ) 2.0 scheme for the

period 2026-27 o 2030-31, Stawe-wise, including Andhra Pradesh;

(1) the targets set for the newly launched VIDHI-Sanjeevani component during 2026-27 which

features a Centralized Digital Platform, State-wise including Andhra Pradesh;

(¢} the roadmap of the Government for implementation of Artificial Intelligence (Al)-based

Myaya Setu chatbot under the said scheme;

{d) the number of Common Service Centres, Pro-Bono Advocates and Pro-Bono Clubs in

Andhra Pradesh particularly in Konaseema and Palnadu districts; and

{e) the monitoring mechanism adopted 1o assess the outcomes of the DISHA 2.0 scheme and

ensure last mile access to justice?
ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWALY)

{a) to (e): A statement i3 laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (A) TO (E) OF LOK SABHA
STARRED QUESTION NO. 8 FOR REPLY ON 240772026 REGARDING
IMPLEMENTATION OF DISHA 2.0 SCHEME '

{a) & (b): Designing lnnovative Solutions for Holistic Access to Justice (DISHA)Y 2.0,
Scheme is a Central Sector Scheme with an approved financial outlay of Rs. 255 crore for the
penad 2026-31 for pan India implementation, including Andhra Pradesh. DISHA 2.0 aims at
leveraging technology to develop and enhance the outreach of citizen friendly solution
platiorms for legal services, It includes [owr components viz. Tele-Law: Reaching the
Unreached (free pre litigation advice to all); Nyaya Bandhu (Pro Bono legal Services)
Programme; Legal Literacy and Legal Awareness Programme and VIDHI (Vision for

Integrated Delivery of Harmonized Legal Initiatives)-Sanjeevan.

The Tele-Law conneets people with panel lawyers theough mobile-app and Toll-Free
No. 14454 for rendering pre-litigation legal advice and through use of video/tele conferencing
facilities available at the Common Service Centres (CSCsyVillage Level Entreprencurs
(VLEs) at the panchayat level. Nyava Sahayaks, who are active community based legal

facilitators, have been engaged in the Aspirational Blocks to strengthen service delivery.,

Under Nyaya Bandhu (Pro-Bono Legal Services) Propramme, advocates voluntarily
provide legal assistance to marginalized and disadvantaged sections of society covered under
Section 12 of the Legal Services Awthorities Act, 1987, To strengthen institutional
coordination, Pro-Bono panels have been constituted in 23 High Couts across the country. I
order W instil culture of community led pro-bono services amongst law students, Pro-Bono

Clubs are functional in the Law Schools/Colleges pan India,

The Legal Literacy and Legal Awareness Programme (LLLAP) envisapes engaging
with institutions and building partnerships across stakeholder Ministrics/Departments, to build
capacily of the grassroot workers, legally empower them and spread legal awareness through

workshops, webinars, [EC materials, collaboration with Prasar Bharati and others.

VIDHI (Vision for Integrated Delivery of Harmonized Legal Iniliatives) - Sanjecvani
15 envisaged as a key component under DISHA 2.0 to enhance the monitoring mechanism of
the scheme through development and operationalization of a centralized Inteprated
Dashboard, The dashboard aims to provide a unified interface integrating real-time data
streams from multiple sources to facilitale monitoring of the programme performance, service

delivery and implementation progress. It envisages integration with the Nyaya Setu Al
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Chatbot to facilitate technology-enabled service support and improve user interaction through

Al-driven assistance mechanisms. VIDHI Sanjeevani envisapes overall outreach to 50 lakh P L

beneficiaries over a period of five years e, 2026-31 and has no state-specific targets. &

{€): The Generative Al powered multilingual and multi-model Nyaya Setu chatbot platform
was launched en 29" March, 2026. It helps people understand legal processes, rights, and
next steps through simple voice and fext interactions across 22 Indian languages through
voice-first interface. It wtilizes a Hybrid Betrieval-Aupmented Generation {RAG) architecture
to ensure response are grounded in statutory lepal texts, thereby reducing the risk of Al

hallusination.

{d): The number of Common Service Centres, Pro-Bono Advocates and Pro-Bono Clubs in

Andhra Pradesh, including Konaseema and Palnadu disinets, are as under:

Particulars Andhra Pradesh ! Konaseema | Palnadu
Common Service
13,361 385 527

Centres {C8Cs) L= _
l : District-wise data 1% not |
L = il
i Pro-Bono Advocates T42 P |
| - 1. K.L.EF. College of Law, Guntur,

Andhra Pradesh

2. Damodarnm Sanjivayva National

| Pro-Bono Clubs Law University, Vishakhapatnam, -

Andhra Pradesh

3. Vignan Institute of Law, Guntur,
. Andhra Pradesh
Sewrce: hps:www tele-low ind and hitps./probeno-dof. inhome/fndex

{e}: The Monitoring of the outcome of the Scheme is envisaged through VIDHI- Sanjecvani,
a Centralized Integrated Dashboard apart from regular review meetings, field visits, and direct
feedback by way of regional workshops and through a dedicated Programme Management
Unit {PMUL),

bk



GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
STARRED QUESTION NO. 95
TO BE ANSWERED ON FRIDAY, THE 24™ JULY, 2026

JUDICIAL INFRASTRUCTURE IN SUBORDINATE COURTS

/ﬂtﬁﬂigﬁl

W!;. DR, K SUDHAKAR:
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the present status of infrastructure in the district, subordinate courts in the States of Karmataka
arkl Himachal Pradesh including the number of court halls, residential units lfor judicial oflicers,
couit complexes available vis-d-vis the sanctioned strength of judges;

{b) the details of new court halls, residential units, integrated court complexes and other judicial
infrastructure projects sanctioned, under construction or completed in these States during the last
five vears;

(c) the detals of [unds allocated, sanctioned, released by the Union Government to Karnataka and
Himachal Pradesh under the Centrally Sponsored Scheme for Development of Infrastructure
Facilities for District and Subordinate Judiciary during the said period, year-wise and project-wise;

{d) whether any proposals for additional judicial infrastructure, including digital courtrooms,
Advocate halls, record rooms and residential facilities have been received from these States; and

{e) the steps taken by the Government to strengthen judicial mnfrastructure m these States to address
increasing case pendency and improve access (o justice?

ANSWER
MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRIARJUN RAM MEGHWAL)

{#) tu {e): A Staternent is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (e) OF LOK SABHA

STARRED QUESTION NO. 95 FOR REPLY ON 24072026 REGARDING “JUDICIAL
INFRASTRUCTURE IN SUBORDINATE COURTS™

(a): The Central Government has been implementing a Centrally Sponsored Scheme (C535) for the
Development of Infrastructure Facilities for the District and Subordinate Courts since 1593-94,
The Scheme covers five components, namely Court Halls, Residential Units for Judicial Officers,
Lawyers® Halls, Toilet Complexes and Digital Computer Rooms, As per information provided by
the High Courts of Karnataka and Himachal Pradesh, the details of available Court Halls and
Hesidential Units for Judicial Qfficers in the district and subordinate courts in these States vis-d-

vig the sanctioned strength of judges as on 31.05.2026 is as under:

Stalc Sanctioncd No. of available Court Mo of available
Strength Halls IResidential Units
Kamataka 1308 1278 1199
Himachal Pradesh 192 180 161

Source : MIS Portal

(b): The details of Court Halls and Residential Units compleled under the Centrally Sponsored
Scheme (CES) for the Development of Infiastructure Facilities for District and Subordinate Courts
during last five years and presently under construction (as on 3 1.05.20206) in respect of the States

of Earnataka and Himachal Pradezh are as under:

State No. of Court No.of MNo. of Court No. of Residential
Halls Itesidential Units Malls under Units under
completed completed construction Construction
Karnataka 5Ea 120 218 da
Himachal Pradesh 04 00 36 05

Source - MIS and Nyaya Vikas Portal

{c): The funds released to the States of Kamataka and Himachal Pradesh during last 5 years, year-

wise are a5 under:

(Hs.in crore)

Financial Year Central Funds released to the | Central Funds released to the
State of Karnatalka State of Himachal Pradesh
2021-22 2700 000
2022-23 T B201 0.00
2023-24 133,16 £.00
2024-25 73.92 . 13.62
20025-26 34 0049 i




\
(d} & (c): Under the C55, projecis are identified by the States/UTs and High Courts mncerm:% f
After receipt of the eligible proposals from the StatesUTs, tentative allocation of funds to fj"
States/UTs is done and Mother Sanction is issued to States/UTs. The States/UTs can incur
expenditure on the identified projects within the limit of Mother Sanction while adhering to the
puidelines of CSS, For Financial Year 2026-27, Mother Sanctions of Rs 5.33 crore and 5,195 crore

have been issued to the State of Kamataka and Himachal Pradesh respectively.

In respect of the digital infrastructure for courts, comprehensive digital ecosystem has been
ereated under the eCourls Mission Mode Project 1o support the entive lifecycle of'a case from filing
to final adjudication. For digitalization of courts, funds amounting 1o Rs, 131.73 cr. and Rs. 20.66
¢r. have been released to the High Court of Karnataka and Himachal Pradesh respectively Under

the Phase LI of the ¢Courls Project.

LR bk 2




) @ GOVERNMENT OF INDIA
= MINISTRY OF LAW AND JUSTICE
) DEPARTMENT OF LEGAL AFFAIRS

LOK SABHA
STARRED QUESTION NO. 99
TO BE ANSWERED ON FRIDAY, THE 24" JULY, 2026
\
l\\aﬂ'-'{"_'pé-jl ESTABLISHMENT OF NATIONAL TRIBUNAL COMMISSION
\_A99. SMT. SAJDA AHMED:
Will the Minister of LAW AND JUSTICE be pleased 1o state:

(a) whether the Government is aware of the Judgement of the Supréme Court striking down
certain provisions of the Tribunal Reforms Act, 2021 relating to appointments. tenure and

service condilions;

{b) whether the Government proposes 1o establish a National Tribunal Commission (NTC}
as sugpested by the Supreme Court;

{c) if so, the details and timeline thereot; and

(d) the steps taken by the Government to address concerns relating to the judicial
independence and executive control over tribunals?

ANSWER
MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAWY
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) to {(d): A Stalement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (A) to (D) OF LOK SABHA ® ¢

STARRED QUESTION NO. 9 FOR REPLY ON 24072026 REGARDING
ESTABLISHMENT OF NATIONAL TRIBUNAL COMMISSION ASKED BY SMT.
SAIDA AHMED.

{u): The Hon'ble Supreme Court of Indiz in it jodgment dated 19.11.2025 inthe matler
of Madras Bar Association vs. UQI, W.P.{C) No. 1018 of 2021, iater-alia, vide para-142 of the

said judgement. has struck down certain provisions of the Tribunal Reforms Act, 2021,

{b) to (d): The various judpments of the Supreme Court including the above judgment apply
to the appointments, tenure and service conditions of the members and Chairpersons of

the tribunals.

Further, the statutory provisions as and when enacted, would inter-alia also holistically take
into consideration the various judgments of the Hon'ble Supreme Courl and the directions on

the subject including the judicial independence of the tribunals.

BAER
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GOVERNMENT OF INDIA
R MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

'® LOK SABIA

- STARRED QUESTION KO, 1011

Y TO BE ANSWERED ON FRIDAY, THE 24" JULY, 2026
JﬂLTAﬁ FAST TRACK AND POCSO COURTS

\.-r""i'i.-lﬁ. SHRI RAJKUMAR CHAHAIR:
SHRI JANARDAN MISHRA:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the number of Fast Track Special Courts (FTSCs), including Exclusive POC30 Courts,
functioning in the country, State/UT -wise;

{b) the number of cases instituted, disposed of and pending before these courts during the last three

YOS
{c) the funds released and utilised under the Scheme during the said period, State/UT- wise; and

{d) the measures taken to improve disposal rate of cases and address shortage of vacancies and

infrastructure gaps in FI'S(s?

ANSWER
MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS
(SHRI ARJTUN RAM MEGHWAL)

(n) to{d): A statement 15 laid on the table of the House.

' ETEL




STATEMENT REFERRED TO IN REPLY TO PARTS (a) te (d) OF THE LOK SABHA
STARRED QUESTION NO. 100 FOR ANSWER ON 24" JULY, 2026 REGARDING "FAST
TRACK AND POCS0 COURTS?

(a): A Centrally Sponsored Scheme to sel up Fast Track Special Courts (FTSCs), including exclusive
POCSO (ePOCSO) courls was launched in October 2019, for the expeditious wial and disposal of
pending cases related to rape and offences under the Protection of Children from Sexual Offences
(POCS0) Act, 2012, The Scheme has been extended twice, with the last extension valid up to
31.03.2026 for establishment of 790 FTSCs. The Scheme has been temporarily extended upto 30™
September, 2026, As per the information made available by the High Courts, as of 30.04.2026, 775
FTSCs, including 398 exclusive POCSO (¢-POCSO) Cowrls were functional in 29 States/UTs. The

State/UT-wize details are given al Annexure-I.

{b): ‘The number of cases registered, disposed of and pending before Fast Track Special Courts
(FTSCs) including exclusive POCSO courts, during the last three years, are as under:

Year Cases Regi;tercd - Cases Disposed 1 Cases Pending™
2023 81,471 76,319 202,175
2024 88,902 85,595 2,04,122
025 1,43.936 j A6, 500 2,45.579

* Pending as on 31% December of the resp-ectm years.

{¢): The funds under the FTSC Scheme are released on the pattern of Cenrally Sponsored Scheme
{Central share: State share - 60:40, 90:10) 1o cover the salaries of one Judicial Offcer along with 7
support Staff per FTSC and a Flexi Grant for meeting the day-to-day expenses, The funds are
reimbursed 1o the StatesTITs afler receipl of the expenditure statements from them. The Departiment
has released a sum of 21259.51 crore to the StatesUTs since its inception W ensure the smooth
funclioning of the courts. The State/UT-wise details of central share of funds released during the lasi

three years including FY 2026-27 are given at Annexure-11

{d: To stengthen the functioning of FTSCs, regular review meetings are held via Video
Conlerencing with the States/UTs and the High Courts. The Hon'ble Minister of Law & Justice has
written 1o Hon'ble Chiel Ministers and Chief Justices of the High Courts regarding need for timely
action and strict compliance with timelines under the POCSO Act and Bharatiya Nagarik Suraksha
Sanhita, 2023, In addition, the performance ol FTSCs is a regular agenda item in the Inter-State Zonal
Couneil meetings to improve inter-governmental coordination and expedite justice delivery.

As regards the recruitment of judges and stall in courts, filling up of vacant positions of the
judicial officers in District and Subordinate courts including the FTSCs, is the responsibility of the
State/UT Governments and the concerned High Courts. As per the Constitutional framework, in

2
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exercise of powers conferred under proviso fo Article 309 read with Articles 233 and 234 of r]'u:
Constitution, the State/UT Government in consultation with the respective High Court frames the
rules regarding the recruitment and appoiniment of Judicial Officers.

The primary responsibility for the development of infrastructure facilities for Dislr]n:l'.uq ;
Subordinate Courts in the States/T)Ts, rests with the State/UT Governments. However, Lo augmn‘ldt']
the resources of the State /UT Governments, the Union Government has been implementing a
Centrally Sponsored Scheme for the Development of Infrastructure Facilities for District and
Subordinate Courls by providing financial assistance to the State/UT Governments in the prescribed
fimd sharing between Center and States since 1993-94, At present, there are five components of the
Scheme for which Central assisiance is granted to the StatesUTs viz (i} Court Halls (i) Residential
Units (iii) Lawyers' Halls (iv) Toilet Complexes and (v) Digital Computer Fooms. An amount of
24,51947 crove has been provided as financial assistance to the States/UTs under the Centrally
Sponsored Scheme for the Development of Infrastructure Facilities for Judiciary during the XV

Finance Commission cyvcle.

LLELY
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Annexure -1

FETATl“EMENT REFERRED TO IN REPLY TO PART (A) OF LOK SABHA STARRED
QUESTION NO, 100 FOR ANSWER ON 24.07.2026 REGARDING ‘FAST TRACK AND
® POCS0 COURTS’

-} State/UT-wise functional FTSCs including e-POCSO eourts as on 30.04.2026
Functional Courts =775
5l. Ne. ST FTSCs including exelusive POCSO
exclusive POCSD courts courts
L Andhra Pradesh 16 |G
2. Assam 17 17
3 Bihar 54 48
4, Chandiparh | ]
5, Chhattisgarh 15 [
0, Delhi 18 11
& Goa | 0
8, Giujarat 15 24
Q. Haryana 18 14
10 Himachal Pradesh 0 3
11. Tk l 2
2 Jharkhand* 0 1]
13. Farnataka 30 16
14, Ferala L |4
15, Madhya Pradesh a7 56
14. Maharazhira ik ' i
17. Manipur 2 0
18, Meghalaya 5 5
1%, Miroram 3 ]
20, Napaland | {
21, Odisha 44 23
22, Puducherry | 1
3. Punjab 12 3
24, Rajasthan - 45 30
25, Tamil Nadu 20 20
206, Telangana in 1]
27. Tripura 3 ]
28, Littarakhand 4 0
29, Lttar Pradesh 218 74
30. | West Bengal 8 : g
TOTAL 775 3498
* The State of Jharkhand has decided to exit the FTSC Sl:h_cu_il_- vide |LTI.LL',_I' dated O7.07.2025.

q
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STATEMENT REFERRED TO IN REPLY TO PART (C) OF LOK SABHA STARRED
QUESTION NO, 100 FOR ANSWER ON 24.07.2026 REGARDING ‘FAST TRACK .dlnl"'i’]'.lIr '

POCS0O COURTS’ @
(.
State/UT-wise details of Central Share of funds released under the Fast Track Special
Court during the last three vears

M. In crores)

Amaount Amount Amount
51 No. States/UTs Released in Heleased in Heleased in
2023-24 2024-25 2025-26
| L. | Andhra Pradesh 0 i 0
2 A S53M 5.52B655 1.O73085 [0.2BE3047
3. | Bihar 9.874035 11.35878 221617199
4. | Chandigarh o 0 0
5. | Chhattisgarh 325215 3.70395 4.2178092
a. _D'-:lh.i 346890 1.97544 12.839492
7. | Goa 0.21681 0,49386 0,3473393
g Crujarat 7.58835 §.64255 2.1386089
9. | Haryana 3.46896 790176 7.00002
l 10, .‘_l'_limﬂ.«\:!:lﬂ.l_Pradh 1.95129 222337 5283322
1. |J&K | 232086 1. 48158 1.739484
12. | Jharkhand® 4,76982 0 {
- 13. | Karnataka TA5091 T.65483 80348025
14, | Kerala 25.39E36 13.58115 262767511
15. | Madhya Pradesh 15.37627 16.54431 21.3280045
16, | Maharashtra b.59259 1.23465 245772387
17. | Manipur 0.65043 0.74079 01367199
1%, | Meghalaya 1.626075 1.851975 0.396
19. | Mizoram 0.975645 1.111185 20752012
20. | Nagaland 0.325215 0.370395 0099556
21. | Odisha 0.5212% 10.86492 22. 7717094
22, | Puducherry 0. 195975 0.24693 06008314
23. | Punjab 3.85972 5.92632 4 6H6OR
| 24. | Rajasthan 21.1383 2222537 194445
|25, | Tamil Nadu 6. 496035 6.91404 73159963
26. | Telanpana 760671 4.44474 1.8393415
27, | Tripura 0.9756045 1.111185 00356784
28, | Uttarakhand 1.30086 148158 2.3551831
29, | Uttar Pradesh 4726458 53.B3074 132526408
A0, | West Bengal .70551 1.1111853 1.2913255
TOTAL 200,00 LR 20Hp. 1)
5
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO, 939
TO BE ANSWERED ON FRIDAY, THE 24™ JULY, 2026

A M 18-1) REVIEW OF THE PENDENCY OF CASES IN COURTS

939, DI, KIRSAN NAMDEO:
Will the Minister of LAW AND JUSTICE be plessed to state:

(a) whether the Government has undertaken any review of the pendency of cases in various
eourts across the country, including High Courts and District Counts, if so, the details thereof,
and if not, the reasons therefor;

(b} the present status of implementation of digital judicial infrastructure under the e-Courts
Project Phase-I11;

(¢} the details of funds allocated and released under the project during the last three years,
Stare/UT-wise; and

id} the steps taken by the Government to reduce judicial delays and improve access to justice
through technology and judicial reforms?

ANSWER

MINISTER OF STATE {(INDEENDENT CHARGE) OF THE MINISTRY OF
LAW AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PFPARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

{a) to (d): Disposal of cases pending in various courts lies within the domain of the judiciary,
However, the Government is fully committed to speedy disposal of cases and reducing
pendency. The Government has taken several initiatives to provide an ecosystem for faster
disposal of cases by the judiciary which, inter-alia, includes amalgamation of latest
technologies under the e-Courls Mission Mode Project, better infrastructure for courts, policy
and lepislative measures in the areas prone to excessive litigation.

The Phase-1II of the eCourts Project (2023-2027) was approved on 13.09.2023 with an
outlay of Rs.7,210 crore. Phase [11 envisions a transition towards digital, paperless courts
through large-scale digitisation of records, wider vse of virtual bearings, interoperability
across institutions and adoption of emerging technologies including Artificial Intelligence
(A, analytics and Optical Character Recognition (OCR). The current status of progress made
under eCourts Phase-111 is as under;

i 2977 count complexes are equipped with bandwidth speed ranging from 10 Mbps 1o L

Mbps.
. 1.21 cr. cases have been filed through the e-filing platform.
ili. The e-pavments system has processed fransactions for couri-fee worth Rs. 1,594 crore

and fine worth Rs, 97 crore.
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1,

Vi,
vii.
Viil.

ix.

Xi.

%ii.
Miii.

Xiv.

H¥.

Case Information Svstem (CIS) 4.0 has been implemented in all courts, with enhanced
privacy safeguards and integration with national platforms such as NIDG, e-filing,
virtual courts and Interoperable Criminal Justice System (1CJS).

- More than 35.57 lakh FIRs and 38.36 lakh Chargesheet have been received by the courts

(IS 4.0) digitally from CCTMS.

The eSummons system has been introduced for electronic delivery of summons through
ematl,

Through the Mational Judicial Data Grid (RIDC), litigants can access case information
in reapect of over 32.46 crore cases and over 39.79 crore orders/judgments.

The eourts have conducted over 4.15 cr. hearings through video conferencing, facilitating

remote hearings of undertrials, witnesses and lawyers.

Crver 734 crore pages of court records including legacy records have been digitized across
courfs.

To safely and permanently store court records, a robust digital vault “ludicial Dhgital

Trustworthy Repository™ has been developed.

The JustIS app (22,534 downloads) helps the judpes to effectively organise and monitor

judicial work.

31 Virtual Courts have been established to enable online adjudication of tralfic challans,

2,515 e-Sewa Kendras are functional across High Courts and District Courts 1o provide

citizen centric scrvices to lawyers and litigants.

An Al based sofiware toal called Legal Research Analysis Assistant [LegRAA] has been

developed to aid judges in legal research and document analysis,

The §3WaaS platform hosts 730 Courts websites, ensuring secure and accessible web

infrastructure.

The details of funds released to various High Couwrts, a5 recommended by e-Commillee,
Supreme Court of India, under the eCourts Project during the last three years, are at

Annexure,

In addition, several steps taken by the Government to reduce judicial delays and improve
access to justice through technology and judicial reforms arc as under:

Under the Centrally Sponsored Fast Track Special Courls (FTSCs) Scheme, for the
expeditious disposal of pending cases of Rape and POCSCO Act, 775 Fast Track
Special Courts (FTSCs) including 398 exclusive POCS0O {(ePOCS0) Courts are
functional across 29 States/L'Ts and have collectivelv disposed of 3,87 481 cases.
Arrears Committees have been set up in all 25 High Courts and the District Courts o
clear cases pending for more than five years.

The Governmenl has also enacted Mew Criminal Laws 2023, The Negoutable
Instruments (Amendment) Act, 2018, The Commercial Courts {Amendment) Act,
2018, The Specific Relicf (Amendment) Act, 2018 with a view to reduce pendency.
Allemate Dispute Resolution methods have also been promoted by the Governmend,
Lok Adalat is an imporant Alterative Disputes Resolution Mechomsm available (o
commaon people, where the disputes’ cases pending in the court of law or at pre-
litigation stage are settled/compromised amicably.

[ELL
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ANNEXITHE

e . ETATEIMENI‘ REFERRED TO IN REPLY TO PART (C) OF LOK SABHA UNSTARRED QUESTION

., NO.939 FOR ANSWER ON 24.07.2026 REGARDING ‘REVIEW OF THE PENDENCY OF CASES IN
e (Amonnt in crores)
) ERa HighCourt | F¥ 202324 FY 202425 FY 202526  Total
Released [Expenditure Released Expenditure |Released [Expenditure Total —[Total
, | ‘Relensed ' Expenditure
1 |Allshabad 9608 9387 126 5178 1992|1158 139536 26358
2 |Andhra 4528 (2544 351 31w T 178 9838|7498
Pradesh | i | I
3 Bombay 6954 6954 1458 (8319 10432 (7902 31066 123185
4 Calcuma  (20.15 1673 419 2765 9.5 756 Bh55 |52
5 [Chhanisgarh 2022 1627 3257 12417 974 (4933 10253 (8967
6 |[Delmi 1880 1789 5251 4819 179 [925 L
7 |Geuhaii 232 12.03 1039 9.76 236 2 1437|1379
]
1255 2407 3460 3385 3,65 364 63.84  |6246 |
35 12 988 622 248 [208 1586|1139
T 1.79 i !3.9| 541 N N N 7 I F 1 1
| .
11 |Guart (2772|2172 2 !?3.:1 B89 (3808 1516 13801
12 [Himachal 613 |60 |69 6.89 163 686 2066 [1981
Pradesh i |
3 &K 1537 |62 2198 1453 (1448 [13.33 5183 3438
14 [Markhend  [1247 1039 374 2922 '7.65 4.92 l57.52 14473
15 |Komamka 13586 3237 6765 674 4827 |26.08 115173 [12585 |
16 |Kerale 1563|154 249 (3282 516 1328 109.72 613
17  |Madhya (2336 (229 7954 (7731 s9.14  |46.07 168204 [14628 |
Pradesh | ! [
18 Madms 9069 90,69 9175 9175 (1132|678 (29564 (25024 |
19 [Manipr 1121 1012 7.68 754 2.16 .02 2105 Z0.68
20 |[Meghalayn 344 [3.33 1083 83 381 3.6l 181 1544
21 |Orissa o7 le77 $848  [53.24 1609 (1412 8436 (7413
22 |Pama 3289 3243 11916 8955 5761 [247 20866 12445
23 |Punjah 1493 [14.58 26,13 [26.0 1895 (1877 6001 [59.36
Haryana ! ! |
24 [Rajasthen (2512 198 63.60 3472 l60BE 4636 14869 [1DL.OK
25 [Sikkim 2. L7l 1011 (598 2.51 2.44 1472 1313 |
26  [Telamgana 2279  |22.03 3443 2837 2944  [1242 8706 6302
27 |Wipere 338 053 [B2l (7.5 879 (146 2038 1004
28 [Uttarskhand 1368 1368  [19.95 1985 957 [30.57 632 |63z
| [Total 678.86 (6188 1132791 99740 9il81 64085 261859 235022
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
» DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 978
TO BE ANSWERED ON FRIDAY, THE 24™ JULY, 2026

¢ - (o b) E-COURTS PHASE-TI PROJECT IN PUNJAB

AT

478, SHRI MALVINDER SINGH KANG:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government has reviewed the implementation of the e-Courts Phase-111 project in
Punjab. if o, the findings thercof;

(k) the status of digital coun infrastructure, district-wise;

(e} whether all courts in Punjab have been provided with adequate digital facilities for e-filing and
virtual hearings: and

(d)y the timeline fixed for completion of the remaining work?
ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a): The eCourtz Mission Mode Project Phase-11 is being implemented through an insitutional
framework wherein the e-Commattes, Supreme Court of India provides policy inputs and the High
Courts are implementing agencies. The implementation of the Project, including in the State of Punjab,
15 momtored on a regular basis through periedic review meetings, progress reports and continuous
coordination with the concerned High Court 1o [acililate umely implementation of the apmoved

components under the Praject.
(b): The status of digital court infrastructure, district-wise are at Annexure-1.

(¢} & (d): E-filing 3.0 has béen implemented in all the District Courts in the State of Punjab. Adeguate
digital facilities and infrastructure for virtual hearings have been provided in the District Courts in the

State of Punjab as per the guidelines of the eCommittee, Supreme Courl of India.
ET T

1
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Anhexure-1

STATEMENT REFERRED T'ﬂ' IN REPLY OF LOK SABHA UNSTARRED EUEST[[!E {

78 FOR 24.07. -COURTS PHASE-1I1 'ROJE
The status of digital court infrmastructure, district-wise: (.
Amrifzar X -,'
Sr. |
No. | Product Distributed
L1 | VC Camera (Logitech /BCCO50 (UISE PTZ camera)) _ G
2| MEP (HPYLaserjet MFP M322dw) 1
3| Document Visualizer (Onfinity/VP-666) 3
4 | Public Address System {Ahuja’Ahuja ) 1
F | Computer (HP/HP 440 G% A10) 1z
6 | UPS (Micro Legend 630/ icro Lepend 650 - MTKURAS) 133
7| Seanner (Fujitsu/Fujitsu SP 1 130N} 4
" Drisplay Boards (LG Thin Client 11900 DTMO7, LG 24inch 24MPa00, LG 5
I9MISHEB)
9 | UPS {Microtek/Micro Legend 630 MTKURG3) 21
10 | Computer (HP/HP ProOne 440 GY) 21
11| Scanner (Ricoh/fi8190) E
12| Public Address Svstem {Ahujw.-ﬁ.huja.j 1
13 | Scanner (HP/Scanjet 4600fe ADF legal flatbed) 58 ]
| 14 | Duplex Laser Printer (HP/Laser Jet M208dw) 48
15 | External HDD (SEAGATE/LaCie Rugged Mini 2TB LACHI00298) | A
16| Server LowEnd (Dell PowerEdge T560PowerEdge T5600) ' |
17 | Laptop (HF/ELITEBCOOK 845 RT)
18 | Duplex Laser Printer (HP/MZ0Bdw) R i
19 | MFP (Canon /image CLASS X1440i) §1
20 | Camera USB (A&T/Snap LU2) | i
71 vC Equipmi:ul.{{_}n finity/ Mumeric/ HP/Onfinity OT -5P L W/ I;h}ﬁn:it_l,' T
| VSOXC Onfinity CD43HY {HP Pro One 440 GO Numeric Onfiniti}
21 | Duplex Laser Printer (HP/Laser Jet M208dw) L
23 | MFP {Canon/TmageCLASSX 14400} N - |
21 | UPS {Uniline/SMARTLINE SL-600) 494
25 | Computer {.-‘-".cerf"l.-fﬂmﬁn.{d? LT l44

e e

2T _[_Juph::-. Laser J"'I'II'I.IH:F {HF-‘"'-.I'I Eﬂﬁdw}
28 | 2 KVA Onling UPS System (BPEMF1102)

Ll | OfF | T |

(source: eCommittee, Supreme Court of India)
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Barmala

EI; Froduct Dristribouted
| | VC Camera {Logitech /BCC950 (USH PTZ camera)) 4
2 | MFP {HP/Laserjet MFP M329dw) I
1 | Document Visualizer (OnfinityVP-666) 1
4 | Public Address System (Ahuja/Ahuja ) 2
5 | Computer (HP/HP 440 G9 AIO) 28
6 | UPS (Micro Legend 650/Micro Legend 650 - MTKURGS) 28
3 Scanner (Fujitsu/Fujitsu SP 1130N) 4
" Display Boards (LG/Thin Client 11900 DTM07, LG 24inch 24MP400, LG 2

19M3ISHB)
9 UPS {MicrotckMicro Legend 650 MTEURGS) 14
10 | Computer (HP/HP ProOne 440 G9) L4
11 | Scanner (Ricoh/fik1 90} 1
12 | Scanner {HP/Scanjet 4600fnw ADF legal flatbed) I5
13 | Duplex Laser Printer (HP/Laser Tet M208dw) _ 14

14 | External HDD {SEAGATE/LaCie Rugged Mini 2TB LACO00029E) 2
15| Laptop (HP/ELITEBOOK 45 RT) 3
16 | Duplex Laser Printer (HP/M208dw) 2
17 | MFP (Canon Amage CLASS X1440i) 3
18 | Camera USB (A&T/Snap UZ) 3
19 VC Equipment (Onfinity’ Mumeric! HPYOnfinity OT -5P 1 OW/ Onfinity 1

VSOXC/ Onfinity CD43HY (HP Pro One 440 G% Numeric Onfiniti)

20 | Duplex Laser Printer (HP/Laser Jet M20Bdw) 13
21| UPS (Uniline/SMARTLINE SL-600) 5
22 | Computer (Acer/Veriton Z4714GT) 5
23 Duplex Laser Ponter (HP Laser Jet M208dw) N _2
24 | Duplex Laser Printer {HP/M 208dw) 1
15 1

2 KVA Online UPS System (BPEMEF1102)

{Source: eCommittee, Supreme Court of India)
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Bathinda |
Sr.
No. | Produet L Dristributed
|1 | VCCamera (Logitech /BCC950 (USB PTZ camera)) ]
2 Document Visualizer (Onfnity VP-666) 2
3 Public Address System (Abuja‘Ahuja ) 3
4 Computer (HP/HP 440 GO ALO) i 73
5 | UPS (Micro Legend 650/Micro Legend 650 - MTKURGS) 73
i Seanner {Fujitsu/Fujitsu SP | 130N) 3
7 Display Boards (LG/Thin Client J1900 DTMO7, LG 24inch 2dMP400, 5
LG 19M38HE)
8 UPS (Microtek/Micra Legend 650 MTKURSS) 21
i Computer (HPHP ProOne 440 G9) 23
10 | Scanner (Ricoh/fi8 190) = 1
Il | Public Address System (Ahuja‘Ahuja) - 2
12 | Scanner (HPYScanjet 4600fuw ADF legal flathed) 40
13| Duplex Laser Printer (HP/Laser Jet M208dw) B I
14 | External HDD (SEAGATELaCie Rugged Mini 2TB LACY000298) 4
15 Server LowEnd (Dell PowerEdge T560/PowerEdge 1560) »
16 | Laptop (HI/ELITEBOOK §45 RT) 5 |
|7 | Duplex Laser Printer (HP/M208dw) 15
18 | MFP (Canon Image CLASS X 14401) E 18
| 19 Camera USH (A&T/Snap L2} 6
ag | YC Equipment (Unfinity/ Numeric/ HF/Onfinity OT -SP 1 OW/ Onfinity 19
VSOXE Onfinity CD43HL (HP Pro One 440 G Nimeric Onfiniti) _
21 Duplex Laser Printer {HP/Laser Jet M208dw) -y — 31
22 UPS (Uniline/SMARTLINE 5L-600) 87
13 | Computer (Acer/Veriton Z4714GT) B7 ]
24 Duplex Laser Printer (HFYM 208dw) L
25 2 KVA Online UPS Svatem (BPEMEL102) 3

(Source: eCommittee, Supreme Court of India)
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Faridkot

Sr.
No. | Product Distributed
| | VCCamera (Logitech /BCC950 (USB PTZ camera)) 1
2 Document Visualizer (Onfinity/VP-666) I
3 | Computer (HF/HF 440 G9 ATO) o 21
4 | UPS (Micro Legend 650/Micro Legend 650 - MTETURAS} 21
5 | Seanner (Fujitsu/Fujitsu SP 1130N) 1
6 | UPS (Microtek/Micro Legend 650 MTRURGS) 1
T Computer (HPYHP ProOne 440 G9) 11
8 | Scanner (Ricoh/fig190) - i
9 Scanner (HP/Scanjet 4600mw ADF legal [Tatbed) 14 ]
10 | Duplex Lazer Printer (HP/Laser Jet M208dw) 14
11 External HDD (SEAGATE/LaCiz Rugged Mini 2TB mcgnmzyﬂ} 4
12 | Server LowEnd (Dell PowerEdge T560WPowerEdpe T560) 1
13 Laptop (HIWELITEBOQOEK 845 KT) A
14 Duplex Lazer Printer {H'P“{h"ﬂﬂsdw} 4 o
15 | MFP (Canen Tmape CLASS X1440i) 4
16 | Camera USE (A&T/Snap U2) 4
1 VT Equipment (Onfinity/ Numeric/ HF/Onfinity OT -8P | OW/ Onfinity |
VSOXCS Onfinity CD43HI (HF Pro One 440 GY% Numeric Onfiniti)
I8 | Duplex Laser Prioter (HP/Laser Jet M208dw) LK
19 | UPS (Uniline/SMARTLINE SL-600) o 30
20 | Computer {Acer/Veriton Z4714GT) 30
2] Duplex Lazer Printer (HP/Lager Jet M208dw) 1
21 | Duplex Laser Printer (HP/M 208dw) i
23 2KV A Online UPS System (BPEBIFL 102) 2

(Source: eCommittee, Supreme Court of India)
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Fatehgarh Sahib

2 KVA Ouline UPS System (BPE/ME1102)

ar.,
Mo, | Product - Distributed
I | VC Camera (Logitech /BCC950 (USB PIZ camera)) fr
2 | MFP (HP/Laserjet MEP M329dw) B 3
3 | Document Visualizer (Onfinity/VP-666) 2
4 | Public Address System { Ahuja/Aluja ) oo 3
§ | Computer (HIVILP 440 G9 AID) 52 )
| 6| UPS (Micro Legend 650Micro Lepend 650 - MTKURSS) B
7 | Scanner (Fuitsu/Fujitsu SP 1130N) ________ 2
g | Display Boards (LG/Thin Client 11900 DTMO7, LG 24inch 24MPA00, LG 3
19M3BHR)
9 | UPS (Microick/Micro Legend 650 MTKURSS) — 10
10| Computer (HP/HF ProOne 440 G9) 1
11| Scanner (Ricol/ 681909 1
12| Scanner (HP/Scanjet 4600fw ADF lagal flarbed) 19
13 | Duplex Laser Printer (HF/Laser Jet M20Bdw) 18
14 | Extemnal HDD (SEAGATELaCie Rugged Mini 2TH LACSHI0298) 4
15 | Server LowEnd (Dell PowerEdge T560/FPowerEdge T560) 2
16 | Laptop (HF/ELITEBOOK 845 RT) R el
17 | Duplex Laser Printer (HP/M208dw) i
18 | MFP (Canon /Tmage CLASS X1440i) b
19 | Camera USB (A& T/Snap 112) = fo
0 WO Equipmem_l[ﬂnﬁnilg.-." Mumeric/ HP Oafinity OT -5P .I O {.}pﬁnit_-,- 4
WVSOXC Onfinity CD43HY (HF Pro One 440 G Numeric Onfiniti)
21 | Duplex Laser Printer (HP/Laser Jet M208Bdw) 18
22 | UPS (Unilin/SMARTLINE SL-600) —— 12
21 | Computer {Acer/Veriton ZAT14GT) 12
34 | Duplex Laser Printer (HP/Laser Jet M20Bdw) 3
25 | Duplex Laser Printer (HP/M 208dw) 2 )
6 1

(Source: eCommittee, Supreme Court of India)
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Farilka

Sr.

Ne. | Product = Distribuied
| | VC Camera {Lng:lﬁ:h /BCCYS0 (USB PTZ camera)) 11
2 ['-‘"'F' {HP/Laserjet MFP M329dw) 3
3 | Document Visualizer (OnfinityVP-6h6) 2
4 | Public Address System (Ahuja/Ahuja ) 5 7 .
5 | Computer (HP/HP 440 G9 AIC) 26
6 | UPS (Micro Legend 650/Micro Legend 650 - MTKURES) 26
7 | Scanner (Fujitsu/Fujitsu SF 1 130N) 1
" Dlspiw Boards (LGThin Client 11900 DTM07, LG 24inch I-‘!MPd-D'L'I LG 3
19M3EHB)
[ 9| UPS (Microtek/Micro Legend 650 MTKURES) 8
10 | Computer (HP/HP ProOne 440 GY) 8
11| Scanner (Ricoh/fif190) 1
12 | Scanner (HP/Scanjet 4600fiw ADF legal flathed) pL
13 | Duplex Lager Printer (HP/Laser Jet M20Bdw) 21
14| External HDD (SEAGATE/LaCie Rugged Mini 2TH LACE'ﬂEIl[EE‘lE} 3
15| Laptop (HP/ELITEBOOK 45 RT) 4
16 | Duplex Laser Printer (HP/M208dw) 4
17 | MFP (Canon /Image CLASS X1440i) B
I8 | Camera USB (A& T/Snap U2) o :
ig VI Equipment (Onfinity! Numeric/ HP/Onfinity OT -SP 1 OW/ Onfinity a0
VSOXC/ Onfinity CD43HE (HP Pro One 440 G9 Mumerie Onfiniti)
20 | Duplex Laser Printer (HI'Laser Jet M208dw) 23
2] UPS (Uniline/SMARTLINE S1-600} g
22 | Computer (AcerVeriton ZAT14GT) u 30
21 | Duplex Laser Printer {ITF/M 208dw) 3
24 | 2 KVA Onling UPS System (BFEMF1102)

(Source; eCommittee, Supreme Court of India)
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Feroeepur
&r.
No. | Product ) Distributed
L | VC Camera (Logitech /BCC950 (USB PTZ camera)) 4
2 | MFFP (HP/Laserjct MFP M329dw) : 3
3 | Document Visualizer (Onfinity/VP-666) 1
4 | Public Address System {Ahuja’Ahuja ) ;
3 | Computer (HP/HP 440 G9 AIO) _ 48
& | UPS (Micro Legend 650/Micro Legend 650 - MTKURGS) 48
T | Scanner (FujitswFujitsu SP 1130N) 2
" Drisplay Boards (LG Thin Clicnt 11900 DTMOT, LG 2dinch 24MP400, LG 3
| SMIEHE)
% | UPS (Micratek/Miero Legend 650 MTKLR65) 21
10 | Computer (HP/HP ProOne 440 G99 21
11 | Scanner (Ricoh/fif190) 1
12 | Scanner (HFYScanjet 4600w ADF legal Matbed) 23
13 | Duplex Laser Printer (HP/Laser Jet M208dw) 20
I4 | External HDD (SEAGATE/LaCie Rugged Mini 2TH LAC9000298) 4 ]
15 | Server LowEnd (Dell PowerEdge TS50 PowerkEdge T560) I
16 | Laptop (HF/ELITERGOK 845 R7) = 5
17 | Duplex Laser Printer (HPM208dw) 6
L8 | MFP (Canon mage CLASS X1440i) b
19 | Comera USB (A&1/Snap U2) 5
20 | Duplex Laser Printer (HP/Laser Jet M208dw) 26
21 | UPS (Uniline’SMARTLINE SL-600) 23
22 | Computer (Acer Veriton Z4714GT) 25
23 | Duplex Laser Printer (HP/Laser Jet M208dw) 2
| 24 | Duplex Laser Printer (HPM 208dw) 2
25 | 2 KVA Quline UPS System (BPE/MF1102) 3

(Beurce: eCommiitee, Supreme Cowrt of India)
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Grurdaspur

2 KVA Online UPS System (BPEMF1102)

&1,
No. | Product | Distributed
1 | ¥C Camera (Logitech (BCCY50 (USE PTZ camera)) i i
2 | MFP (HP/Laserjet MFP M329dw) 4
3 | Document Visualizer (Onfimity/VP-666) 3
4 | Public Address System (Ahuja/Ahuja ) 3
5 | Computer (HP/HP 440 G2 AIO) a0
fi | UPS (Miero Legend 650/Micro Legend 650 - MTEUR6S) i
7 | Scanner (FujitswFujitsu 5P 1 130N} 3
2 Dhsplay Boards (L.G/Thin Client J1%00 DTMO7, LG 24inch 24MP400, LG 7
19M3EHE)
| 9 | UPS (Microtek/Micro Legend 650 MTKURGS) 25
10| Computer (HFfHP ProOne 440 G9) 25
Ll | Scanner (Ricol/fi8] 920) 1
12 | Public Address System (Ahuja/Ahuja) 2
13 | Scanner (HPF/Scanjet 4600w ADF legal flatbed) il
14 | Duplex Laser Printer (HP/Laser Jel M208dw) 26
15 | External HDD {SEAGATELaCie Rugeed Mini 2TH LAC0002%8) 3
16| Laptop (HP/ELITEROOK 815 K7) -
17 | MFP (Canon /Image CLASS X1440i) 5
18 | Camera USB (A&T/Snap UZ) _ 4
18 Wi Equ:ipm:nl_[ﬂ]nﬁnil‘f.-' Mumeric! HFYCnfinity OT -RP_i W En}ﬁn:il.‘y 1
VSOXC/ Onfinity CD43HY (HP Pro One 440 GY Numeric Onfiniti)
20 | Duplex Laser Printer (HFYLaser Jet M20Bdw) 23
21 | UPS (Uniline/SMARTLINE SL-600) 12
22| Computer (Acer/Veriton Z4714GT) 12
23 | Duplex Laser Printer (HFYLaser Jet M208dw) 10
24 | Duplex Laser Printer (HPYM 208dw) 4
25 2

(Source: eCommittee, Supreme Court of [ndia)
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Hoshiarpur
Sr.
No. | Produci 1. Distributed - | {
] VC Camera {Logitech /BCCI50 (USB PTZ camera)) 7 __’
2 | Document Visualizer (Onfinity/VP-666) 3 -
|3 | Public Address System { Ahuja/Ahuja ) 4
4 | Computer (HF/HP 440 G9 ATO) N 7
5 | UPS (Misro Legend 650/Micro Legend 650 - MTKLUI65) 7
b | Scanner (FujitsuFujitsu SP 1130N) o 3
= Digplay Boards (LG Thin Client 71900 DTMO07, LG 24inch 24MP400, LG 1
19MIBHR)
& | UPS (MierotekiMicro Legend 650 MTKURSS) 24
% | Computer (HP/HP ProOne 440 G9) 24
10| Scanner (Ricoh/fifi 190) o I
11 | Scanner (HPYSeanjet 4600w ADE legal flathed) a2
12 | Duplex Laser Printer (HP/Laser Jet M208dw) 28
13| External HDD (SEAGATE/LaCie Rugged Mini 218 LACY000298) 5o
14| Server LowEnd (Dell PowerEdge T560/PowerEdge T560) s
15 | Laptop (HP/ELITEBOOK 845 R7) 7
16 | Duplex Laser Printer (HP/M208dw) 2
| 17 | MFP (Canon fimage CLASS X 14404) o 9
| 18 | Camera USB (A& 1/Snap UZ) _ B
19 VI Equipm:nt_l{f)nﬁniu-.f MNumerie/ HPOnfinity OT -5P 1 OWY Onfinity 1
VSOXC/ Onfinity CD43HY (HP Pro One 440 G% Numeric Onfiniti)
_EP Duplex Laser Printer (HPYLaser Jet M208dw) Zh
21 | UPS (Uniline/SMARTLINE S1-600) 12
22 | Computer (Acer/Veriton Z4714GT) 12
23 | Duplex Laser Printer (HP/Laser Jet M208dw) o 9
24 | Duplex Laser Printer (HP/M 208dw) o 5
25 | 2 KVA Online UPS System (BPE/MF1 102) 4

(Source: eCommitiee, Supreme Court of India)
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Jalandhar

(Source: eCommitiee, Supreme Court of India)

271

Ne., | Priduet Distributed
I | ¥C Camera (Logitech /BCCO50 (USB PTZ camera)) R
3 | Docurnemt Visualizer (Onfinity/VT-666) &
3 | Public Address System {Ahuja’Ahuja ) 4 !
6 | Computer (HPYHP 440 GY AIO) 12
7 | UPS (Micro Legend 650/Micro Legend 650 - MTELURGS) 72
8 | Scanner (Fujitsu/Fujitsu SP 1130N) . ;.
g Display Boards {LG/Thin Client J1900 DTM07, LG 24inch 24MT'400, LG 4
L LOn3EHEY )
10| UPS (Microtek/™icro Legend 650 MTKURSS) o 58
11| Computer (HP/HP ProOne 440 G9) 3%
12 | Scanner (Ricoh/fik190) - o 2
13 | Public Address System (Abuja'Ahuja) —— 2
14 | Scanner (HP/Scanjet 4600fnw ADF lozal flatbed) 58
15 | Duplex Laser Printer { HP/Laser Jet M208dw) — 47
16| External HDD (SEAGATE/LaCie Rugged Mini 2T LACI000298) 5
18 | Laptop (HP/ELITEBODK 845 RT) T
19 | Duplex Laser Printer { HP/M208dw) 2
20 | MEP (Canon /lmage CLASS X1440i) I [
21 | Camera USB (A& T/Snap 17) — 6
29 vC Equipme_ml{ﬂnﬂnity.-‘ Mumeric/ HF/Onfinity OT -5F1I. oW/ l:-"!l'l-ﬁﬂil}" 5
VI0XC Onfinity CD4IHI (HP Pro One 440 G9% Numeric Onfiniti)
23 | Duplex Laser Printer {HPYLaser Jet M208dw) iz
27 | UPS (Uniline/SMARTLINE SL.-6040) B
28 | Computer (Acer/Veriton Z4714GT) 1
3| Duplex Laser Printer (HP/Laser Jet M20Bdw) &
31 | Duplex Laser Printer (HPYM 208dw) 6
32 | 2 KV A Online UPS System (BPEMF1102) a




Kapurthala

&r.
Mo FProduct Distributed
] YC Camera (Logitech (BCC950 {USB PTZ camera)) 7
2 MFP (HP/Laserjet MFP M320dw) 2 |
3 Document Visualizer (Onfinity VP-666) 3
4 Public Address System (Ahua/Ahuja ) 7
5 | Computer (HF/HF 440 G2 ATO) 44
6| UPS (Micro Legend 650/Micro Legend 650 - MTKURGS) I
7| Scanner (Fujitsu/Fujitsu SP 11308 E)
g Display Boards (LG Thin Client 11900 DTMOT, LG 24inch 2Z40MP400, LG 5
19M3BHE)
9 | UPS (Microtek/Micro Legend 650 MTKURSS) 17
H]_ Computer (HP/HP ProOne 440 (G9) L7
| 11 Scanner {Ricoh/fif1 ™) 1
12 Scanner {HP/Scanjet 4600fnw ADF legal flatbed) 23
13 | Duplex Laser Printer (HP/Laser Jet M208dw) 23
14 | External HDD (SEAGATE/LaCie Rugged Mini 2TB LACS00298) 5
15 | Server LowEnd (Dell PowerEdge TS60PowerEdge T560) 3
16 | Laptop (HMELITERBQOK 845 R7) 2
17 Duplex Laser Printer (HP/M208dw) 3
18 | MFP (Canon Tmage CLASS X14401) 7
19 Camera LISB (A& T/ Snap U2} A
20 3{3 E-quipmm'ﬂ.[{'_l‘ufm:ily.l' Mumeric/ HF/Onfinity OT -SP 1 ﬂ"ﬁ"l" 'Dllﬁnﬂ}' 4
¢ SOXCY Onfinity CD4IHL {HP Pro One 440 G Numeric Onfiniti)
2 Duplex Laser Printer {HP/Laser Jet M208dw) 5
22 | UPS (Uniline/SMARTLINE SL-600) L
2} | Computer { Acer/Yeriton Z4714GT) 7
24 | Duplex Laser Printer (HP/Laser Jet M20Bdw) ¢
25 | 2 KVA Online LIPS System (BPEMF1102) 4

{Source: eCommittee, Supreme Court of [ndia)
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L iana

!”E?[-r. Produoct . Distributed
| | VC Camera (Logitech (BCC50 {USB PTZ camera)) 28
2 | MFP (HP/Laserjet MFP M129dw) o
3 | Document Visualizer (Omfinity VP-666) 4
4 | Public Address System (Ahuja‘Ahuja ) 13
5| Computer (HP/HP 440 G9 AIO) . 241
6 | UPS (Micro Legend 650/Micro Legend 650 - MTKURGS) 42
7 | Scanmer (Pujitsu/Fujitsu SP 1130N) 7
& Display Boards (LG/Thin Clicnt 11900 DTMOT, LG 24inch 24MP400, LG 20
1985 81HE)
9 | UPS (Microtek/Micro Legend 650 MTKURG5) 38
10 | Computer {HP/HP ProOne 440 G9) SH =
11 | Scanner (Ricol/fig190) 2
12 | Public Address System (Ahuja/Ahuja) 11
| 13 | Scanmer (HE/Scanjet 4600fnw ADF legal flatbed) "
14 | Duplex Laser Printer (HP/Laser Jet M208dw) 85
15 | External HDD (SEAGATE/LaCie Rugged Mini 2TB LACP000298)
16 | Server LowkEnd (Dell PowerEdge T560/FPowerEdpe T36()
|7 | Laptop (HR/ELITEBOOK 845 RT)
I8 | Duplex Laser Printer (HP/M208dw) 14
19 | MFF (Canon /Image CLASS X1440i) 20
20) | Camera LISB (A&T/Snap U2} _ 4]
21 | YE Eguipment (Onfinity/ Numeric/ HP/Onfinity OT -5P 1 OW/ Oinfinity V50XC! '8
Onfinity CD43HI (HP Pro One 440 G9¢ Numeric Onfiniti)
22 | Duplex Laser Printer {(HP/Laser Jel M20Bdw) 54
21 | UPS (Uniline/SMARTLINE S1-604)) 105
24 | Computer (AcerfVeriton Z4714GT) 105
25 | Duplex Laser Printer {HPY/Laser Jet MZ08dw) 7
26 | Duplex Luser Printer (HIVM 208dw) 1
27 | 2 KVA Online UPS System (RPE/ME1102) 5

{Source: eCommittee, Supreme Court of India)
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Mansa
Sr.
No. | Product o Distributed
1 | ¥C Camera (Logitech /BCCYS0 (USB PTZ camera)) 3
2 | MFF [HP/Laserjet MFIP M328dw) 2
3 | Docement Visualizer (Onfinity/V P-666) == I
4 | Public Address System {Ahuja/Ahuja ) 5
§ | Computer (HP/HP 440 G% AIO) i
6 | UPS (Micro Legend 650/Micro Legend 650 - MTKURAS] 33
7| Scanner (Fujitsw/Fujitsu 8P 1130N) 1
g | Display Boards (LG/Thin Client 11900 DTM07, LG 24inch 24MP400, LG i
9 IRHE) 1
% | UPS (Microtek™icro Lepend 650 MTKURSS) 14
10 | Computer (HE/HP ProOne 440 G9) 14
11| Scanner (Ricoh/fi#190) 1
12| Scanner (HP/Scanjet 4600fiw ADF legal flatbed) 17
- 13 | Duplex Laser Printer (HP/Laser Tet M208dw) la
14| External HOD (SEAGATE/LaCie Rugged Mini 2T LACO000298) a |
15 | Server LowEnd (Dell PowerEdge T560/PowerEdge T560) 2
16 | Laptop (HP/ELITEBOOK 845 KT) e
17 | Duplex Laser Printer (HP/M208dw) 3
| 18 | MFP (Canon Amage CLASS X1440i) 7
19 | Camera USB (A&T/Snap L2} 6
a0 YT Equi]:mnj.‘it.{ﬂnl'mit}'.l' Mumenc/ HEOnbinity OT -5P _1 W/ l::}l.'lﬁl'li‘l'j-' 3
| VSOXC Onfinity CDMIHL (HP Pro One 440 G9Y Numeric Onfiniti)
21 | Duplex Laser Printer (FP/Laser Jet M208dw) 11
22 | UPS (Unifine/SMARTLINE SL-6001) 21
43 | Computer {Acer/Veriton ZAT14GT) o - 2]
24 | puplex Laser Printer (HP/Lager Jot M208dw) 2
25 | 2 KV A Online UPS System (BPEMF1102) 3

{Source: eCommittes, Supreme Court of [ndia)
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. Moga
Sr. No. | Product | Distributed
1 VC Camera (Logitech /BCCYS0 (USH PTZ camera)) 5
2 | MFP (HP/Laserjet MFP M320dw) B 2
3 Diocument Visualizer (Onfinity/VP-666) 2
4 Public Address System {(Ahuja/Ahuja ) 3
|5 | Computer (HPFHF 440 G9 AIO) 49
6 LIPS (Micro Legend 650/Miceo Legend 650 - MTEURGS) 49
7 Scanner {Fujitsn/Fojitsu SF 130N s
2 Diisplay Boards (LG Thin Client 71900 DTMO7, L G 24inch Z4MP400, 1
LG 19M3EHE)
';| LIPS (MiceotekMicro Legend 650 MTKURGS) 17
10 | Computer (HPHP ProOne 440 G9) 17
11 Scanner (Ricol/fiB190) B 1
12 | Public Address System {Ahuja/Ahuja) 1
13 | Scanner (HPY/Scanjet 4600fiw ADF legal flathed) 20
14 Duplex Laser Printer (HP/Laser Jet M208dw) 15
L 15 External HDD (SEAGATE/ LaCie Rugged Mini 2TH LACHIGI298) 4
16 Server LowEnd (Dell PowerEdpe T560FPowerlidge Ta60) - 2
17 | Laptop (HPYELITEBOOK. 845 R7) 4
18 | Duplex Laser Printer (HP/M208dw) 4
19 MEP (Cancn Amage CLASS X1440i) = 8
20 Camera USDB (A&T/Snap UE.} ___ &
21 Yo F.qu:pm:nt {Omfinity) Numerie! HFOnfinity OT -5P 1 OW/ Cnfinity 9
VES0XC/ Onfinity CD43IHLY (HP Pro One 440 G9Y Numeric Onfinit)
22 | Duplex Laser Printer (HP/Laser Jet M208dw) 21
23 | UPS (Uniline/SMARTLINE SL-600) 40
24 Computer (Acer/Veriton Z4714GT) 40
25 | Duplex Laser Printer (HP/Laser Jet M208dw) By 2
26 Duplex Laser Printer (HPY/M 208dw) p
27T | 2 KVA Online UPS System (BPEMIEF1102) . 3

{Source: eCommittee, Supreme Court of India)
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S.A.S. Nagar (Mobali

Sr.

No. | Produci e Distributed
1 | VC Camera (Logitech /BOCY50 (USB PTZcamera)) | 10
2 | MFP (HF/Laserjet MFP M329dw) 4
1| Document Visualizer (Onfinity/VP-66&) 3
4 | Public Address System (Abuja’Ahnja ) a

3| Computer (HFHF 440 GO AID) i
& | UPS (Micro Legend 6530Micro Lepond 650 - MTKLTRAS) 79
7 | Scanner {Fujitsu/Fujitsu 5P 113014} 3
B | UPS (MicrotekMicro Legend 650 MTKURGS) 5
% | Computer (HR/HP ProDne 440 GO) >
10| Scannes (Ricoh/G8190) !
11| Scanner (HP/Scanjet 4600fnw ADF legal flathed) 40
12| Duplex Laser Printer {(HP/Laser Jet M208dw) 41
13 | External HDD (SEAGATE/LaCie Rugged Mini 2TH LACY00MI9§) 4
14 | Server LowEnd (Dell PowerEdge TS60/PowerEdge T560) 2
15 | Laptop (HP/ELITEBOOK 845 R7) 7
16 | Duplex Laser Printer (1HIP/M208dw) 22
17 | MFP (Canon /image CLASS X 1440i) 14

| 18 | Camera USBE (A& T/Snap 112) &
14 vC Equ.ipmmt_{{_}r;t'lnit_'r.u' Numeric/ HFYCnfinity OT -SP 1 oW (_Zr[lf'mit:.f g

WIORE! Onfinity CDA3HL (HP Pro One 440 G Numeric Onfiniti}

21 | Duplex Laser Printer (HP/Laser Jet M20%dw) N 28

21 | UPS (Uniling/SMARTLINE SL-600) 121

22 | Computer (Acer/Veriton Z4T14GT) 121

23 | Duplex Laser Printer (HP/Laser Jet M20%dw) 11

24 | Duplex Laser Printer (HP/M 208dw) B

23 | 2 KVA Online UPS System (BPE/MF1102)

{Source: eCommittes, Supreme Court of India)
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Pailianboni

Sr.

No. | Product Distributed
| VC Camera (Logitech (BCCY50 (USH FTZ camera)) 1 =
2 Document Visualizer (Onfinity/VP-666) ]
3 | Computer (HP/HP 440 GO ALY f
q UPS (Micro Legend 650/Micro Legend 650 - MTKURGS) 6
5 | Scanner (Fujitsu/Fujitsu SP 1130N) 1
6 | UPS (Microtek/Micro Legend 650 MTELRAS) 17
7 | Computer (HF/HP ProOne 440 G9) A
L Boenner {Ricoh/fE 190} N 1
9 Scanner {HP/Seanjet 46006nw ADT legal Nathed) 14
10 | Duplex Laser Printer (HP/Laser Jet M20Bdw) 13
11 External HDD {(SEAGATELaCie Rupgged Mini 2TB LACS0002098) 2
12 | Laptop (HMELITEBOOK 845 RT) 3
13 Duplex Laser Printer (HP/M208dw) 1
14 | MFP (Canon /Tmage CLASS X1440i) 4
i35 | Camera USB (A&T/Snap U2) =i o= i 2
16 Y Equjpnwnl_{ﬂnﬁnil}r.-' Mumeric/ HP/Onfinny OT -SPll oWy l.':‘:rnﬁnng.r 7
V30XC/ Onfinity CD43HY (HP Pro One 440 GY Numeric Onfiniti)
17 Duplex Loser Printer (HP/Laser Jet M20Bdw) 13
18| UPS (Uniline/SMARTLINE SL-600) k|
1% | Computer (Acer/Veriton ZATI4GT) - o 36
20 | Duplex Laser Printer (HPM 208dw) 1
2] 2 KVA Online UPS System (BPE/MF1102) l

{Source: eCommittee, Supreme Court of India)
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Patiala

| .
| =

Sr.

Mo, | Froduct izt ritmted
1 | ¥C Camera (Logitech /BCCYS0 (USH PTZ camera)) L0
1 | Docoment Visualizer (Onfinity/VP-666) o & "
3 | Public Address System {Ahuja/Ahuja ) 5
4 | Computer (HP/HP 440 G9 AID) 75
5 | UPS {Micro Legend 650/Micro Legend 650 - MTKLURGS) 75
6 | Scanner (FujitswFujitsu SF 1130N) 4
4 Display Boards (LG Thin Client J1900 DTMO7, LG 24inch 24MPAM), LG %

F9NIRHE)
B LIPS (Microtek/Micro Legend 650 MTEUR6S) 32
9 _| Computer (HP/HP ProOne 440 G9) 12
10 | Scanner (RicolV'fiB150) 1
11 | Pablic Address System (Ahuja Ahuj) 3
12 | Scanner (HPScanjet 4600fow ADF legal flathed) 35
13 | Duplex Laser Printer (HP/Laser Jet M208dw) 4
14 | External HDD (SEAGATE/LaCie Rugged Mini 2TB LACOIG0298) b
153 | Server LowEnd (Dell PowerEdge T560/PowerEdge T560) 1
16 | Laptop (HFYELITEBOOK 845 RT) N L
17 | Duplex Laser Printer (HPAM208dw) 4
18 | MFP (Canon /Tmage CLASS X1440i) 19
19 | Camera USB (A& T/Snap U2) 8
59 | ¥€ Equipment (Onfinity Numeric/ HP/Onfinity OT -SP 1 OW/ Onfinity "

WEORCY Onfinity CEM3HE (HE Pro One 440 G% Numerie Onfniti)
21 | Duplex Laser Printer (HP/Laser Jet M2Z08dw) 3
22 | UPS {Uniline/SMARTLINE SL-600) 135
23 | Computer (Acer/Veriton Z4714(T) o 133
24 | Duplex Laser Printer (HP/Laser Jet M208dw) 3
25 | Duplex Laser Printer (HP/M 208dw) &

2 KVA Ouoline UPS System (BPE/MF1102) 4

{Source: eCommittee, Supreme Courl of India)
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i Rupnagar i
Sr.
Mo | Produeet Distributed
I VO Camera (Logitech RCCOS0 (USE PTZ camera)) 8
| 2 | MFP (HP/Laserjet MEDP M329dw) 4
i Document Visualizer (Onfinity/VE-666) 2
1 Public Address System (Ahuja/Ahuja ) 3
5 Computer (HP/HP 440 G5 ALCH) _ 57
6 UPS iMicro Legend 850/ Micro Legend 650 - MTEURGS) 57
| 7 Scanner (Fujitsu/FPujitsu SP 1130N) 2
P Display Boards (LG Thin Client 11900 DTMO7, LG 24inch 24MP404, LG 4
Lo 19M38HB)
9 | UPS (Microtel/Micro Legend 650 MTKURAS) 8
10 | Computer (HP/HP ProCine 440 G9) B
11 | Scanner {Ricoh/fif190) . 1
12 Scanner {HP/Scanjet 4600w ADF legal {lathed) 20
13 Duplex Laser Printer (HILaser Jet M20Kdw) 20
14 | External HDD (SEAGATELaCie Rupged Mini 2TH Inﬂtﬂﬂﬂﬂ-ﬂﬁ?ﬂ} 4
15| Server LowEnd {Dell PowerEdge TS60/PowerEdge T560) I
16 | Laptop (HP/ELITEROOK 843 R7) 3
17 | Duplex Laser Printer (HP/M208dw) 2
18 | MFP (Canon /Image CLASS X1440i) 4
19 | Camera USB {A&T/Snap U2) b
ag | ¥ Equipment (Onfinity/ Numeric/ HP/Onfinity OT -5P 1 OW/ Onfinity l
VSOXC/ Onfinity CEMAHL (HP Pro Omne 440 GB Numeric Cmifiniti)
21 Diuplex Laser Printer (HPYLaser Jet M20Bdw) I8
22 | UPS (Uniline/SMARTLINE SL-600) B
21 | Computer {Acer/Veriton Z4714GT) 8
24 | Duplex Laser Printer (HP/Laser Jet M208dw) 5
25 | Duplex Laser Printer (HP/M 208dw) I
16 | 2 KVA Online UPS System (BPE/MF1102) 3

{Source: eCommittes, Supreme Courl of India)
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Malerkotla

Sr. No. | Product Distributed
1 VC Camera (Logitech /BOCYS0 (USBE PTZ camera)) 2
2 MEP (HP/Laserjet MFF M329dw) J
3 Document Visoalizer (Cnlnity/V P-6606) 1
4| Computer (HP/HP 440 G9 ALY 22
S | UPS (Micro Legend 650/Micro Legend 650 - MTKURSS) 22
6 Scanner { Fujitsu/Fujitsu SP 1130N) - !
" Display Boards (LG Thin Client 71900 DTMO7, LG 24inch 24MP400, 1.G ,
i 19M3BHE) o
R UPS (MicrotekMicro Legend 650 MTKURGS) s
9 Computer { HPYHP ProCne 440 G%) . Z
10 Seanner (HFYScanjet 4600w ADF legal flathed) fi
1 Dhiplex Laser Printer (HP/Laser Jet M20Bdw) 5
|2 External HDD (SEAGATE/LaCie Rugped Mini 2TB LACI000298) 1
13| Laptop (HF/ELITEBOOK 845 R7) 3
14 Duplex Laser Printer (HP/M2Z08dw) |
15 MFP (Canon /image CLASS X 1440} 2z
| 16 | Camera USB {A&T/Snap U2) 2
| 17 | ¥C Equipment (Onfinity/ Numeric! HPfOnfinity OT -SF I OW/ Onfinity ]
V30X Onfinity CD43HV (HP Pro One 440 G% Numeric Onfiniti)
18 Duplex Laser Prinder (HP/Laser Jet M208dw) ]
19 | MFP (Canon/ImageCLASSX14403) t
| 20 | UPS (Uniline’SMARTLINE SL-600) E
21 Computer (Acer/Veriton Z4714GT) 19
| 22 Duplex Laser Printer (HP/M 208dw) &
3 2 KVA Online UPS System (BPE/MF]1102) 1

{ Souree: eCommitice, Supreme Court of India)




Sangrur

Mo, | Produet - Distributed
1 VC Camera (Logitech /BCCO50 {(USE PTZ cameral) = LD
2 MFP (HP/Laserjet MFP M120dw) 2
3| Document Visualizer (Onfinity VI™-666) 4
5 Public Address System {Ahuja/Ahuja ) o f
f Computer {HF/HF 440 G% ATO) - &0
7 | UPS (Micm Legend 650/Micro Legend 650 - MTKURSS) 80
B Scanner {Fujitsw/Fujitsu SP 1130N) 3
9 Display Boards (L.G/Thin Clisnt J1900 DTMO7, LG 24inch 24MP400, 1.G 5

190 3BHE) B

10 | UPS (Micratek/Micro Legend 650 MTKURGS) 18
11 Computer {(HPYHF ProOne 440 G9) =~ = ”L
12 | Scanner (Ricoh/fi8190) 1
14| Scanner (HP/Scanjet 4600fnw ADF legal flathed) 36
15 | Duplex Laser Printer (HP/Laser Jet M208dw) 30
16 External HDD {(SEAGA'TE/LaCie Rugped Mini 2TH LACOOO0ZGE) i
17 | Server LowEnd (Dell PowerEdge T36iPowerEdge T560) 3
18 | Laptop (HMELITEBOOK $45 RT) 10
19 | Duplex Laser Printer (HP/M208dw) 8

20 MFP (Canon /Image CLASS X1440i) 11

21 | Camera USB {A&T/Snap U2) - 10

23 Vi Equlpmentl{ﬂnﬁulty.l'wumari:f HF/Onfinity OT -5P1i oW/ l':hjﬁninr 4

VA0XC/ Unfinity CDA3HE (HP Pro One 440 G99 Numeric Onfiniei)

23 Duplex Laser Printer (HP/Laser Jet M208dw) - 36
|26 | MFP {Canon/TmageCLASSX14407) B !

&7 UPS (Uniline/SMARTLINE SL-600) 59

28 | Computer {Acer/Veriton Z4714GT) S 59

30 Duplex Laser Printer (HPYLaser Jet M208dw) o
31 | Duplex Laser Printer (HP/M 208dw) 5

32 2 KV A Online UPS System (BPEMEL02) 4

(Source: eCommittee, Supreme Court of India)
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SBE Magar

Br.
Mo, | Product | Distributed
1 VC Camera (Logitech /BCCSS0 (USE PTZ camera)) 3
3 Document Visualizer (Onlmity/V P-find) I
3 | Public Address System { Ahuja’ Ahuia ) 2
6 | Computer (HPYHP 440 G& ATO) o g
7"_ UI'S (Micro Legend 630/Micro Legend 650 - MTKURES) 2
b Scanner (Fujitsu/Fujitsu SP 1130N) 1
g Display Boards {LG."I'hm Client 11900 DTMOT, LG 2dinch 24MPA00, LG 1
19MIBHE)
|10 | UPS {Microtek/Micro Legend 650 MTKURSS) - 16
11| Computer (HP/HP ProOne 440 G9) 16
12 | Scanner (Ricol/fiB | 90) 1
13 Public Address System (Abwja/Abuje) 3
14| Scanner (HPfScanjet 4600fnw ADF legal flathed) 15
15 | Duplex Laser Printer (HP/Laser Je1 M208dw) 15
16 | External HDD (SEAGATE/LaCic Rugzed Mini 2TB LAC9000298) 3
I7 | Server LowEnd {Dell PowerEdge T560/PowerEdpge T560) I
I | Laptop (HIELITEBOOK 845 R 4
19 | Duplex Laser Printer (HP/M208dw) 2
20 | MFF (Canon [Image CLASS X1440i) 5
21 | Camera USB (A&T/Snap U2) . - 4
32 V[ Equhjm:nt_{ﬂnfiuit_-,-f Numeric/ HPYOnfinity OT —!’3?_1 oW/ lt_':l|:_1ﬁ|1|it;||I 1
WO Onfinity CDA3IH (HP Pro Cioe 440 G Numernc Cinfiniti)
23 | Duplex Laser Printer (HP/Laser Jet M208dw) 16
27 Lrs LUnl'IlntJ‘SMAHTL[H!E SE-6400 42
28 | Computer (Ager/Veriton Z4714GT) 42
3| Duplex Laser Printer (HP/Laser Jet M208dw) 3
3T | 2 KVA Online UPS System (BPE/MF1102) 2

(Source; eCommittee, Supreme Court of India)




Sri Mulitzar Sahil

EI:. Produet Distributed
1 VC Camera {Logitech /BCC50 (USE PTZ camera)) 3
2 | MFP (HP/Laserjet MFP M120dw) 4
3 | Document Visualizer {Onfinity/V P-666) 1
5 | Public Address System (Ahuja’Ahuja ) 3
6 | Computer (HP/HP 440 G9 AID) 40
7 | UPS (Micro Legend 650/Micro Legend 650 - MTKURGS) 40

E | Seanner (Fujitew/Fujitsu SP 1130M) . |
g Dizplay Boards (LG Thin Client 11900 DTMO07, LG 24inch 24MPA00, 1O 4

1OMAZHB)
10| UPS (Microtek/Micro Legend 650 MTKURES) 10
1| Computer (HPYHP ProOne 440 G9) io
12 | Scanner (Ricoh/fi190) !
13 | Public Address System (Ahuja/Ahuja) i
14 | Scanner (HP/Scanjet 4600fniw ADF legal flathed) I8
15 | Duplex Laser Printer (HP/Laser Jet M208dw) 17
16 | External HDD (SEAGATE/LaCie Rugped Mini 2TH LACODO0298) 4
17 | Server LowEnd (Dell PowerEdge T560/PowerEdge T5600) I
I8 | Laptop (HMELITEBOOK 845 BT 3
19 | Duplex Laser Printer (HP/M208dw) L7

20 | MFP (Cenon /Tmage CLASS X1440H) 9
21 | Camera USB (A& T/Snap U2) 6
a3 | VL Equipment (Onfinity/ Numeric/ HF/Onfinity OT -58 1 OW/ Onfinity &

VAOXNCS Oofintty CDEIHE (HP Pro One 440 G Numeric Onfinif)

21 | Duplex Laser Printer (HP/Laser Jet M208dw) 21
27 | UPE (Uniline'SMARTLINE S1-600) 56
28 | Computer (Acer/Veriton Z4714GT) 56
30 | Duplex Laser Printer (HP/Laser Jet M20Bdw) 4
31| Duplex Laser Printer (HP/M 208dw) ;
32 | 2 KVA Online UPS System (BPEMF1102) 3

{Source: eCommittee, Supreme Court of India)
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Tarn Taran

2 KV A Online LIPS System (BPE/MF1102)

(Source: eCommitiee, Supreme Court of India)

4."»’0-'-1

Sr.

No. | Product Diztriboied
I | ViC Camera (Logitech /BOCY50 (USE PTZ camera)) 1
2 | MFP (HP/Laserjet MFP M329dw) 2
3| Document Visualizer (Onfinity/VP-666) i
4 | Public Address System (Ahuja/Ahuja ) 2
> | Computer (HP/HF 440 G9 ATO) 50
6| UPS (Micro Legend 650/Micro Legend 650 - MTEUR6S) 50
7| Scanner (Fujitsw/Fujitsu 5P 1130M) — I
8 Display Boards (LG Thin Client 71900 DTMO7, LG 2dmch 24MP400, LG 1

1963 EHE]
|9 | UPS {Microtek/Micro Legend 650 MTKLURAS) 14

10| Computer (HE/HP ProOne 440 G2} 14

L1 | Scamner (Ricoh/Ti8190) ]

12 | Public Address System (Ahuja/Ahuja) 2

13 | Scanner (HP/Scanjet 4600w ADF legal flathed) 20
14 | Duplex Laser Printer (HP/Laser Jet M205dw) 20
15 | External HDD (SEAGATELaCic Rugged Mini 2TE LACHOD295) 4
16 | Server LowEnd (Dell PawerBdge T560PowerEdpe T560) 2

17 | Laptop (HPVELITEBCKOE 8§45 R7) 3

18 | Duplex Laser Printer (HP/MZ08dw) ]
19 | MFFP (Canon lmage CLASS X ]440i) 9

20| Camera USB (A&T/Snap UZ) b

a1 | Y€ Equipmm:l_(ﬂnﬂni}}f Numeric! HP/Cafinity OT -SI"_[ oW/ 1;11_1I'milj.r 3

VIOXC/ Onfinity CD43HI (HP Pro One 440 G Numeric Onfiniti}

22 | Duplex Laser Printer (HP/Lagser Jet M208dw) 19

23 | UPS (Uniline/'SMARTLINE SL-601) 38

24 | Computer (Acer/Veriton Z4714GT) 38

23 | Duplex Laser Printer (HP/Laser Jet M208dw) 4

26 | Duplex Laser Printer (HP/M 208dw) 2
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Videa Conferencing equipments supplied in the District Courts of Punjab under eCourts Phase - 111

Sr, No. | Sessions Division/Sub-Division VI Sets allocation sitewise

| Amritzar 4

i Ajnala 1

E| Habua Hakala 1 - . T
i Fazilka 1

5 Abaohar 1

i Ialalabad 1

7 Batala N N 1 T ]
K Jalandhar 1

9 Makodar 1

L0 Samrala 1

I Khanna - 1

12 Payal 1

13 Mihal Singh Wala 1

14 Baghapurina 1

15 Fathankot 1

16 Patiala p

17 Dera Bassi 1

18 Kharar 1

i9 Malerkotky 1

20 Sunam | —
21 Muonak | =
2z Dhuri | '
23 M slout L

24 SHS Nagar 1 - o
25 Khadoor Sahib 1

[Source: eCommittes, Supreme Court of India)
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
LEGISLATIVE DEPARTMENT

LOK SABHA
UNSTARRED QUESTION NO., 988
TO BE ANSWERED ON FRIDAY, THE 24 JULY, 2026

CONSTITUTION AMENDMENT BILLS

|#88. SMT. MALA ROY:

Will the Minister of LAW AND JUSTICE be pleased to state:

(&) the number of times the Constitution of India was amended during the last twelve years;

and

(k) the details, along with the title of the Constitution Amendment Bills, year-wise?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW

AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF

PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

{a) and (b): The Constitution of India was amended eight times during the last twelve years
and the details of the said Constitution Amendment Bills, as enacted, are as under:

1.

o]

fad

The Constitution (Ninety-Ninth Amendment) Act, 2014 (relating to the Mational
Judicial Appointments Commission to replace the collegium system for appointing

Judges to the SBupreme Court and High Courts)

The Constitution {One Hundredth Amendment) Act, 2015 (relating to the land
boundary agreement between India and Bangladesh)

The Constitution (One Hundred and First Amendment) Act, 2016 (relating to the
Goods and Services Tax in India)

The Constitution {One Hundred and Second Amendment) Act, 2018 (relating to
constitutional status o the National Commission for Backward Classes)

The Constitution (One Hundred and Third Amendment) Act, 2009 (relating to
reservation for Economically Weaker Sections in Government jobs and educational

insiiutions)

The Constitution (One Hundred and Fourth Amendment) Act, 201% (relating o
extending the reservation of seats for Scheduled Castes and Scheduled Tribes in the

1
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Lok Sabha and State Legislative Assemblies for another ten years, until Jamery 23,
2030}

The Constitution {One Hundred and Fifth Amendment) Act, 2021 (relating 1o
amendments in arlicle 342A and consequential amendments thereto in articles
338B and 366 of the Constitution)

The Constitution (One Hundred and Sixth Amendment) Act, 2023 (relating to
reservation of seats for women in the House of People and in the Legislative

Aszemblies of the States).

o e o
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
. LEGISLATIVE DEPARTMENT

LOK SABHA
UNSTARRED QUESTION NO, 990
TO BE ANSWERED ON FRIDAY, THE 24™ JULY, 2026

%%

\ﬂ\;{j SIR ELECTORAL ROLL REVISION

\ /990, SHRI GAURAV GOGOIL:
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the details of the Special Intensive Revision (SIR) of electoral rolls undertaken since its inception,
including the number of electors covered, applications received, names added, names deleted, names
corrected, and any other eategory of revision carried out during the exercise, Stale-wise;

{h) the reasons on which names have been deleted from the electoral rolls under the SIR exercise,
along with the number of deletions under each reason/category and the safeguards put in place to
prevent wrongful deletion of eligible electors, State-wise; and

(¢} whether the Government o the Election Commission has conducted any independent review or
evaluation of the SIR process 1o assess ils accuracy, transparency and impacl on volter énrolment and
deletion, if 50, the details and the findings thercof?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHREI ARJUN RAM MEGHWAL)

{a): As per the Press Note of the ECI, the Special Intensive Revision (SIR) of electoral rolls is being
carried out in several phases across the country, with the objective of ensuring that the electoral rolls
ar¢ accurate, up-io-date, and free of ineligible or duplicate entries, while ensuring that no eligible
elector is left oul,

Phase I: The SIR was first undertaken in the State of Bihar, ahead of the Elections to the State
Legislative Assembly in the year 2025, The exercise involved house-to-house enumeration by Booth
Level OfMicers (BLOs), distribution and collection of enumeration forms, publication of a draft
electoral roll and providing a specific period for filing claims and objections, and subsequent
publication of the final electoral roll afier due verification.

Phase 1I: The similar process was followed during Phase-1I for nine States and three Union
territories, namely, Chhattisgarh, Goa, Gujarat, Kerala, Madhya Pradesh, Rajasthan, Tamil Nadu,
Uttar Pradesh, West Bengal and Andaman & Nicobar Islands, Lakshadweep and Puducherry from
Dctober, 2025 o April, 2026,

44




Phase I1I: The SIR is presently underway or proposed in the remaining States/UTs not covered in
Phase | and II, including the National Capital Territory of Delhi, in sccordance with a schedule
notified by the ECL, which is subject to revision from time to time based on operational requirements.

Throughout the exercise, consolidated data on enumeration, additions, deletions, and corrections is
compiled and published by the ECI on its official website and by the respective Chiel Electoral
Officers of the States/U'Ts concemned, as the revision progresses.

{b): As per the Press note of the ECI, the deletions during SIR are carried out only after due
verihication by Booth Level Officers {BLOs) through house-to-house enumeration, and broadly fall
under the following categories: (i) death of the elector; (i) permanent shifting of residence; (iii)
duplicate entries of the same elector in more than one place; and (iv) electors found untraceable
despite repeated visits,

The fellowing safeguards have been put in place by ECI to prevent wrongful deletion of eligible
electors:

{1} Prior intimation and door-to-door visits by BLOs, with a minimum of two-three attempts
before an elector is treated as untraceable;

{i1) Deletion only after recording reasons in the prescribed enumeration format and fellowing
the process under the Registration of Eleciors Rules, 1960,

(it} Publication of drafi electoral rolls and a statutory period for filing claims and objections
{(Forms 6, 7 and 8) before the mll 15 finalised;

{iv} Provision for appeal before the District Magistrate/designated appellate authority and
further recourse ta the Chief Electoral Officer:

{v) Deployment of Booth Level Apents { BLAs) nominated by political parties to verity entries
and flag discrepancies during the enumeration and elaimsfobjections stages.

{c): The Hon'ble Supreme Court, in 15 judgment dated 27.05.2026 in W.P. (C) 640 of 2025 titled
Assoctation for Democratic Reforms & Ors, vs. Election Commission of India & Ors., examined the
legality of the SIR process and held, dnter alia, that the SIR exercise 1s within the statutory mandate
of ECI under the Representation of the People Act, 1950, and is consonance with the Election
Commission's constitutional obligation under Article 324 to ensure free and fair elections.

Further, it 1s evident from the Press Note of the ECL, that it carries out internal quality checks at cach
stage of IR, mcluding cross-verification of BLO enumeration through supervisory officers, random
sample audits of deleted entries, and public disclosure of drall and final rolls o enable scrutiny by
political partics and electors, Grievances received during the claims and objections period are
cxamined and, where found valid, names are restored before finalisation of the roll.

L L
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO, 992
TO BE ANSWERED ON FRIDAY, THE 24" JULY, 2026

4’5'1.‘-?‘? ) ACCESS TO JUSTICE OF PERSONS WITH DISABILITIES

Vgﬂ-. SHRI MAGUNTA SREENIVASULU REDDY:
Wwill the Minister of LAW AND JUSTICE be pleased 1o state:

(a) the details regarding the legal aid services presently available for persons with disabilities,
including the nature of assistance provided and the coverage thereof;

(b} the details regarding the functioning, mandate and outreach of specialised Legal Services
Units (IL.Us)} established for persons with mental illness and intellectual disabilities;

() the details regarding the accessibility standards prescribed and implemented for judicial
infrastructure, including courts, tribunals and legal service instifutions, o ensure access
for persons with disahilities;

() whether e-Courts Phase-111 provides for enhanced accessibility features for persons with
disabilities, including digital accessibility, assistive technologies and inclusive design
standards; and

{e) if 0, the details thereof, including the timelines for implementation and the monitoring
mechanisms to ensure effective compliance?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

{a) and (b): The Government has undertaken several measures (o make available aflordable,
quality and speedy lepal services o the common man, including persons with disabilitics. The
legal Services Authorities (LSA) Act, 1987 provides for free and competent legal services to
the weaker sections of the soeiety including Persons with Disabilities. As per Section 12(d) of

the LSA Act, 1987, “a person with disability as defined in clause (i} of section 2 of the Persons
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(c):

with Disabilities (Fqual Opportunities, Protection of Rights and Full Participation) Act, 19557
i entitled to free legal aid.

MALSA is also implementing a specific Scheme for Persons with Disabilities named
MALSA (Lepal Services to Persons with Mental Tliness and Persons with Intellectual
Disabilities) Scheme, 2024, This Scheme aims 1o ensure thal legal services are responsive 1o
the specific legal and social needs of persons with mental illness and persons with intellectual
disabilities. Under this Scheme, specialised ‘Legal Services Unit for Persons with Mental
Iliness & Persons with Intellectual Disabilities (LSUM} called *Manonyay' units have been
established in all States/UTs except Lakshadweep. The LSUM is the primary institutional
mechanism for the delivery of legal services to persons with mental illness and persons with
intellectual disabilities st Mental Health Establishments, Police Stations, Courts, Railway
Stations, Bus Stands, Beggar's Homes, Women's Protection Homes, Child Care Institutions,

Prisons, Detention Centres, Front Offices and through Home Visits,

The details of the persons with disabilities provided legal services under the Legal

Services Authorties Act, 1987 during the last three fnancial years is as under:

Financial Year Number of persons with disabilities

provided legal services

2023-24 11,591
202425 8,313
2025-26 15,280

The Government is implementing a Centrally Sponsored Scheme for development of
infrastructure facilities for the District and Subordinate Courts by augmenting the resources of
the State Governments/UTs for construction of Court Halls, Residential Units for Judicial
Officers, Lawyers” Hall, Digital Computer Rooms and Toilet Complexes, As per guidelines of
the Scheme, the States/UTs ensutes that the proposed infrastucture have disabled-frendly
design. The building design are in conformity with the requisite norms/accessibility standards
as laid down by Central Public Works Department, Department of Empowerment of Persons

with Disabilities. Ministry of Social Justice and Empowerment, from time to time,
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(d) and (e): The e-Courts Mission Mode Project is being implemented in & phased manner
across the country with the objective of swengthening the use of Information and
Communication Technology (ICT) in the judicial system. The eCommittee, Supreme Court of
India is the governing body that oversees the eCourts project and provides policy planning,
strategic direction and guidance to the project for effective implementation of all components.

Under eCourts Project Phase I11, there are 24 components that have several significant
measures devised to foster the creation of a mbust and accessible digital infrastructure for
citizens tncluding persons with disabilities. Provision bas been made for providing enhanced
accessible ICT enabled facilities to persons with disabilities, at a budgetary outlay of Rs. 27.54
crore and using S3Waa8 platform (Secure, Scalable and Sugamya Website as a Service) that
makes the website friendly for persons with dissbilities, at a budgetary outlay of Rs. 6.33 crore.
83WaaS platform has features for easy wvisibility of content for partially and completely
visually challenged citizens.

LR

48




GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION Ny, 994
TO BE ANSWERED ON FRIDAY, THE 24™ JULY, 2020

%ﬁiﬂ} REFORMS IN THE COUNTRY'S CRIMINAL JUSTICE SYSTEM
4. SHRI GANESH SINGH:

Will the Minister of LAW AND JUSTICE be pleased to state:

{a) whether the Government has successfully implemented the Bharativa Nyaya Sanhita,
Bharatiya Magarik Suraksha Sanhita and Bharativa Sakshya Adhiniyam with effect from 1 July
2024, marking a historie reform of [ndia's criminal justice system, if so, the overall progress of
its implementation, StateT T-wise;
(b} the number of police personnel. prosecutors and investigating officers trained under the
new criminal laws, State/U T-wise;

(c) the number of cases registered under major new provisions relating o orgamsed crnime,
terrorism, electronic evidence and community service;

{d} the measures faken to ensurc a smooth transition from the previous legal framework,
meluding imtegration with digital criminal justice platforms; and

() the implementation status in Madhyva Pradesh, particularly in Satna Dhstrict, along with the
future roadmap for strengthening cilizen-centric criminal justice delivery?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MECGHWALY)

(a): Yes Sir, as per information provided by the Ministry of Home Affairs, the Bharatiya Nyaya
Sanhita, 2023 (BNS), the Bharatiya Magarik Suraksha Sanhita, 2023 (BNSS) and the Bharatiya
Sakshya Adhiniyam, 2023 (BSA) came inlo force throughout the country with effect from |

July 2024,

The States and Union Termilories have taken necessary measures for their
implementation, including issuance of relevant notifications and rules, adoption of digital

applications and capacity building of stakehalders.
1
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(b): Training of police personne] and other State-level stakeholders is primarily undertaken by
the respective State and Union Territory Govemments. In addition, the Bureau of Police
Research and Development (BPR&D) has conducted capacity-building programmes and

webinars for Master Trainers and other stakeholders across all 36 States and Union Territorics.

Since 2024, BPR&D hias trained 83,740 officers and stakeholders from the five pillars of the
criminal justice system, including Master Trainers. The cadre/position-wise, State/UT-wise
and vear-wise details are given in Annexure-1. The Master Trainers have also been utilised by
Stale training institutions for conducting further training programmes within the respective

States and Union Territories. The details of such traiming are given in Annexure-I1L

{€): As per the latest “Crime in India” report released in 2024, the State/UT wise cases registered
for  organised — crimes anid terrorism are EIVEN in Annexure-111L
The data related to the number of cases registered wherein the provision of electronic evidence

and community service, were availed is not maintained by the Ministry of Home Affairs,

(d): The Nyaya Sanhitas has been implemented throughout the country with effect from 01
July 2024, including the State of Madhya Pradesh. Further, ‘Police’, and *Public Order’ are
Suate-list subjects gs per the Seventh Schedule of the Constitution of India. The responsibilities
to maintain law and order, protection of life and property of the citizens including investigation
and prosecution of erime and criminals rest with the respective State/UT Governments and are
competent 1o deal with such offenses under the extant provisions of law, which also meludes
the implementation of the Nyaya Sanhita. However, the Central Government supplements their
efforts by providing financial support for augmentation of eriminal justice infrasiructure under
various schemes, including the Inter-Operable Criminal Justice System (ICJS) 2.0, Schemes

for Modernisation of Forensic Capacities and Nirbhaya Fund-supported projects,

(¢): As per information provided by the High Court of Madhya Pradesh, several steps have
been taken for cffective implementation of the Bharativa Nyaya Sanhita, 2023, Bharatiya
Nagarik Suraksha Sanhita, 2023 and Bharatiya Sakshya Adhiniyam, 2023 throughout the State,
including Satna District. Judicial Officers have been imparted orientation and training through
the Madhya Pradesh State Tudicial Academy. Necessary amendments have been carried oul in
the Case Information System (C15) and e-Courts software to facilitate implementation of the
new eriminal laws. The District Judiciary is regularly monitored through the adiministrative
side of the High Court 1o ensure smocoth transition and expeditious disposal of cases. The future
roadmap  includes continuous capacity building of Judicial Officers and court staff,

strengthening digital court infrastructure, effective implementation of e-Courts Phase-111,
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greater use of technology or case managemnent, and improving accessibility, ransparency and

efficiency to provide citizen-centric ¢riminal justice delivery,
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STATEMENT REFERRED TO IN REPLY OF LOK SABHA UNSTARRED QUESTION
NG, 994 FOR 24072026 REGARDING “REFORMS IN THE COUNTRY'S

Annexore-l

CRIMINAL JUSTICE SYSTEM"

Details on number of officers traincd by Burcau of Police Rescarch and Development

(BIREs )
Ctlyim Noof 1ok :
W:J:il,!: ﬁiﬂ:-::':s Palice '_,;:1::5 Froscoutors :]ﬁ'::: Er:::: Total -:l;._'i*:f." {RLUTE ?I':.T:II:'
CTFTNy | Semimars
Sinde T Etnte UT | Staie | UT | Siate | UT | Stade | LI'T | Stnike | UT | CAPF| CPD

Bhopul 161 2383 : ﬁ-'l_r 1148 1 -EJ-I} 180 | 4578 | BED | 505 :I.El IREEE Ilﬁ-'?_ 20 _I'?J- -T-'ET 13_5-ﬁl
Chomdignrh 128 250 1;!6 3k a7 202 E7 3 3 i 2% | FSAL | 20T 97 s | 151K (21218
'ily{ll:rnl;a-;l i<l 200k a3z 586 £ ol 4 s 0 B252 [ 173 BOL3 | 1017 | 474 0 1047H ilﬂ-h‘i!
Bengalior i 278 13 ] i 0 L ] f oo 27 13 U o |0 L

Faipur Th R34l | 247 | 9EG I a7 B 40 i Rt O [IB3S| 265 | 22 a1 | 659 | 11354
Kolkats 12 i | 154 | 490 C U 1 210 0 B |0 | 4206 | 20 | 950 | 652 ) d1% | fola
Cihziabail T To5% | 07 el o | 018 | 189 | 236 i ITE | @ | B433 | 60F | 745 | 519 : 205 | 10509
Hul Total|  62F 38T | 3Tdl | 3E28 | 1B 3aal | 455 | 5420 | B9) [ 15T | 239 | 4GEEZ| R351 | 2317 | 1TRX ﬁlTﬂRt;ﬂHH
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EFERRED T

IN REPLY OF LOK SABH

Annexure-11

LDOUESTION

NO. 994 FOR  24.07.2026 REGARDING “REFORMS IN THE COUNTRY'S

CRIMINAL JUSTICE SYSTEM™

Details on Capacity Building by States/UTs on Nyaya Sanhita:

=

;l. ‘ Palice Prkaimi Proseculors Julicml nfficers Faremesic experis
N | R | vaible | Trained | Availble | Trained Avaitable | Trained | Avaitable | Trained | Available | Trained
Siates
i | f}nﬂ;:jll;: 677y | S4764 1494 1564 00 iy 574 574 131 131
1| A;::;:Th“ 12277 12277 128 128 10 11 3 32 8 &
3 Assam Sa4T4 | 54474 941 94| 02 iz 159 A5 i 1
1 liihar ABGRE dHGER EEILY 1300 anl gl 1675 735 121 125
_5 Chhnitiszark EIVE L RLEC ] ] 1] ] 1] L 269 491 42 1] Sis
%i E{rill_ : ?:'EIITE ITIIEEILI 139 L 53 43 44} 40 i3 33
7|  Gujarne 65863 | 65863 2054 2054 K59 B5% 1157 1157 258 259
H Hnryann 53054 __E.IE'S# 2323 2123 Qi 0 533 555 T TH
9 'IE“H“;:::‘ 15504 | 13345 i Al 176 176 157 83 65 4
1 | Jharkhand IRzH2 FLKEL] i 4 169 I &l A LN A (13
11| Karnntska | 45324 | 4860 | 2660 1241 957 43z 1137 1157 W67 46T
iz Keraln SR8 | 48623 2] 2031 198 158 628 #28 168 157
i3 Tﬂ:‘::ﬁ Rz | smrT | a2 5262 1043 1043 1744 1744 137 177
t4 | Moharashies | 1H0052 | k] 52 2232 4232 7 T4 2285 Xl4d 297 297
15 hlanipur 40693 S 437 437 42 42 18 48 3_2 22
16| Moghalays | 3674 | 36M 159 | 1se | 24s 245 53 5 12 12
17| Mizoram 6229 B2 215 214 52 52 8 T 4 14
1 H-;-hml ig450 | 1ige 1356 1386 0 0 20 20 18 38
1| Odisha sz | saam | em 1870 1154 1192 H3z B2 £l Rl
| Punjab 1885 | siew | 2237 1237 a61 M Ti4 714 &0 B0
21| Rajasthan | 95770 | 63112 341 14 453 433 1506 1312 271 71
1| Sikkim | 8T8 i i i a5 45 3t 22 . | u
23 | Tumil Madu 1oITe | wuTs | 3926 wzs | 10 | 320 1253 1253 200 240
2% | Telangana | 53115 | 2777 | 110 680 262 162 0 440 10 40
25 | Tripurn aem | 2900 | o33 | x| iz | aes T 7 29 29
20 | Uitarakhand 3 I_3 I_ 23131 Tk Fixlh 1o 108 i 2RE i ]
27 f:f;égle,- | 2w | amen | vom | e 1238 | 2239 80 | 2689 232 232
28 | WestHengnl | S033% | 41422 21l il 145 in Fbs #il st | s
Umbon Territarsss
: e

53




'| Amdaman &

i Nicobar 4475 4475 &l il 15 i3 |L I1 1B 18
2 | Chandigarh 5926 S92 294 M5 26 24 3 3l B g2
 Daman & .-'
3 Diw Dadrn & ald Y K] 5 15 T 7 7 7 ] i
Magar Haveli |
4 i BETTS ] A 1417 1817 303 R W] gt B 158 158
5 JEIK L LU A0 q43 Ti2 261 i | 286 284 33 i3
h Lodakh I 2345 1345 P 27 i B z oS ] [L]]
T | Lakshadweep I 524 314 1] Il Pl 1 3 E] i 1]
B Faducherry M 377 il i1 el n 24 I It Ia
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exure-111

STATEMENT REFERRED TO IN REPLY OF LOK SABHA UNSTARRED QUESTION

NO.

994 FOR 24.07.2026 REGARDING

18

CRIMINAL JUSTICE SYSTEM™

iRMS _IN THE

State/UT-wise Cases Registered as per *Crime in India Report” 2024;

OUNTRY'S

55

Tatal | Total Petty —
5. No. State/UT Organised Organised _
g : by Terrorists
Crimes Crimes
] Andhra Pradesh 12 343 0
2| Arunachal Pradesh 2 P . 2
3 | Assam 0 & g 4
4 | Bihar 62 24 1
5 Chhattisgarh 12 7 . 0 N
£ LS g 2 B
7 Ciujarat 140 34 ]
$ | Harvana 76 37 il
9 | Hmachal Pradesh 0 5 0
10" | Jharkhand 57 | i
11 | Karnataka 0 ' 16 0
12 [Kemla 20 3 0
13 | Madhys Pradesh | 202 25 =
14 | Maharashira BT 28 0
15 | Manipur 0 ( 4 |
16 M:ghala}'a_ 3 o | 3
17 | Mizoram (0 0 o0
18 | MNagaland 0 0 0
19 | Odisha (0 o | 0
20 | Punjzh 40 15 e
21 | Rajasthan o 94 a0 0
22 | Sikkim : = 0 0 0
23 | Tamil Nadu 1 g il
24 | Iﬁlungarm 7 57 (1
25 | Tripura = 0 0 - T,
26 | Uttar Pradesh 18 36 0
27 | Unarakhand 0 2 ¢ |
28 | West Bengal 5 3 I
29 [ A&N Islands 0 0 0
30| Chandigarh 3 [ % |
31 | D&N Haveli and Daman & Diu i 0o 0
32 | Delhi 20 180 [
33 | Jammu & Kashmir i 0 5 0
34 | Ladakh 0 ] 0
35 | Lakshadweep 0 B 0
36 | Puducherry 5 1 0
Total 840 876 24
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 997
TO BE ANSWERED ON FRIDAY, THE 24™ JULY, 2026

4Lﬁ1dﬂ-"'.') DISTRICT COURT INFRASTRUCTURE IN ANDHRA PRADESH

Vg?. SHEI PRABHAKAR REDDY VEMIREDDY:
Will the Minister of LAW AND JUSTICE be pleased to state:
{4) whether the Government has undertaken any study regarding the existing district court
infrastructure in Andhra Pradesh;
(b) if 50, the details regarding the list of court infrastructure proposed, under construction and

presently functional across Andhra Pradesh, district-wise, particularly in Nellore District;

(¢} the details regarding the total amount of funds allocated. released and ubilised for the
construetion of district-court infrastructure in Andhra Pradesh over the last five years, district-wisc

ncluding Nellore District;

{d} the details regarding the total number of judicial vacancies at present in district-courts across

Andhra Pradesh, district-wise, inclading Nellore Distriet; and

(¢} the details reparding the list of district court infrastructure projects that have been pending for
more than 5 vears, including the steps being undertaken to resolve such delays across Andhra

Pradesh, district-wise, particularly in Nellore Distrnet?
AMSWER

MINISTER OF STATE (INDE'ENDENT CHARGE)} OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHEI ARJUN RAM MEGHWAL)

fa) & (b): The primary responsibility for development of infrastructure facilities for District and
Subordinate Courts rests with the State Governments/UTs. However, to augment the resources of
States T Ts, Central Government has been implementing a Centrally Sponsored Scheme (USS) for
the Development of Infrastructure Facilities for Judiciary in the District and Subordinate Courts
sinee 1993-94. The Scheme covers five components namely Court Halls, Residential Units for
Judicial Officers, Lawvers' Halls, Toilet Complexes and Digital Computer Rooms, The Scheme is

appraised by a third party ageney across the country including the State of Andhra Pradesh for jts
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effectiveness. The Scheme is also appraised by the Department Related Parliamentary Standing
Committes (DRPSC).

Under the CS8, projects are identified by the StatesUTs and High Courts concerned. Afier receipt
of the detailed demands from the States/UTs, tentative allocation of funds to States/UTs 15 done and
Mother Sanction is issued to States/UTs. The States/UTs can incur expenditure on the identified
projects within the limit of Mother Sanction while adhering to the guidelines of CS5. For Financial
Year 2026-27. Mother Sanction of Rs .79 crore has been issued 1o the State of Andhra Pradesh,

The Scheme had sunset date of 31.03.2026 and has been temporary extended up to 30,09.2026,

As per information provided by the State Government of Andhra Pradesh, the district-wise
details of court infrastructure presently functional and under construction across Andhra Pradesh,
including Wellore District are at Annexure-I.

(c}: Funds released and utilized by the State of Andhra Pradesh for construction of district-court
infrastructure, including Mellore Distriet during last five years under the CS3 are as under:

5. No Financial Year Funds Released (Rs. in crore)
] 2021-22 0.00
2 2022-23 2250
3 2023-24 49 82 =
4 2024-25 | 0.99 =
5 2025-26 30.98
Total 104.29

(d): The district-wise details regarding 1otal number of judicial vacancies in the courls across
Andhra Pradesh as received from High Court of Andhra Pradesh are as under (As on 31.05.2026):

Sr No, I Name of the Judicial Sanctioned Strength Vacancy
I District*
- & | Ananthapur 63 - 15
& | Chittoor 80 24
3 | East Godavari 80 12
4. Guintur % 4
8, Kadapa 49 3
2
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Sk No. Name of the Judicial | Sanctioned Etrn'.-ugll". Vacancy
District™ |

B, Krishna | 107 13
7. Kurnool 76 19
8. Nellore 4G &
9. Prakasham 50 7
10, "~ Srikakulam 41 g
kks Visakapainam T 10

B Vizianagaram 32 5
I3 | West Godavari 67 q

r Tatal 875 137

* The territorial Jurisdiction of district courts is different from the admimstrative/revenue Lerritorial
Junsdiction.

(e): As per information provided by the Government of Andhra Pradesh, two infrastructure projects
started before year 2021 are still under construction. These projects are (i) Residential Quarter to
accommodate Civil Judge (Senior Division) at Rnmachandrapuram, District — Konaseema, and (ii)
Construction of six Courts building complex at Adeni, Distriet — Kurnool. An online monitoring
mechanism in form of Nyayva Vikas Portal is in place for collection and monitoring of progress of

projects under the Scheme.

LLLL L)
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Annexure-1

STA FERRED ISTARREDY

OQUESTION NO, 997 FOR 24.07.2026 REGARDING DISTRICT COURT
INFRASTRUCTURE IN ANDHRA PRADESH

District Name | Total No. of Projects
Completed/Tunetional Under Construction

Annamayya
Anakapalli
East Godaveri
Eluru
" YSR Kadapa
Tirupati

—_

L B N I - A

Vizianagaram

e ———

Parvathipuram
Dr. B R. Ambedkar

Konascema
Krizshna

Lt O — I — T I I — 0

Kurnool
Mandyal
West Godavri
Chittoor
Kakinada
NT.R |
Visakhapatnam
Prakasam
Srikakulam
ﬁngnl:
Nellore

Anathapuramu

Lo = A I — 3 I —

—

1

I
I|
|
|

s
\

Vizianagaram
Guntur
Total

| =] 2| @ @] @] =] =] =] -
=] = =

|
=
Ed
s
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 1013
TO BE ANSWERED ON FRIDAY, THE 24™ July, 2026

d.s.['ﬂﬂu) SUPREME COURT COLLEGIUM RECOMMENDATIONS

013, SHRI MATHESWARAN V S:
Will the Minister of LAW AND JUSTICE be pleased to state:

{a} the number of Supreme Court Collegium recommendations on the transfer of High Court
Judges that are pending with the Governmeni for more than six months; and

(b} the number of Supreme Courl Collegiom recommendations on the appointment of High
Court Judges that ave pending with the Government for more than one year?

ANSWER
MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW

AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRIARJUN RAM MEGHWAL)

{a) & (b): Article 222 of the Constitution of India stipulates that the President may, afier
consultation with the Chief Justice ol India, transfer a Judge from one High Court to any other
High Court. As per the Memorandum of Procedure (Mol?) for appointment and trangfer of High
Court Judges, the proposal for transfer of High Court Judges is initiated by the Chief Justice of

India in consultation with four senior-most puisne Judges of the Supreme Court,

The MaoP further provides that the Chief Justice of India is also expecied to take into
account the views of the Chief Justice of High Court from which the Judge is to be transferved,
a5 also the Chief Justice of the High Court 1o which the transfer is to be effected, besides taking
inlo account the views of one or more Supreme Court Judges who are in position to offer views.
The personal factors relating to the concemed Judpge, including the Chief Justice, and his

response o the proposal, including his preference of places, should invariably be taken into
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account by the Chiel Justice ol India and the first four puisne Judges of the Supreme Count
belore arriving at conclusion on the proposal. All transfers are to be made in public interest i.e
for promoting better admitistration of justice throughout the country, No timeline has been
prescribed in the Mol for transfer of judges from one High Court to another.

Appointment of Judges to the Supreme Court and High Couns is made under Articles
124, 217 and 224 of the Constitution of India and according to the procedure Iaid down in the
Memorandum of Procedure (Mol®) prepared in 1998 pursuant to the Supreme Court Judgment
of October 6, 1993 (Second Judges case) read with their Advisory Opinion of October 28, 2
1998 (Third Judges case). As per the Mol the respensibility for inthation of proposals for
appointment of Judges in the Supreme Courl vests with the Chiet Justice of India, while the
responsibility for intiation of proposals for appeintment of Judges in the High Courls vests
with the Chief Justice of the concerned High Court, in consultation with two senior-most puisne
Judges of the High Court. As per the Mol the High Courts are mequired lo make
recommendations at least 06 months before the occurrence of a vacancy. For appointments to
the High Courts, the views of concerned State Government are obained in accordance with the
Mol The recommendations also have to be considered in the light of such other reports as may
be available tw the Government in respect of the names under consideration. The
recomimendations of the High Court Collegium. the State Governments and the Government

of India are then lorwarded 1o the Supreme Court Collegium (SCC) for advice.

Appointment of Judges in the higher judiciary 15 a continuous, integrated and
collaborative process between the executive and the judiciary. [t requires consultation and
approval from various Constitutional Authorities both at State and Central level, Only those
persons whose names have been recommended by the SCC are appointed as Judges of the High

Courts,

L
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GOVERNMENT OF INDIA
MINISTRY OF LAW ANDJUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 1033
TO BE ANSWERED ON FRIDAY, THE 24" JULY, 2026

FAST TRACK SPECIAL COURTS AND SPECIAL POCSO COURTS

et

033, SMT. ANITA NAGARSINGH CHOUHAN:
Will the Minister of LAW AND JUSTICE be pleased to state:

{a) whether the Government is aware of the fact that there is a requirement of Fast Track Special
Courts (F15Cs) and Special POCS0 Courts for the speedy disposal of cases relating to women and
children in the tribal and rural areas of the Ratlam-Jhabua-Alirajpur Parliamentary Constituency:

{b) if 50, the details of the number of Fast Track Special Courts and Special POCSO Courts currently
operational or proposed in the said Constituency, including the number of cascs registered, disposed
of and pending during the last two years; and

{c) whether the Government proposes to set up additional FTSCs as part of the strengthening of
judicial infrastructure for the eardy resolution of pending cases in the said Parliamentary
Caonstituency, and if so, the details thereof?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

{a) to {e): As per the information made available by the High Court of Madhya Pradesh, 67 Fast
Track Special Courts (FTSCs), including 56 exclusive POCSO Courts, are functional under the
Centrally Sponsored Scheme of Fast Track Special Courts (FTSCs). Of these, two FTSCs, including
one exclusive POCSO Court, are functional in Ratlam district, while one FTSC is functional in
Jhabua district, for the expeditious disposal of cases relating to rape and offences under the
Protection of Children from Sexual Offences (POCS0) Act. No FISC is functional m Aliragpur

district.




The number of cases instituted, disposed of and pending before the FISCs, includi
exclusive POCSO Courts, in Ratlam and Jhabua districts during the last two vears is as under:

District - Cases Cases Cuses
A Instituted Disposed Pending®
Ratlam 2024 472 260 ({3}
2025 343 338 606
Thabua 2024 266 135 418
2025 231 154 493
* Pending as on 3 1st L}EEELnl:ﬂ' of the respective years.

.

The establishment of District and Subordinate Courts, including Special Courts, falls
within the administeative domain of the respective State Governments, in consultation with the
High Courts concerned, Accordingly, the setting up of additional FTSCs is considered by the State
Government in consultation with the concerned High Count, keeping in view the pendency of
eligible cases and the availability of resources. At present, no proposal for seiting up additional

FTSCs is under consideration of the Government in the said Parliamentary Constituency.

o
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GOVERNMENT OF INDIA
MINISTIRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 1110
TO BE ANSWERED ON FRIDAY, THE 24" JULY, 2026

U“"J'J e DGETARY PROVISIONS FOR JUDICIAL INFRASTRUCTURE

4’

110, SHRI HARISH CHANDRA MEENA:

Will the Minister of LAW AND JUSTICE be pleased 1o state:

(a) the funds allocated in the Union Budget 2026 for judicial infrastructure, digitisation of courts
and hwman resource development;

{b) whether the current budgetary provisions are adequate for the effective and expeditions disposal
of cases pending in various courts;

{c) the details of the sanctioned and vacant posts of judges, judicial officers and court stafl in the

courts of Rajasthan, particularly in the Tonk-Sawai Madhopur Parliamentary Constituency; and

{d) the steps taken by the Government to ensure accessible, speedy and effective justice for the
citizens of the Tonk-Sawai Madhopur Parliamentary Constituency?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)
(a) & (b)y Under the Centrally Sponsored Scheme (C55) for Development of Infrastructunc
Facilities for the District and Subordinate Courts, a sum of Rs. 810 crore has been allocated in the
union boudget 2026 for judicial infrastructure. In addition, swm of s, 1200 crore has been allocated
in the union budget 2026 for the eCourts Project Phase-111 being implemented for digitisation of
courts including necessary training and capacity building programmes. Adequate budgetary
provisions are made under these Schemes based on approved outlays and availability of funds.
However, the expeditious disposal of cases depends on multiple factors including complexity of
ease, gquality of investigation. availability of relevant evidence and presentation thereof by the
Advocates, timely delivery of the court processes, active participation of the parties, judicial

procedures etc.
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{c): As per information provided by the High Court of Rajasthan, the details of sanctioned an
vacant post of Judges, judicial oflicers and eourt staff in Rajasthan High Court as on date are as
under:

! Catezory Sanctioned Strength Working Strength Vacancy
.Iudgaéu . 50 39 | 11
Judicial Officers 1722 1517 205
Courl Staff 18832 11226 7606

Further, the details of sanctioned and vacant post of judicial officers and court staff under

the Tonk and Sawai Madhopur Judgeship as on date are as under;

Category | Sanctioned Strﬂlgth | Warking Strength Vacancy
i Tonk Judgeship -
Judicial Officers 11 i 29 - a1
Court Staff 412 247 'iﬁS_
i Sawai Madhopur Judgeship -
Judicial Officers 25 24 01
~ Court Stafl 321 194 127

{d): The Government of India, in coordination with the State Government and the Judiciary, has
taken several measures to ensure accessible, speedy and effective justice across the country,
including in the Tonk—Sawai Madhopur Parliamentary Comstituency. Financial assistance is
provided under the Centrally Sponsored Scheme (CSS) for strengthening of coun infrastructure.
Tele-Law services are available through Common Service Centres (CSCs) to provide pre-lilgation
legal advice. Under the eCourts Project, digital services such as e-Filing, e-Pay, Vinual Courls,
video conferencing and the Mational Judicial Data Grid (NJDG) have been implemented. Free legal
aid is extended through the Legal Services Authorities. Alternative Dispute Resolution (ADR)
mechanisms, including Lok Adalats and mediation, are also being promoted for expeditious

resolulion ﬂfdispulﬂ-&.

L o

65



. GOVERNMENT OF INDIA
MINISTRY OF LAW AND.JUSTICE
DEPARTMENT OF LEGAL AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO, 1120
TO BE ANSWERED ON FRIDAY, THE 24V JULY, 2026

. 80

WY
?b ?, RESERVATION LAW IN THE NINTH SCHEDULE OF THE CONSTITUTION

120, SHRIE TUKARAM:
Will the Minister of LAW AND JUSTICE be pleased (o state:

(a) whether the Union Government has received any request from the Government of Karnataka
to include the State’s reservation law providing 56 per cent reservation for Scheduled Castes,

Scheduled Tribes and Other Backward Classes in the Minth Schedule of the Constitution;
(k) if s0. the details of the request and the present status of its examination;

{c) whether the Umion Governmen! proposes to introduce 3 Constitution Amendment Bill to
include the said law in the Ninth Schedule of the Constitution, keeping in view the request of

the Government of Kamataka; and

(d}if s0, the likely timeline for introducing the Bill and if not, the reasons therefor?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHIL ARJUN RAM MEGHWAL)

(a} & (b): The Central Government had received a reference from the Government of Karnataka
for inclusion of the Karnataka Scheduled Castes and Scheduled Tribes (Reservation of Seats in
Educatiomal Institutions and of Appointments or Posts in the Services under the State) Act, 2022
i the Ninth Schedule of the Constitution. The Act, forming part of the State’s reservation
framework, provides for 56 per cent reservation for Scheduled Castes, Scheduled Tribes and

(ther Backward Classes. The said Act, passed by the Kamnataka State Legislature; has heen
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challenged before the Hon"ble High Court of Karnataks and matter is sub-fudice. In view of the '
same, it was decided that the request for the inclusion of the said Act in the Ninth Schedule 1o

the Constitution may not presently be appropriate;

{e} & (dy: Presently. no such propoesal is under consideration,

EREEE
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[ ] GCOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 1131
TO BE ANSWERED ON FRIDAY, THE 24" JULY, 2026

4 ﬁ“,ﬂ'b:l‘;m'n MNDING DIGITAL JUSTICE AND LEGAL SERVICES IN ODISHA
i
Vfﬁl. Shri Sukanta Kumar Panigrahi:

Will the Minister of LAW AND JUSTICE be pleased to state:

{a) the Budget Estimates, Revised Estimates and actual expenditure during the last three years under

the e-Courts Mission Mode Project, Tele-Law Programme, NALSA and Gram Nyayvalaya Scheme;
(b the details of funds sanctioned, released and utilised, State/UT-wise, including Odisha;

(¢} the status of e-Courts, virtual courts, Tele-Law beneficiaries, legal aid clinics, ADR/Mediation
Centres and Gram Myayalayas, district-wise, including Kandhamal, Bowdh, Nayagarh and Ganjam;

and

(d) whether the Government proposes additional judicial infrasteucture, virtual courts, digital legal
literacy programmes and legal aid facilities in these tribal and aspirational districts, if 50, the
estimated expenditure and implemeniation timeline district-wise and if not, the reasons therefor and

the timeline by which these districts are likely to be covered under future phases?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)
(a): The detzils of Budget Estimates, Revised Estimates and actual expenditure during the last three
years under the e¢-Courts Mission Mode  Project, Tele-Law  Programme,

National Legal Services Authority (NALSA) and Gram MNysyaluya Scheme, across the country

including the state of Odisha are &t Annexure 1.
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{h): The State/UT-wise details of funds sanctioned, released and utilized under e-Courts Mission M:-:.de.
Project Phase H1, NALSA and Gram MNvavalaya is at Annexore IL

(et As per the information provided by the eCommittes, Supreme Court of India, in the State of Odisha,
16 ADR Centres have been constructed and are functioning in 16 districts including the districts of
Cranjam and Kandhamal. For the remaining 14 distriets including the districts of Boudh and Nayagarh,

Mediation Centres are functioning in the office of the District Legal Services Authority,

For online adjudication of traffic challans, 31 virtual courts (asynchronous courts) have been

set up across the country, including 1 in Odisha.

The status of courls under the e-Courts project, Tele-Law, legal aid clinics, and Gram
MNyayalayas, district-wise, in Odisha including the districts of Kandhamal, Boudh, Nayagarh and

Ganjam is at Annexure H1.

() Adequate budgetary provisions are made for additional judicial infrastructure, virtual courts, digital
literacy programmes and legal aid facilities across the country including in all tribal and aspirational
districts in Odisha, based on approved outlay and availability of Tunds. Financial assistance is
provided under the Centrally Sponsored Scheme {CS5) for strenpthening court infrastruciure. Tele-
Law services are availahle through Commaon Service Centres (CSCs) to provide pre-litigation lezal
advice. Under the eCourts Project, digital services such as e-Filing, e-Pay, Virlual Courts, video
eonflerencing and the National Judicial Data Grid (NJDG) have been implemented. Free legal aid is
extended through the Legal Services Authorities. Aliernative Dispute Resolution (ADR) mechanisms,

in¢luding Lok Adalats and mediation, arc also being promoted for expeditious resolution of disputes,

LLT
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Annexure- [

STATEMENT REFERRED TO IN REPLY OF LOK SABHA UNSTARRED QU’EETIU

NO. 1131 FOR 24.07.2026 REGARDING EXPANDING DIGITAL JUSTICE AND LEGAL
SERVICES IN ODISHA

{i} Funds released to all states under eCourts Project Phase [1:

(Bs m Crore)
| Budget Allocated
Financial year TR Ty Actual Expenditure
| : Estimate
2023-24 .01 E25.00 | T68.25
2024-25 1 506000 L 200.00 1029.11
2025-26 1 5001 _(hih 1200.00 T17.45
TOTAL 300001 3225.00 2514.81
(11} Funds released to NALSA:
(Fsin Crore )
Budget Allocaied
Financial year Budget : ) Actual Expenditure
Estlmate Revised Estimate
2023-24 20000 200,00 200,00
2024-25 200,00 200,00 200,00
2025-26 20000 22000 22000
TOTAL ol 020,00 620, ) |
(iii) Funds released for Gram Nyayalavas:
(Fs in Crore)
Financial Budget Allocated :
Actual Expendit
year | Budget Estimate | Revised Estimate | b
2023-24 100 1000 (.80
2024-25 2.00 TR0 10,00
2025-28 2.00 2.00 2.00
TOTAL T4.04) 22.00 12.80
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(iv} Funds released under DISHA 2.0 (Tele-Law Programme):

71

yEs in Crore)
Budget Allncated
. = Actual
Financial Year Budget I Revieed Bpanilitice
Estimaie Estimate
2023-24 40.00 | 48.00 46.36
202425 48.00 | 35.00 23.10
2025-26 4800 | 2000 17.04
TOTAL 136,00 | 10300 B6.5
4



Annexure- IT

STATEMENT REFERRED TO IN REPLY OF LOK SABHA UNSTARRED QUESTION
NO. 1131 FOR 24.07.2026 REGARDING EXPANDING DIGITAL JUSTICE AND LEGAL

SERVICES TN ODISHA

(i) eCourts Project Phase [11:

(s in Crore)
S No. High Courts R;EL:I E::FE:JTIH re

| Allahabad 336.38 263.55
i Andhra Pradesh | 33.58 T4.98
3 Bombay 339.56 240.83
4 Calcutta 87.14 33.02
3 Chhattisgarh 105.41 BU67
fr Delhi 124,14 7533
7(0 Gauohati (Arunachal Pradesh) 19.72 14.02

(it} Crauhati {(Assam) ISrE_'._{_I‘}' EE.E_
7 (iii) Craghati (Mizoram) 17.18 11.45
7 {iv) Gauhati (Nagaland) 13,8 £.74
4 Gujaral 161.59 [39.01
Q Himachal Pradesh 2297 1281
10 Tammu & Kashmir 63.21 34,38
L1 Jharkhznd 6315 44,73
12 Karnataka 194,54 134,35
13 Kerals |37.07 Gl.8
i4 Madhyva Pradesh | 93.05 1£6.43
15 Madras 31548 25129
16 hanipur 23.11 21
17 Meghalaya 1912 15.53
18 Chrissa G145 7454
19 Patna 2446.34 12445
20 Punjab And Harvana 62.01 T
21 Rajﬂsﬂ'lan 17479 101,08
22 Sikkim 17.82 1552
23 Telanpana §9.73 63.77
24 Tripura 15.49 10,22
25 Llitarakhand 0923 34
Total 3210.94 2277.27

s on 20.07. 2026}
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Mote; In addition to the funds released to High Courts, Bs. 186.08 crore have been released l:;l .
NIC/HNICS] for providing technical support, Rs 54.79 crore to BENL for WAN (Wide Area
Metwork) connectivity, Bs 12.49 grore 1o eCommittee, SC1 under Change Management, Rs (.28
erore 1o [T Madras for development of e-Leamning platform, Rs. 7.66 crore to CPWD [or setting
up of Centre of Excellence for eCourts at NIC Pune, Rs. 9.10 crore to C-DAC for the design and
development of Judicial Digital Preservation System (JDPS) for the Judiciary and Bs 2.23 crore

for miscellaneous expenditure (salary, office expenses, publicity, etc),
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{if) Gram Nyayalayas:

{Rs in Crore)

Amount released to States under Gram Nyayalayas Scheme

Sl State Total Amount released sinee 2009-10 rill
M. 15.07. 2026

| | Madhya Pradesh 24.56

2 Rajasthan 12.40

3 Karmataka 0.25

4 Odisha 5.24

5 haharashira 717

] Jharkhand 0.75

7 Goa (h25

g Punjab 0.25

Q Harvana 0.25

4] Uttar Pradesh 24.66

1 Kermla 828

12| Andhra Pradesh 4,36

13 Telangana 6.93

Total 95,40
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(iif) NALSA:

Amount of funds allocated to the state legal services authorities including supreme court
legal services commitiée and mediation and conciliation project committee during the
financial vear 2025-26.

[R5 in Crore)
E. No. | Name ol SLSA 22526
LAP S,
| Avd Defence
(Legal Aid to Poor) ﬂg:?:n:rl System)

1 | Andhra Pradesh 335 5.3

1 Amunachal Pradesh 3.3 2.13

3 Assam 4.1 2346

4 Bihar 175 100,57

o] Chhsu‘.tEsEzu'h 0B 4]

[0 Cacas hE] 1.37

T Gujarai 19.05 15.08

o Harvana T.15 6,79

4 Himachal Pradesh 275 3.61

16 Jammu & Kashmr 7.4 B.15

11| Jharkhand 13.25 T,

12 Kamataka 0.3 16.38

13 Kerala 13.2 6499

14 | Madhva Pradesh 1 15.45

15 Maharashtra 3 200089

16 Menipur 6.7 2.09

17 Meghalaya 407 5.68

18 Mizoram 749 361

19 Nagaland 3.8 1,98

20 Odisha 4.4 S

21| Punjsh 102 11,04

22 Fajasthan 8.75 13.27

15 Sikkim .23 1.15

24 Tamil Madun 1.3 19.1
25 | Telangana 0.6 11.8

26 | Tripuea 4.5 5

27 Uttar Pradesh 10.35 16.5

28 Uttarakhand 10.4 3.23

24 West Bengal 13.13 4,35

30 ﬂri::ﬂ“ % Niepber 027 0.05

31 | Chandigarh UT 021 0.6

Dadra & Nagar Haveli
2 |or Ea i 0.07
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e R e e

5 No. | Name of SLSA 2025-26
LADCS
LAP (Legal Aid Defence
(Legal Aid to Poor) Counsel System})

33 Darman & Diu UT ] 0.1

34 Delhi UT 1525 6.5

35 Lakshadweep UT 0.2 [

36 Puducherry UT | 0.k 0.4]

37 | Ladakh UT | 0.83 0.22

3% Supreme Court LSC 3.5 0
Mediation and

39 Conciliation Project 0.6 0
Committeg (MCPC) o
TOTAL 210,77 i 767.44
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Anmexure- Iﬂ .'

STATEMENT REFERRED TO IN REPLY OF LOK SABHA UNSTARRED QUESTION

NO. 1131 FOR 24.07.2026 REGARDING EXPANDING DIGITAL JUSTICE AND LEGAL

SERVICES IN ODISHA

(i) eCourts Project Phase II1:

I Name of Mumber of Courts Nei
| Sl | Districts across Total Number of et G Courtrooms
NG the State of Court Rooms Coutis pm’.ﬂlmth created
Ordisha thL'LE'I;E:;m i subsequently
1 Angul 50 50 =
2 Balasore 47 42 ' 5
3 Bargarh | 25 25 | -
4 Bhadrak 24 23 1
5 Bolangir 36 34 !
i Boudh L5 14 1
) Cuttack 64 &3 1
8 Deogarh 12 12 -
9 Dhenkanal 25 e —EHL = W
10 Crajapati 15 15 2
11 Ganjan &2 | sl |
| 12 Japatsinghpur 21 21 T
13 Jajpur B - 23 2
| 14 Jharsugzuda 16 15 1
15 Falahandi 29 25 =
16 Kandhamal 22 22
17 Fendrapara 22 2] 1
18 Keonjhar _39 28 I
12 Khurda 52 3l -
20 Koraput 28 28
2] Malkangiri 13 13 =
22 Mayurbhani 34 33 1
23 MNabarangpur 18 17 1
| 24 | Naysgarh 27 26 | 1
2 MNuapada 15 14 ]

10
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Number of Courts

g] . H?mt. ol coversd under e- e _
* | Districts across Total Number of | courts nroject with Courtrooms
No -OUTLS proj it
the State of Court Rooms higving virtual crea
Odisha fa oillitiog subzequently
26 Puri 34 3l - 3
27 Ravagada 22 2 "
2% Sambalpur 3l 1] .
29 | Sonepur 17 15 2
30 Sundargarh 15 32
TOTAL 845 R17 28

{Source: eCommittee, Supreme Court of India)

78




(ii) Tele-Law (SLSA- Odisha State Legal Services Authority):

As on 30.06.2026, more than 1.13 Crore pre-litigation advice has been provided to the
beneficiaries under Tele-Law.

The status of the Tele-Law Programme in Odisha, including Boudh, Ganjam,
Kandhamal and Mayagarh districts, as on 30.06.20286, is as under:

Coverage Area | No. of C5Cs Covered | Calls Registered ‘;‘:::ﬂ
‘en
Overall — Odisha 6,797 1,15.564 410,303 |
Boudh District T 5,106 5,023
Ganjam District 503 4,200 3,727
Kandhamal
< &

District 171 12,483 12,360
WNayagarh Distriet | 194 6,830 &, 680
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(iii)Legzal Aid Clinics:

As per the NALSA Regulation, 2011, Legal Aid Clinics have been established and
functional in Jails, Villages, Juveniles Justice Boards (JI1Bs), Law Collepes/Universities,
rﬂ": Stop Centres aic.

| Mame of the Distriet Number Aid Clinics functional
~ Angul i3
. Balangir 12
Balasore 4
Bargarh 15
Bhadrak B
~Boudh ]
L Cuttack 18
Deagarh o 9
i Dhenkanal 12
Gajapati 12 =
Gianjam 16
Tugatsinglipur 3
Taipur R
Jharsuguda &
Kalahandi 19
Kendrapara g
Keonjhar 11
Khurda 13
Kaoraput 13
Malkangiri 7
Mayurbhan; 13
Mabarangpur 11
Meyaparh 14
Muapada o
Phulkani B
Puri o B
Eayagada 14
Sambalpur 1]
SONEpUE 5
Sundargarh 14
TOTAL 332

{Source; eCommittee, Supreme Court of India)

13
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(iv} Gram Wyayalayas:

Agon 17.02.2026, a total of 24 Gram Nyavalayas have been made operational in the State
of Odishe. The district-wise details of operational Gram Nyayalayas in Odisha are given

below:

Sr. Nol  Name of Gram Nyayalaya Dhstricts
| Cidagann Mayagarh
2 Bhograi Balasore
3 Dunguripali Subarnapur
4 Kashinagar Gajapat|
5 Raghunathpur Jagatsinghapur
& Sukinda Jajpur
7 Dhamnagar Bhadrak
3 Sanakhemundi Canjam
G Junagarh Kalahandi
10 Ghasipura kendujhar
11 Similiguda Koraput
12 Kaolnara Ravagada
13 Lakhanpur Tharsuguda
14 Atabira Barparh
15 Tangi Khardha
16 K omna MNuapada

¥ Raighar Mabarangapur

18 Brehmagiri Puri
19 Korukunda at Malkangiri Malkangiri
20 Puri Sadar Puri
21 Rajnagar Kendrapara
2 Bolangir Sadar Balangir
23 Bisra Sundergarh
24 Charichhak Eoudh
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al GOVERNMENT OF INDIA
" MINISTRY OF LAW AND JUSTICFE
DEPARTMENT OF JUSTICFE

LOK SABHA
STARRED QUESTION NO. 158
TO BE ANSWERED ON FRIDAY, THE 31 JULY, 2026

AWARENESS PROGRAMMES UNDER DISHA SCHEME

=l

v‘lgsl. SHRI RAD RAJENDRA SINGH:
Will the Minister of LAW AND JUSTICE be pleased to stale:;

(A} the details of the reach of lezal services at the village level ynder the DISHA Scheme in the
country including the number of villages and beneficiaries covered thereunder, StateUIT-wise;

(b} the details of Lepal Literacy and Legal Awareness Programmies conducted under the DISHA
Scheme and the number of persons benefited therefrom, State/UIT-wise: and

{c) the details of the Tele-Law programme, including the number of subscribers, beneficiaries, and
legal consultations provided through the Tele-Law App during the last three years?
ANSWER
MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW

AND JUSTICE; AND MINISTER OF STATE IN TIF. MINISTRY OF
FARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(&) to {e): A Statement is laid on the Table of the House.

EEFFTT
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STATEMENT REFERRED TO IN REPLY TO PARTS {A) TO (C} OF LOK SABHA
STARRED QUESTION NO. 188 FOR REPLY ON 31/07/2026 REGARDING
“AWARENESS PROGRAMMES UNDER DISHA SCHEME™.

(a) te (c): The Designing Innovative Solutions for Holistic Access to Justice (DISHA) Scheme
has been continued as DISHA 2.0 as a Central Sector Scheme for the petiod of 2026-31 for
pan India implementation in 36 States/UTs. DISHA 2.0 aims at leveraging technology 1o
develop and enhance the outreach of eitizen friendly solution platforms for legal services. T
includes four components viz, Tele-Law: Reaching the Unreached (free pre-litigation advice
to all). Nyaya Bandhu (Pro Bono lepal Services) Programme; Legal Literacy and Legal
Aveareness Programme and VIDHI (Vision for [ntegrated Delivery of Harmonized Legal

[nttiatives)-Sanjecvani,

The Tele-Law Programme is being implemented through CSC-SPY (CSC e-
Governance Services India Ltd.), [t connecls people with panel lawyers through mobile-app
and Toll-Free No. 14454 for rendering free pre-litigation legal advice via use of video/tele
conferencing  facilities available at Common Service Centres (C5Cs)Village Level
Entrepreneurs (VLEs) at the panchayat level. across the co untry. As on 30.06.2026, more than
[.13 erore free pre-liigation legal advice has been rendered to beneficiaries under the Tele-
Law Programme, including through Tele-Law Mobile Application. State/UT-wise details of

beneficiaries covered under the Tele-Taw Frogramme are at Annexure .

The Tele-Law Mobile Application is available for download on bath the Google Play
Store and the Apple App Store. As on 30.06.2026, the total number of Tele-Law Mobile App
downloads is more than 2.75 lakh, 34,415 calls have been registered through this app and
33,334 pre-litigation legal advice were provided during last three years,

Under Nyaya Bandhu {Pro-Bono Legal Services) Frogramme, advocates viluntarily
provide legal assistance to marginalized and disadvantaged sections of society covered under
Seetion 12 of the Legal Services Authorities (LSA} Act, 1987. As on 30.06.2026, 10,835
advocates have been registered under the Nyaya Bandhu Programme and 5,559 cases have
been registered by beneficiaries across the country. State/ UT wise details of cases registered
unider the Nyaya Bandhu Programme are nt Annexure I,

The Legal Literacy and Legal Awareness Programme (LLLAP) under DISHA
Scheme, envisages engaging with institutions and building partnerships across stakeholder
Ministries/Departments/Organizations, to build capacity of the grassroot workers, lepally

empower them and spread lepal awareness ihrough workshops, webinars, Information,
s
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Education and Commmunication (IEC) materials and collaboration with Prasar Bharati for
production and telecast/broadcast of DISHA awareness programimes on Doordarshan and
Alashvani. 28 thematic National Webinars have also been organized covering key soeio-legal
issues. As on 30.06.2026, the programme has cumulative outreach of more than 2.32 crore

persons across the country. State/UT-wise data of persons outreached is not maintained.

A
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Annexure |

ANNEXURE-] REFERRED TO IN REPLY TO PARTS (A) TO (C) OF LOK SABHA
STARRED QUESTION NO. 188 FOR REPLY ON 31072026 REGARDING
“AWARENESS PROGRAMMES UNDER DISHA SCHEME®,

State/UT-wise details of beneficiaries covered under Tele-Law, as on 30.06.2026:

' Sr. No. | State/UT No. of Dstricts | Advice Given
| 1| Andaman And Nicobar 3 4,020

2 Andhra Pradesh 28 366272

3 | Arunachal Pradesh 27 20,363
4| Assam _ 35 2,40,507

5 Bihar £} ) 6,35.052
| 6| Chandigarh 1 6,154 |

7 | Chhattisgarh 33 5.13,665

K Dadra And Magar Haveli & Daman & Diu 3 11,079

% | Delhi 13 10,581
| 10 | Goa E 13,516

L Crujarart 34 4.54,491}

12| Haryana 23 2,20,611
=R Himachal Pradesh 12 - 1,211,224

14 | Jammu And Kashmir 20 7,63,148

15 | Tharkhand 24 483,203

16 | Karnataka 31 500390

17 | Kerala _ 14 36,702

18 | Ladakh ' 2 3312

19 | Lakshadweep 1 2,482

200 | Madhya Pradesh 55 12,22.428

21 | Mabarashtra _ 36 9,28,191

22 | Manipur 16 1,484

23 | Meghalaya 12 30,320
M Mizoram 11 3 34,051

23 Magaland L7 20 897

26 | Odisha 30 4,10,303

47 Puducherry 2 3,2 30

28 | Punjab ' 23 1,01,832

29 | Rajasthan 41 6,64, 548

30 | Sikkim 6 2,820

31 | Tamil Nadu EF 3,02,380

a2 Telangana 5 i 131173

33 Tripura 5 '5"'.?_.?35

34 | Utiar Pradesh 75 20,53,422

35 | Uttarakhand J 2,20,134

36 West Bengal 23 2,69 674

Total 784 L L1332.643

Akl b
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Annexure 11

ANNEXURE-TI REFERRED TO IN REPLY TO PARTS (A) TO (C) OF LOK SABHA
STARRED OQUESTION NO. 18§ FOR REPLY ON 3072026 REGARDING
HCAWARENESS PROGRAMMES UNDER DISHA SCHEME™,

State/UT-wise details of Cases registered by the Beneficiaries under Nyaya Bandhu (Fro-
Bone Legal Services) Programme, as on 30.06.2026:

ST State ) UT Total Cases Type of Cases
Ruo. Registered Civil Criminal
1 | Andaman & Micobar Islands 93 8 F
2 | Andhra Pradesh ) 185 145 40
3 | Arunachal Pradesh B ' 3 i
4 | Assam 32 47 a
5 | Bihar 195 144 al
|6 | Chandigarh 109 53 56
7 | Chhattisgarh G 62 4
§ | Delhi 1104 790 314
9 | Goa 9 4 5
10 | Gujarat 170 113 57
11 | Harvana 204 171 33
12 | Himachal Pradesh 33 27 &
13 | Jammu and Kashmir 99 aH 1
14 | Jharkhand 7 78 19
15 | Karnataka 401 254 147
16 | Kerala | 49 30 19
17 | Madhya Pradesh 280 1717 LO#
18 | Maharashtra 377 360 217
|19 | Manipur 2 i 0
200 | Meghalaya q 4 i
21 | Mizoram 2 2 0
22 | Nagaland 1 1 0
23 | Odisha o1 i 25
24 | Puducherry | 1 i
25 | Punjab 62 49 13
26 | Rajasthan _ 137 210 27
27 | Sikkim 1 1 0
28 | Tamil Nadu 131 117 14
20 | Telangana 194 114 76
30 | Tripura 2 { 2
31 | Uttar Pradesh 625 465 160
32 | Uttarakhand 90 79 11
33 | West Bengal 391 247 144 |
Total 5,559 3,999 1,560

EREEERE
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO, 2077
TO BE ANSWERED ON FRIDAY, THE 3157 JULY, 2026

AVAILABILITY OF FREE LEGAL AID SERVICLS

g0t

077, SHRI MALVINDER SINGH KANG:
Will the Minister of LAW AND JUSTICE he pleased 1o state:
(#) whether the Government has assessed the availability of free legal aid services in the
border districts of Punjab;
(b} the number of beneficiaries who have received legal aid during the last three years;

(¢} whether additional funds have been allocated to strengthen legal services in these
districts; and

(d} if 5o, the details thereof?

ANSWER

MINISTER OF STATE {(INDEFENDENT CHA RGE) OF THE MINISTRY OF LAW
ANDNJUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRIARJUN RAM MEGHWAL)

(a) ta {d): The National Legal Services Authority (NALEA) is a statuary body established
under the Legal Services Authorities (LSA) Act, 1987, NALSA regularly conducts review
meetings with State Legal Services Authovities (8LSAs) to assess the impact of legal aid
| services across the Country including Punjab, Simultaneously, afl-India meetings of legal
services authoritics are held 10 evaluate the overall functioning of legal services institutions.
During these meetings, officials from State and District Legal Services Authorities provide

valuable leedback on the effectivencss of legal aid services.
More than 2 lakh beneficiaries have received legal aid and advice in the State of

Punjab during the last three financial years. Data of district-wise beneficiaries of legal aid and

advice is not maintained by the NALSA.
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The allocation of funds by the NALSA 1o the States/UT Legal Services Auntheritics 13
made on 8 consolidated basis for implementation of various legal aid schemes and
programmes framed under the Legal Services Authorities Act, 1987, Data of district -wise
alloeation of funds is not maintained by MALSA. The details of allocation of funds 1o Punjab

State Lesal Services Authority during the last three financial years are as under; -

Financial Years For Legal Aid Fund | For LADCS Scheme Total {in Rs.)
(in Fs.) {in Rs.)
202324 7.50,00,000 10,75,00,000 18,25,00,(00
2024-23 7.94,00,000 4,40,00,000 12.34,00,000
2025-26 10,25,00,000 11,04,49,000 21,29 49,000
Total 23,60,00,000 26.19,49,000 S1,88,49,000 |
EEb
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO, 2085
TO BE ANSWERED ON FRIDAY, THE 31" JULY, 2026

e pA) BREACH OF DECORUM IN COURTROOMS
83. SHRI VIJAVAKUMAR ALIAS VIJAY VASANTI:
Will the Minister of LAW AND JUSTICE be pleased 1o stale:

(a) whether the Government is aware of increasing incidents of breach of decorum in
courtrooms, if so, the details thereof and the steps tzken to uphold the dignity of judicial
proceedings across all courts;

(b} whether guidelines exist for maintaining diseipline and decorum in court premises, if so,
the details thereof and the measures taken to ensure strict enforcement:

{c) whether instances of misconduct by advocates or litigants have risen in recent years, if so,
the details thereof and the disciplinary actions initiated against violators:

(d) whether co-ordination bebween with the Supreme Court of India with High Courts to
strengthen courtroom discipline, i so, the details thereof including the cutcomes achieved: and
(e} whether the Government proposes 1o amend tie existing laws to address contempt and
misconduct within courtrooms, if so, the details thereof and the timeline for their
implementation?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) to (d): As per Article 227 of the Constitution of Tndia, High Courts exercise administrative
superintendence over all counts under their jurisdiction. The Central Government does not
maintain a centralized database for tracking incidents of breach of decorum in courtrooms.

The Bar Council of India (BCI) is mandated to lay down the rules pertaining 1o
standards of conduct and professional etiquette to be maintained by advocates in court, with
clients and towards fellow advocates. The Bar Council of India and the State Bar Councils can
take action against the erring Advocate(s) under Section 35 of the Advocates Act, 1961, An
advocate can be prosecuted under Section 35 of the Advocates Aet, 1961, and can also be
awarded punishments of (i) Reprimand, (ii) Suspension of license and () Removal of nane
from roll of the State Bar Council, if it is found that he has committed professional misconduct
or other misconduct under the provisions of the Advocates Aet, 1961,
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The Hon'ble Supreme Court of India and High Courts are Constitutional courts working
independently. They maintain diseipline and decorum in courironms as per their own rules,
regulations and guidelines.

As per circular dated 21.07,2026, the Hon'ble Supreme Court notified a resolution as
per which, in undesirable incidents resulting from disruptive conduct of Parties-in-Person, a
party-in-person shall be given the option to sppear through virtual mode. However, if the party-
in-person insists on physical appearance only, such appearance ghall be subject 1o the condition
that no live streaming shall be done and no video recording of the proceedings shall be
permitted.

The incidences involving breach of decorum in courtroom can also be dealt ander the
Contempt of Courts Act, 1971, which defines and limiis the powers of cerlain courts in
punishing contempt of courts and regulates their procedure in relation thereto, The Act inter
alia addresses the acts of publication {whether by words, speken or written, or by signs, or by
vigible represcntations, or otherwise) of any matier or the doing of any other act whatsoever
which— {i} seandalises or tends to scandalise, or lowers or tends to lower the authority of, any
court; or (i) prejodices, or interferes or tends to interfere with, the due course of any judicial
proceeding; or (iii) interferes or tends to interfere with. ar obstructs or tends to obstmet, the
administration of justice in any manner.

(¢): There is no legislative proposal currently pending to amend the existing laws to address
contempt and misconduct within courtrooms.

EE L
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 2097
TO BE ANSWERED ON FRIDAY, THE 31% JULY, 2026

aA) CORRUPTION IN JUDICIARY
L
ﬂgvzn% SHRI SHYAMKUMAR DAULAT BARVE:
Will the Minister of LAW AND JUSTICE be pleased to state;

(2) whether the Government is aware of or has conducted any institutional assessments
regarding the scale of structufal corruption within the subordinate and higher judiciary;

(b} if so. the data on corruption complaints filed, under investigation and disposed of alongside
the total number of judicial officers suspended or terminated during the last ten YEdrs, year-
wise;

(¢} whether any regulatory mechanisms are proposed to screen allegations of institutional praft
or bribery without compromising judicial independence: and

{d) the details of funds allocated and systemic reforms initiated to implement mandatory audio-
visual recording of court proceedings and automated, algorithmic case-listing to eliminate
human discretion and corropt practices in registry management?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTEIRR OF STATE IN THE MINISTRY OF
PARLIAMENTANY AFFAIRS

(SHET ARJUN RAM MEGHWAL)

(a} to {¢}: Independence of Judiciary is enshrined in the Constitution of India, Any institutional
assessments regarding the scale of structural corraption within the subordinate and higher
Judiciary is to be addressed by the judiciary itself, as it is an mndependent orpan under the
Constitution.

The complaints received against Judges and Chief Justices of the High Courls are
handled by the judiciary through an “in-house procedure”, As per the “in-house procedure,”
Chief Justice of India is competent to receive complaints against the conduct of the Judges of
the Supreme Court and the Chief Justices of the High Courts, Similarly, the Chief Justices of
the High Courts are competent 1o receive complaints against the conduct of High Court Judges.
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Under Article 233 of the Constitution of India, the administrative comtrol over the
members of distriet and subordinate judiciary in the States vests with the concerned High Court
Tn exercige of powers conferred under proviso to Article 309 read with Articles 233 and 234 of
the Constitution, the respective State Governments, in consultation with the High Court, frame
the Rules and Regulations regarding the issue of appointment, promotion, reservation and
retirernent of Judicial Officers in the State Judicial Service,

(d): The Government of India, in consultation with the eCommitice, Supreme Court of Indig,
launched the eCourts Mission Mode Project for Information and Communication Technalogy
(ICT) enablement of the judiciary. Under the Phase-11I of eCourls project, Rs. 112.26 crore
have been allotied for live streaming of court proceedings in 300 courts. The JustS App
(22534 downloads) developed under the eCourts project helps the judges to effectively
organize and monitor judicial work. Under the project, Case information System (CIS)
Saftware, based on customized Free and Open-Source Software (FOSS), was developed and
serves as a comprehensive software platform that enables courls 1o manage case records
clectronically, replacing traditional paper-based systems, Currently, CIS 4.0 has been
implemented in all courts, with enhanced usability, privacy safepuards and integration with
national platforms such as NIDG, e-filing, virtual courts and Interoperable Criminal Justice
System (ICIS).

ki
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO, 2104
TO BE ANSWERED ON FRIDAY, THE 31 JULY, 2026

W)
ds-{_;—*f—“"m USE OF ALIN INDIAN JUDICIARY

104, SHRI ANTO ANTONY:
Will the Minister of LAW AND JUSTICE be pleased to state:

(&) the details ol Al tools approved or proposed for use under Phase 111 of the e-Courts Project,
including their names, developers or vendoer organisations and intended purposes;

(b} whether any mechanism exists for formal evaluation, approval and audit of Al tools before
their use in judicial work;

(¢} whether the Government is considering framing a national palicy to distinguish between
approved and unapproved Al tools and prohibit the use of Al for judicial findings, orders and
Judgments, il so, the details thereof; and

(d) whether Al tools proposed or currently used in courts are limited to administrative tasks or are
also being used for legal research, the identification of citations, drafling or other judicial

functions?
AMNSYWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) to {d): The eCourts Mission Mode Project, undér the Mational e-Governance Plan, is being
implemented by Department of Justice in coordination with eCommittee, Supreme Court of India.
Under the Phase-111 of the Project, there is a provision for adoption of emerging technologies,
including Artificial Intelligence (Al) to enhance judicial efficiency, for which an amount of 253.57

crove has been earmarked under the Future Technological Advancements component.

Az per the information provided by eCommittee, Supreme Courd of India, an Al-based toal
Lepal Research Analysis Assistant (LegRAA) has been developed by the Arificial Intelligence
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Division of NIC and the Centre of Excellence for eCourts (CoEE), NIC to assist Hon'ble Judges in
legal research and document analysis. Another Al-based tool, Digital Courts 2.1 has been developed
by the Centre of Excellence for eCowrts (CoEE), NIC, Pune, as an integrated digital case
management platform. [t provides a single-window interface for case-related nformation and
incorporates Al-enabled features such as voice-to-text transeription and translation to assist Hon'ble
Judges and Judicial Officers in dictation of orders and judgments, Both the tools are in pilot testing

phase.

The operational framework governing the deployment and future use off Al-based solutions,
is decided, in sccordance with the Rules of Business and the policies of Supreme Court of India and

respective High Courts,

LE &
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GOVERNMENT OF INDILA
MINISTRY OF LAW ANDJUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 2121
TO BE ANSWERED ON FRIDAY, THE 31° JULY, 2026

.e:f.l-‘.Lj'A V) ESTABLISHMENT OF FAST TRACK SPECIAL COURTS
VAT20. SMT. SHAMBHAVI:

SHRI RAJESH VERMA:

DR. LATA WANKIEDE:

SHRTARUN BHARTI:

DR. D. PURANDESWARI:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the proactive establishment of Fast Track Special Counts (FTSCs) has ensured speedy
Justice, providing great safety and timely justice for commaon women and children:

(b} if so, the monumental number of pending rape and POCSO cases successfully and rapidly
disposed of by these dedicated special eourts during the Jast two financial years:

{c) whether this time-bound judicial mechanism has suecessfully created a massive deterrence against
heinous crimes, significantly boosting the evervday safety of ordinary citizens in their
neighbourhoods;

(d) the details of the immense Central financial assistance provided to State Governments to instantly
opcrationalise these courts with sensitive, child-friendly witness examination rooms; and

(e} the future roadmap planned to mandate strict digital menitoring of these courts by the High Courts

to ensure zero adjowmments in cases involving vulnerable minors?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; ANIX MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHEI ARJUN RAM MEGHWAL)

{a) to {¢): A Centrally Sponsored Scheme 1o set up Fast Track Special Courts (FTSCs), including
exclusive POCSO (ePOCS0) courts, was [aunched in October, 2019, for the expeditious tial and
disposal of pending cases related to rape and offences under the Protection of Children from Sexual
Offences (POCS0) Act, 20H2. Initially, the Scheme was for the establishment of 1,023 FTSCs,

including 389 exclusive POCSO Courts, The Scheme has been extended twice, with the last extension
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valid up 1o 31,03 2026 for establishment of 790 FTSCs. The Scheme has been temporarily extended
upto 30" September, 2026. As per the information made available by the High Courts, as of
30062026, 779 FTSCs, including 399 exclusive POCSO (e-PPOCS0) Courts, were functional in
29 StatesUTs. Since the inception of the Scheme and up 1o 30.06,2026, these cowrts have disposed
of 3,96,940 cases, while 2,56,097 cases remain pending. During the last two financial vears, the
disposal of cases by FTSCs is as under:

Financial Year Cases Disposed
202425 N 84359

202526 o EIRRA

2026-27 (till 30.06.2026) 14371

The abjective of the FISC Scheme is to provide time-bound justice to victims by establishing
FTSCs, including exclusive POCSO (¢POCS0D) Courts, scross the country, cnsuring the timely
disposal of rape and POCS0 Act cases. Recently, an impact evaluation of the FTSC Scheme was
carried out by NIT] Aayog, which observed that the Fast Track Special Courts (FTSC) Scheme has
demonstrated significant effectivencss in achieving its objectives of expeditious justice, reducing
pendency, and providing a supportive environment for victims of sexual offences, particularly women

and children.

(d) & (e): The funds under the FTSC Scheme are released on the pattern of Centrally Sponsored
Scheme (Central share: State share :: 60:40, 90:10) to cover the cost of such court. The funds are
reimbursed to the States/UTs after receipt of the expenditure statements from them. The Department
haz released a sum of 21259.51 crore to the States/UTs sinee its inception to ensure the smooth

funetioning of the courts.

As regards child-friendly infrastructure, Fast Track Special Courts have been encouraging the
use of Vulnerable Witness Deposition Centres within existing court complexes to facilitate vielims
and to promote a child-friendly judicial environment. Further, with a view to conduct periodic training
programmes for manning and managing the VWDCs and sensitizing all stakeholders, the Supreme
Court constituted a committee chaired by Justice Gita Mittal, former Chicf Justice of the High Court
of Jammu and Kashmir, As per the report submitted by the Committee, most of the High Counts have
since adopted the Vuloerahle Witness Deposition Centres (VWDC) Scheme, with training

programmes conducted covering over 10,000 participants.



Ta strengthen the functioning of FTSCs, regular review meetings are held via Video
Conterencing with the States/UTs and the High Courts. The Hon'hle Minister of Law & Justice
has written o Hon’ble Chief Ministers and Chief Justices of the High Courts regarding need for
timely action and strict compliance with timelines under the POCSO Act and Bharatiya Nagarik
Suraksha Sanhita, 20235, In addition, the performance of FTSCs is a regular agenda ftem in the

Inter-State Zonal Council meetings to improve inler-governmental coordination and expedite

Justice delivery.
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEFARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 2120
TO BE ANSWERED ON FRIDAY, THE 31* JULY, 2026

ESTABLISHMENT OF FAST TRACK SPECIAL COURTS

0. SMT. SHAMBHAVIL:
SHRI RAJESH VERMA:
DR. LATA WANKHEDE:
SHRI ARUN BHARTTI:
DI D PURANDESWARI:

Will the Minister of LAW AND JUSTICE be pleased o state:

(a) whether the proactive establishinent of Fast Track Special Courts (FTSCs) has ensured speedy
justice, providing preat safety and timely justice for common women and children;

(b if so, the monumental number of pending rape and POCSO cases successfully and rapidly
disposed of by these dedicated special courts during the last two financial Years;

(e} whether this time-bound judicizl mechanism has successful ly created a massive deterrence apainst
heinous crimes, significantly boosting the everyday safety of ordinary citizens in their
neighbourhoods;

(d) the details of the immense Central financial assistance provided 1o State Governments t instantly
operationalise these courts with sensitive, child-fricndly witness examination rooms; and

(e} the future roadmap planned to mandate strict digital monitoring of these courts by the High Courts

to ensure zero adjournments in cases involving vulnerable minors?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARG E) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWALY)

(a} to {c): A Centrally Sponsored Scheme 1o set up Fast Track Special Courts (FTSCs), including
exclusive POCEO (ePOCSO) courts, was launched in October, 2019, for the expeditious trial and
disposal of pending cases related to rape and offences under the Protection of Children from Sexual
Offences (POCSO) Act, 2012, Initially, the Scheme was for the establishment of 1,023 FTSCs,

ncluding 389 exelusive POCSO Courts. The Scheme has been extended twice, with the last extension



valid up to 31.03.2026 for establishment of 790 FTSCa. The Scheme has been temporarily extended
upto 30" September, 2026, As per the information made available by the High Courts, as of
30,06.2026, 779 FISCs, including 399 exclusive POCSO (e-POCS0) Courts, were functional in
20 States/UTs. Since the inception of the Scheme and up to 30.06.2026, these courts have disposed
of 396,940 cases, while 2,56,097 cases remain pending, During the last two financial years, the
disposal of cases by FTSCs is as under:

Financial Year Cases Disposed
202425 R&350

[ 2025-26 6884
2026-27 (till 30.06.2026) 14371

The ohjective of the FTSC Scheme is to provide time- bound justice to victims by establishing
FTSCs, including exclusive POCSO (ePOCSO) Courts, across the couniry, ensuring the timely
disposal of rape and POCS0O Act cases. Recently, an impact evaluation of the FTSC Scheme was
carricd out by NITI Aavog, which observed that the Fast Track Special Cowts (FTSC) Scheme has
demonstrated significant effectiveness in achieving its objectives of expeditious justice, reducing
pendeney, and providing a supportive environment for victims of sexual offences, particularly women
and children,

{d) & (e} The funds under the FTSC Scheme are released on the patiem of Centraily Sponsored
Scheme (Central share: State share 2 6(:44), 90:10) to cover the cost of such court. The funds are
reimbursed to the States/UTs after receipt of the expenditure statements from them. The Department
has relensed a sum of 21259.51 crore to the States/UTs since its inception to ensure the smooth

functioning of the courts.

As regards child-friendly infrastrueture, Fast Track Special Couns have been encouraging the
uge of Vulnerable Witness Deposition Centres within existing court complexes to facilitate victuns
and to promaote a child-friendly judicial envirenment. Further, with a view to conduct periodic training
programmes for manning and managing the VWDCs and sensitizing all stakeholders, the Supreme
Court constituted a committee chaired by Justice Gita Mital, former Chief Justice of the High Court
of Jammu and Kashmir. As per the report submitted by the Committee, most of the High Courts have
since adopted the Vulnerable Witness Deposiion Cenires (VWD) Scheme, with training
programmes conducted covering over 10,000 partioipants.




To strengthen the functioning of FTSCs, reaular review meetings arve held wvia Video
Conferencing with the States/UTs and the High Courts. The Hon'ble Minister of Law & Justice
has written to Hon'ble Chief Ministers and Chief Justices of the High Courts regarding need for
timely action and striet complisnce with timelines under the POCSO Act and Bharatiya Magarik
Suraksha Sanhita, 2023, In addition, the performance of FISCs is a repular agenda item in the
Inter-State Zonal Council meetings to improve inter-povernmental coordination and expedite

justice delivery.
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO, 2129
TO BE ANSWERED ON FRIDAY, THE 315" JULY, 2026

Mﬂ-{‘j CHEQUE BOUNCE CASES IN COURTS

AL
{%11 SHRI ASHORK KUMAR RAWAT:
Wil the Minister of LAW AND JUSTICE be pleased to state;

(&) the total number of cheque bounce cases under section 138 of the Negotiable Instruments
Act pending in the District Couris of Delhi particularly in the Patiala House Court (New Delhi
District) as per the National Judicial Data Grid (NJDG);

{b) the average number of hearings required for the final disposal of a cheque bounce case in
the Patiala House Courts despite the statutory mandate of its expeditious disposal within six
months under section 143 of the Act;

(&) whether the Government has maintained any data regarding the percentage of pending cases
out of the total registered cases in the said court in which three or more hearings have already
been completed;

{d} the average number of cases being listed per month in the Digital NI Act Courts of Patiala
House Courts during the current year and the average percentage of cases disposed of every
manth; and

iz} whether the Government s aware of the impact on the monthly disposal rate of the cases
following the recent ransler of judges of these Digital NI Act Counts to the Rouse Avenue
Court Complex?

ANSWER
MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS
(SHRI ARJUN RAM MEGHWAL)
{a): As per data available on the National Judicial Data Grid (NJ3G), as on 27.07.2026, the
total number of cheque bounce cases under section 158 of the Negotiable Instruments Act
pending in the Dhstnet Courts of Delln partcularly in the Patiala House Court (New Delhi

District) are at Annexure.

(b): As per information available, approximately 30-40 hearings are required for the final
disposal of a cheque bounce case in Patiala House Court.

{e): The data pertaining to pemling cases of all types are available on National Jodicial Data
Grnid (NJDHG), case-wise along with order sheets.
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{d): The Hon'ble High Court of Delhi vide its order No. 46/DHC/Gaz-11B/G-7/ VI.E.2{a)2025
dated 18" November, 2023, has abolished Digital NI Act Courts functioning at Rouse Avenue
Court Complex under the jurisdiction of Patiala House Court. The pending matters have been
transferred to physical courts of Judicial Magistrate First Class.

{¢); Disposal of cases is within the exclusive domain of the judiciary. Morcover, the impact on

disposal rates following the transfer of judges of the Digital NI Act Courts to the Rouse Avenue
Court Complex has not been studied.

HREE
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ANNEXURE

STATEMENT REFERRED TO IN REPLY TO PART (A) OF LOK SABHA UNSTARRED
QUESTTON NO. 2129 FOR ANSWER ON 31.07.2026 REGARDING CHEQUE BOUNCE CASES IN

COURTS OF DELHI

Sr. No, District Courts of Delhi Nov of pending
cheque bounce cases
1 Centeal (Tis  Hazernn  Court
Complex) 45061
x, Enst (Karkardpoma Couit
Complex) 1 G844
3. New Delhi (Patiala House Court
o Complex) _ ) F06.3
4, North {Rohini Courl Complex) [6199
T Morth East {Karkardooma Court
Compiex) _ 6GE44 |
. Morth  West  (Rohini Court
Complex) 28483
7 Shahdora (Karkardoomas  Court
Complex] [ 3705
8. South (Saket Court Complex) 28613
. South  East  (Saket Court
Complex) 53269 |
1. | South West (Dwarka Courd
Complex} 113898
|1, | West {Tis Hazari Court Complex) 21502
Tatal 442080

Source: Natiomal Jwlicial Dats Grid (MJDG)
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GOVERNMENT OF INDILA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 2136
TO BE ANSWERED ON FRIDAY, THE 31% JULY, 2026

uﬂk .-i-.} FINANCIAL FRAUD CASES

<%
136, SHRI BAJRANG MANOHAR SONWANE:
Will the Minister of LAW AND JUSTICE be pleased o state:

(a} whether the Government is aware of instances of fraud committed against depositors by
cooperative credit societies, multi-State cooperative socisties and financial institutions in

Beed District of Mahavashira as well as in other parts of the country;

() if 50, the details of the measures 1aken to ensure speedy justice to the affected depasitors,

including the establishment of special courts and cxpediting the disposal of such cases;

(¢} the details of the action taken in coordination with State Governments and the
concerned agencies to recover the money of the depositors and initiate strict action against

the accused:; and

(d) the additional measures proposed to safeguard the interests of depositors and prevent the

recurrence of such financial frauds in future?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a): Cooperative Societies registered under the provisions of the Multi-State Cooperative
Societies (MBCS) Act, 2002, function as autonomous copperative organisations and are
accountable to their members. In Beed district of Maharashira, 47 multi-State Cooperalive
Credit and Thrifl Societies are registered under the MSCS Act, 2002, Out of these, 5 societies
are presently under liquidation after winding up orders issued by the Central Repistrar as per

provisions of the Act. Liguidators have been appointed as per provisions of the Act for
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realization of the assets of the societies, seitlement of liabilities and distn bution of the available

ussets among eligible ereditors and members in accordance with law.

(b): The MSCS Aet, 2002 provides for provisions related to inquiry, inspection, winding up of
societies, appointment of liquidators, offences, penalties and cognizance of affences.
Whenever n complaint discloses the commission of cognizable offences such as feawd, cheating
ar criminal breach of trust under the applicable laws, the matter is referred to the concerned
Siate Police, Economic Offences Wing (EOW), Central Bureau of Investigation (CBI) or other
compelent investigating agencies, as the case may be, for investigation and prosecution in

accordance with law.

(¢): Recovery of the asseis and realization of dues of socicties under liquidation are undertaken
by the Liguidator in accordance with the provisions of MSCS Act, 2002 and the applicable
rules. lovestigation and prosecution in criminal matiers are undertaken by the competent
investigating agencies and courts under the applicable criminal laws. The Office of the Central
Registrar extends necessary cooperation by furnishing records, documents and other

information whenever sought by the investigating agencies or courts.

(d): To safeguard the rights of depositor/members of multi-Siate Cooperative Societies, vanous
measures have been introduced through Multi-State Cooperative  Societies  (M5CS)
{ Amendment} Act & Rules, 2023, including:

(i) Co-operative Ombudsman has been appointed by Central Government to provide a
mechanism to address grievances of members and Information Officer has been
appointment by multi-State cooperative socielics o Improve Irnsparency.

(i) Auvdit and accounting framework has been strengthened through introduction of
concurrent audit, determination of uniform accounting and auditing standards and laying
of nudit reports of Apex multi-State cooperative societies in the Parliament.

{iif) Measures to improve governance and transparency, including disclosure of non-
uranimous Board decisions in annual reports, additional grounds for disqualification of
directors and restrictions on directors from participating in matters where they or their
relatives have a conflict of interest have been introduced.

{iv) Prudential norms (Hgquidity, exposure, ete} lor multi-State Cooperative Societies
engaged in the business of thrift and credit have been determined and provisions relating

to investment of funds to ensure safer investiments have been redefined.
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(v} Repulatory oversight has been strengthencd by empowerimg the Cental Registrar to
conduoct inguiry into fraudulent or unlaw(ul functioning.

{vi) TProvision has been introduced for winding up of societies where registration was
obtained through fraud or misrepresentation, afier following due process.

{vii) Measures have been introduced to protect the collective interests of societies, including

increasing the minimum period of expulsion of expelled members from one vear to three

yrars.

A
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARREL QUES“UW N, 2144
TO BE ANSWERED ON FRIDAY, THE 31% JULY, 2026

{_Ft‘?P M}S{ILLEG[UM RECOMMENDATION ON JUDICIAL APPOINTMENTS

Vfl':H. SHRI RADHAKRISHNA:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the number of High Court judge appointments recommended by the Collegium during
each af the last five years, court-wise;

{b) the avernge time taken between Collegium recommendation and Central Governmert
notification of appointment, court-wise;

(e} the number of recommendations pending beyond six months as on date, court-wise; an

id) the reasons for delay in such pending cases, where communicated?

ANSWER

MINISTER OF STATE (INDEFENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRIARJUN RAM MEGIHWAL)

(a) to {d): The Judges of the High Courts are appointed under Article 217 and 224 of the
Constitution of India and according to the procedure laid down in the Memorandum of
Procedure (MoP) prepared in 1998 pursuant to the Supreme Court Judgment of Oetober 6,
1993 (Second Judges case) read with their Advisory Opinion of October 28, 1998 (Third Judges

CAse).

As per the Memorandum of Procedure (MoP), the responsibility for initiation of proposals for
appointment of Judges in the Supreme Court vests with the Chief Justice of India, while the
responsibility for initistion of proposals for appointment of Judges in the High Courts vests
with the Chief Justice of the concerned High Court, in consultation with two senior-most puisne
Judges of the High Court As per the MoP, the High Courts are required to make
recommendations at least 04 months before the oceurrence of a vacancy, However, this lime
limit is ravely observed. For appointments to the High Courts, the views of concemed Siate

1
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Governmient are obtained in accordanee with the MoP. The recommendations also have to be
considered in the light of such other reports as may be available to the Government in respect
of the names under consideration. The recommendations of the High Court Collegium, the
Qiate Governments and the Government of India are then forwarded to the Supreme Court
Collegium (5CC) for advice, Appointment of Judges in the higher judiciary is a conlinuous,
integrated and collaborative process between the executive and the judiciary. It requires
consultation and approval from various Constitutional Authorities both at State and Central
level, Only those persons whose names have been recommended by the SCC are appointed as
Judges of the High Courts. 608 Judges have been appointed to the High Courts in last the five

years.

44
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEFPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NCh. 2169
TO BE ANSWERED ON FRIDAY, THE 31* JULY, 2024

Eﬂ[ﬂhﬂu} DIGITIZATION OF COURT PROCEEDINGS

Al
169. SMT. BHARTI PARDHI:
SHETI BAVINDRA DATTAIRAR WAL ALL:
EHRI SHRITRANG APPA CHANDLU BARNE:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government has implemented a comprehensive digitisation of court
proceedings through the e-Courts Mission Mode Project across district and subordinale courts, if so,

the details thereof’

(B} the technological infrastructure deployed for virtual hearings, e-filing systems and online case
slatuz tracking enabling transparant access o justice;

(c) whether digital case management systems have reduced physical court visits and
improved case flow efficiency in the lower judiciary, if so, the details thereof:

{d) the measures for capacity building of judicial officers and court stafT in wtilising digital
platforms for seamless case administration; and

(e} the manner in which the e-Courts transformation enhances judicial accessibility for litigants in
remode areas and supports paperless court administration under Digisal India vision?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWALY)

{a}: The eCourts Mission Mode Project, under the National e-Governance Plan, is implemented in
a phased manner by Departiment of Justice in coordination with eCommittes, Supremea Count of
India, to leverage Information end Communication Technology (1CT) for efficient, transparent and

cifizen-centric justice delivery.
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As per the information provided by eCommittee, Supreme Court of India, under Phase-111
of the eCounts Project, digitisation of legacy and current judicial records, creation of Digital Case
Records, universalisation of e-Filing and e-Payments, and adoption of paperless court processes
have been undertaken. Standard Opersting Procedures (SOPs), technical standards and
implementation guidelines have been issued to the High Courts for digitisation and digital case

EAnageinenl.

(b) to (¢): Under the eCourts Mission Maode Project, necessary |CT infrastructure to facilitate virtual
hearings, electronic filing of cases and online ¢ase status tracking has been provided. e-Filing
Version 3.0 enzbles online filing of cases and documents, while National Judicial Data Cirid (NJD(G),
eCourts Services Mobile App and Judgment Scarch Portal provide online access to case status,
orders, judgments and other case-related information. Video Conferencing facilities have been
provided in various courts 1o enable virtual hearings. These initiatives have thus, reduced the need

for physical visits 1o courts, particularly for litigants in remote and underserved areas.

Regular raining programmes, workshops, orientation sessions and refresher programmes are
conducted by the respective High Courts through Tudicial Academ ies for Judicial Officers and couit

staff,

The Project, thereby, supports the Digital India vision by promoting paperless court
administeation through digitisation of judicial records, Digital Case Records, electronic workilows

and integrated digital platforms.

g
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO., 2187
TO BE ANSWERED ON FRIDAY, THE 31 JULY, 2026

M}JR'H) JUDICIAL INFRASTRUCTURE IN CHANDIGARH

I87. SHRI MANISH TEWARI:

Will the Minister of LAW AND JUSTICE be pleased to state:

fa} the present status of judicial infrastructure in the Punjab and Haryasa High Court and
submdinate couns in Chandigarch, including court halls, judges’ residences, lawyers' chambers and
record rooms vis-a-vis sanctioned reguirements;

(b} the details of court complexes, court hatls, digital courtrooms, residential units and other judicial
infrastructure projects sanctioned, under construetion or completed in Chandigarh during the last
five years;

{c) the details of funds allocated, =anctioned and released by the Government under the Centrally
Sponsored Scheme for Development of Infrastructure Facilities for the Judiciary to Chandigarh
duting the last hive years, year-wise;

(d} whether any proposals have been received from the Punjab and Haryana High Court or the
Chandigarh Administration for augmentation of judicial infrastructure, 11 so, the details and status
thereof; and

{c) the steps taken to strengthen the judicial infrastructure, reduce pendency of cases and improve
gecess o justics in Chandigarh?

ANSWER
MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW

AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRTARJUN RAM MEGHWAL)
fay The primary responsibility for development of infrastructure facilities for District amd
Subordinate Courts rests with the State Governments/UTs. However, to angment the resources of
StatesUUTs, Central Governmeni has been implementing sinee 1993-94 a Centrallv Sponsored
acheme (C88) for the Development of Infrastructure Facilities for Judiciary in the [district and
Subordinate Courts, Under the C88, financial assistance is provided 1o the States/LITs in the

prescribed fund sharing pattern.The Scheme covers five components, namely, Court Halls,
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Residential Units for Judicial Officers, Lawyers’ Halls, Toilet Complexes and Digital Computer

Rooms. High Courts are not covered under the ambit of the above Scheme,

As per information provided by the High Court of Punjab & Haryana, the numbers of
available Court Halls, Lawyers’ Chambers and Residential Units vis-f-vis the Sanctioned Strength

of judges as on 31.05.2026 is as under:

Court Sanctioned ﬁﬂmgth of Court Halls Residential Lawyers'
Judges/Judicial Officers | Units Chambers

High Couri 85 69 64 | 131

| District Couris 30 3l 29 440

(h): As per information provided by the High Court of Punjab & Haryana, 03 Residencial Units for
Judges of High Court have been completed during last five years. No judicial infrastructuse has
been created in Chandigarh under the CSS for Development of Infrastructure Facilities for Judiciary
in the District and Subordinate Courts.

(¢) to (e): No funds under the €85 were released to the UT of Chandigarh during last five years, as
no demand/proposal was received from the UT of Chandigarh for augmentation of judicial

infrastructure,

Disposal of cases pending in various courts lies within the domain of the judiciary. However,
the Government is fully committed to speedy disposal of cases and reducing pendency. The
Government has taken several initiatives to provide an ecosystem for fasler disposal of cases by the
judiciary which, inter-alia, includes amalgamation of latest technologies under the e-Courts Mission
Mode Praject, better infrastrueture for courts, policy and legislative measures in the arcas prone to

excessive litigation.

The Phase-II1 of the eCourts Project (2023-2027) was approved on 13.09.2023 with an
outlay of Rs.7,210 crore. Phase 111 envisions a transition towards digital, paperless courts through
large-scale digitisation of records, wider use of virtual hearings, interoperability across institutions
and adoption of emerging technelogies including Artificial Intelligence (Al), analytics and Optical
Cheracter Recognition (OCR). Under the eCourts Project, dipital services such as e-Filing, e-Pay,
e-Summons, Virtual Courts, Video Conferencing facilities in courts and the National Judicial Data
Grid (NJDG) have been implemented. Also, one Fast Track Special Court for disposal of cases
under POCSO Act and rape cases has been established in Chandigarh.

The High Court of Punjab & Haryana has established Arrears Committec to recommend

sirategies for faster case resolution. The High Court has set up Mediation and Conciliation Centres
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congisting of 193 Mediators and 5 Lok Adalais wo help in out-of-court seitlements. The High Court
has also established a Front Office for providing assistance and free legal aid w0 needy people.
Dedicated Benches have been constituted which deal with business related cases exercising Original
and Appellate jurisdiction for their swift disposal. Further, eases involving senior citizens, women,
marginalized groups and eriminal matters with accused in cusiody are given priority and older
cases/other specific categories of urgent nature are set down for urgent hearing, An Online

mechanism has been set up which allows counsels te submit infructuons cases for quicker disposal,

The High Court has issued Action Plan for achicvement of case disposal targets in the
District and Subordinate Courts between the period from 01.04.2026 to 31.03. 2027, These steps

aim to enhance the judicial efficiency and reduce backlog eflectively.

FEREE
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF LEGAL AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO. 2191
TO BE ANSWERED ON FRIDAY, THE 31* JULY, 2026

1 JUDICIAL PROCEEDINGS AGAINST PUBLIC OFFICIALS
gl
Wl
LR sz/wL SHRI NEERAJ MAURYA:
b
SHRI SUNIL BOSE:

Will the Minister of LAW AND JUSTICE be pleased o state:

{a) the total number of cases that have come to light aver the last five yvears where legal or
judicial proceedings were initiated against public officials or a gencies based on the findings of
audht reports by the Comptroller and Auditor General (CAG);

{h} the measures implemented by the Government to strengthen legal cempliance and
aceountability mechanisms based on the findings of CAG reports; and

(¢} whether the Government proposes to amend the law to effectively implement the CAG
recommendations across Ministries and States?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF
LAW AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHETARJUN RAM MEGHWAL)
(a): The Central Burean of investigation has registered one case {.e, RC33/2022-E0-I11-Delhi
dated 12.07.2022 on the basis of Comptroller and Auditor General Reporlt No. 7 of 201 2-2013
regarding performance audit of allocation of Coal Blocks and augmentation of Coal production,
Upion completion of investigation, a closure repart was filed on 31.03.2025 in the competent

Court,

{b): Measures have been underizken a improving legal compliance and accountability
regarding the audit findings of the Comptroller and Auditor General (CAG). This involves the
concerned Ministries and Departments examining the CAG's audit reports and preparing
Action Taken Motes (ATNs) where necessary; the Public Accounts Commitiee (PALC)
reviewing the CAG's reports and then making recommendations along with keeping an eye on

compliance; the strengthening of internal audit and financial management systems within the

1
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Ministries and Departments; the periodic review ol unresolved audit observations and
inspection repors; the isswance of administrative  instructions by the Department of
Expenditure and by other appropriate authorities (o enhance finsncial governance, internal
controls and compliance with the General Financial Rules (GFRs), the Delegation of Financial

Powers Rules (DFPRs) and other relevant financial instroctions.

(¢}: There 1z no such proposal,

EhkEE
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF LEGAL AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO. 2194
TO BE ANSWERED ON FRIDAY, THE 31* JULY, 2026

.f_bl't' t:'I'L-P' NATIONAL DIGITAL REGISTRY FOR LEGAL PROFESSION
it
194. SHRI CHANDAN CHAUHAN:

Will the Minister of LAW AND JUSTICE be pleased Lo state:

{a) whether the Government has conducted any study or review regarding the necessity and
feasibility of a National Digital Registry for advocates in the couniry and a unique digital
identity for each advocate:

(b} whether cases of persons practicing law on the basis of lake advocates or fake law deprees
have come to the notice of the Government or the Bar Couneil of India and whether any study
has been conducted regarding the extent of this problem, if so, the details thereof and if not,
the reasons therefor;

(c) whether the Government is of the view that a National Dipital Registry and real-time
verification system will help in effectively curbing fake advecates and protecting the interests
ol common cifizens;

(d) whether the Government is holding consultations with the Bar Council of India, State Bar
Councils and other relevant institutions in this regard; and

(e) if so, the details, the action plan and timeline thereo[?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHIRT ARJUN RAM MEGHWAL)

(a)} to {e): The Bar Council of India (BCI) has, from time to time, been considenng malters
relating to a National Digital Registry for advocates and a unique digital identity for advocates
in the country, including issues concerning maintenance of professional records, verification
of law degrees and enrolment particulars and interoperability among the concerned authorities.
Instances and complaints relating to invalid enrolment particulars and law degrees have, from
timeé to time, been brought to the notice of the Bar Councils. The BCI has notified the
Certificate and Place of Practice (Verification) Rules, 2015, and is undertaking consultations
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with the State Bar Councils, Universities, Examination Boards and other concerned

stakeholders and examining the technical and administrative aspects relating to online
enrolment, verification and integration of professional records in accordance wath the
applicable statutory and administrative requirements,

akkkk

117




GOVERNMENT OF INIIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 2223
TO BE ANSWERED ON FRIDAY, THE 319 JULY, 2026

SPECIAL COURTS UNDER PREVENTION OF ATROCITIES AND
4 0 PREVENTION OF CIVIL RIGHTS ACT

AT

VA2, SHRT € LAXSHMINARAVANA:

Will the Minister of LAW AND JUSTICE be pleased 1o state:

(a) the details of Exclusive Special Courts nolified and operational under the Protection of Clvil
Rights Act, 1955 and the Scheduled Castes and Scheduled Tribes {Prevention ol Atrocities)
Act, 1969 since 201 8, year-wise and State/UT-wise:

(h) the details of pendency, conviction rate and average disposal time of cases under the said Act
during the last live years, State-wise:

(c} the demils of chargeshests filed and the average time laken fiom registration of an FIR to
filing of the chargesheet during the said period, State/UT-wise:

(d} the details of sanctioned strength and vacancies of judicial officers, Special Public
Prosecutors and court staff in such courts, State/UT-wise: and

(e} the details of funds sanctioned, released and utilised for judicial infrastructure relating to these

courts since 2018, year-wise and State/UT-wise?

ANSWIER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

{(SHRI ARJUN RAM MEGHWAL)

(aj Section 14 of the Scheduled Costes and the Scheduled Tribes {(Prevention of
Alrocities){PoA} Act, 1989 as amended by the Scheduled Castes and the Schedufed Tribes
(Prevention of Atrocities) Amendment Act, 2015 spectlies that for the purpose of providing for
speedy trial, the State Government shall, with the concurrence of the Chief Justice of the High
Court, establish an Exclusive Special Court for oie or more districts, provided that in Districts

where less number of cases under this Ael is recorded, the Siate Government shall, with the
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concurrence of the Chiel Tustice of the High Court, specifics for such Districts, the Courl of
sessions o be a Special Court to try the offences under the Acl.

As per the information received from the States/UTs, the details of Exclusive Speeial Courts
established under the Selieduled Castes and the Scheduled Tribes (Prevention of Alrocities) Act,

1989, front the financial yesr 2018-1% 1o 2024-25 are given at Annexure-L

(b} & (c): As per the data received from National Crime Record Bureau (NCRB), the details of
Cases Chargesheeted (CCS), Cases in which Trials Completed (CTC), Conviction Rate (CVE) an
Cases Pending at the end of the year (CPTEY) from 2019 10 2023 under the Protection of Civil
Rights (PCR) Act, 1955 and the Scheduled Castes (3C) and the Scheduled Tribes (ST) {Prevention
of Atrocities) {PoA} Act, 1989 for Schedule Castes are given at Annexure-II and corresponding

details for the Schedule Trbes is piven at the Annexure -1

The State/UT-wize details of time taken for subminting the chargesheet under the Protection
of Civil Rights (PCR) Act, 1955 and the Scheduled Castes (SC) and the Scheduled Tribes (ST
(Prevention of Atrocities) {FoA} Act, 1989 from 2019 o 2023 for Schedule Castes are given at
Annexure-IV (A-E) and comesponding details for the Schedule Tribes is given at the Annexure-

V (A-E).

(d): As regards the recruitment of judges/prosecutors and stafl in courts, filling up of vacant
positions of the judicial officers in District and Subordinate courts, is the responsibilily ol the State
Governments and the concerned High Courts, Under Section 14 of the Scheduled Castes and the
Scheduled Tribes (Prevention of Atrocities) [PoA] Act, 1989, the States/UTs are responsible Tor
establishing Exclusive Special Cowrts with the concerrence of the Chief Justice of the concerned
High Court,

(¢}: The Department of Social Justice and Empowerment runs a Centrally Sponsored Scheme
(CS3) for the implementation of the Protection of Civil Rights (PCR) Act, 1935 and the Scheduled
Castes (SC) and the Scheduled Tribes (ST) (Prevention of Atrocitics) {F'oA} Acl, 1989, under
which Central Assistance is provided to the States/LITs mainly for ﬁw: compoenents incleding

Setting up and Functioning of Exclusive Special Courts.

As par the Scheme puidelines, central asgistance is provided ag per the actual reguirement
proposed by the State/UT Governments towards salary, office expenses ete. However, there 15 no

provision for providing central assistance for procurement of land, construction af buildings and

judicial infrastructure relating o these courls.
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Annexure=l

Details of Exclusive Special Courts established by States/UTs under the Scheduled

Castes and the Scheduled Tribes (Prevention of Atrocities) Act, 1982 from the
financial yvear 2018-1% to 2024-15

SL No. | States/UTs 2018-19 | 2019-20 | 2020-21 | 2021-22 | 2022-23 | 2023-24 | 2024-25
1. | Andhra Pradesh 01 01 i1 I 0] a1 01
2. | Bihar 05 03 (15 14 14 14 14
1. Chhattisgarh 1& MHA MNA MNA 11 11 11
4. | Gujarat 16 16 16 16 16 16 16
5. | Himachal Pradesh 0 03 0 0 D 0 Q
6. | Jharkhand 04 04 04 (12 0 0z
7. | Kamataka 08 08 08 08 08 08 11
£. Ma-rlhya Pradesh 43 47 43 11 11 11 11
a, Maharashtra 03 03 {3 (3 (13 03 03
10. | Odisha a3 a5 03 13 03 03 03

11. | Punjab 0 i 0 0 0z 02 02 |
12, | Rajasthan 25 EX 3 il ER il i1
13, | Tamil Nadu i]+] 14 14 17 | I9 21
14, | Telangana i 0 0 i 10 10 10
15, | Uttar Pradesh 40 65 65 65 65 74 74
16. | Kerala 0 0 0 f 0 06 a7
TOTAL 170 194 193 176 194 211 217

Source: As received from Ministry of Social Justice & Empowenment,
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GOVERNMENT OF INIDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NGO, 2228
TO BE ANSWERED ON FRIDAY, THE 31* JULY, 2026

.,:I'g{NHJPJDrHEHGTHEHIHG OF JUDICIAL INFRASTRUCTURE IN WARANGAL

228, DIR. KADIYAM KAVYA:
Will the Minister of LAW AND JUSTICE be pleased to state:

(2} whether the Government has provided any financial assistance for the development and
sirengthening of judicial infrastructure including court buildings, court halls, residential quarters
for judicial officers, and e-Courts infrastructure in the Warangal District durin i the last three years;
and

(b} the details of projects sanctioned under the Centrally Sponsored Scheme for Development of
Infrastructure Facilities for the Judiciary and the e-Courts Mission Mode Project, including funds
sanctioned and released, works completed. projects under implementation, and the expected
timeline for completion?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

{a) & (h): The primary responzibility for development of infrastructure facilitics for District and
Subordinate Courts rests with the State Governments/UTs, However, to augment the resources of
Stetes/UTs, Central Government has been implementing a Centrally Sponsored Scheme (C8S) for
the Development of [nfrastructure Facilities for Judiciary in the District and Subordinate Courts
since 1993-94, by providing financial assistance in the prescribed fund sharing pattern between
the Centre and States/UTs. The Scheme covers five components, namely, Court Halls, Residential
Units for Judicial Officers, Lawyers® Halls, Toilet Complexes and Digital Computer Rooms,

Linder the above CS8, projects are identified by the States/UTs and High Courts concemed.
After receipt of the detailed demands from the StatesUTs, tentative allocation of funds 1o
States/U'ls is done and Mother Sanction is issved to StatesUTs, The States/UTs can incur
expenditure on the identified projects within the limit of Mother Sanction while adhering to the

guidelines of CS5. Funds released and utilized by the State of Telangana for construction of
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disttict-court infrastructure, including Warangal District during the |ast three years under the CSS

are a5 under:

. No Financial Year Funds Released & Ulilized (Rs. in crore)

1 2023-24 .00

2 2024-25 1.9%
i 202526 9,20
Total 11.16

In addition, Mother Sanction of Rs. 15.79 crore has been issued to the State of Telangana

for Finaneial Year 2026-27. However, no court building is presently under construction in the

District of Warangal. The details of projects sancticned and completed under CSS in the Warangal

[istrict are as under;

S.No. | Namc of the Project M. of | Cost of the | Date of Completion/
Court Halls | Project Inauguration N
Junior Civil Judge Court Building | 1 Red4.00er | 27.06.2020
- al Narsampei = -
2 Construction of Ten Court |10 Re.21.65 cr | 15.12.2021
Building Complex in the
| Warangal District Court Complex

Under the eCourts Project Phase-111, a total amount of Rs. 1,91,87,957/ has been

sanctioned and released to Warangal District during the lagt three years. Further the following
initiatives have been undertaken in Warangal [Mstrict under the eCounts Project Phase-111:

1CT hardware, including All-in-One Computers, Scanners, Digital Tokens, Printers, Documert
Visualizers, Display Board Monitors, UPS systems, ete,, have been provided w 11 Courts in
Warangal District.

Two eSewa Kendras have been established in Warangal Distriet to disseminate eServices to
litigants, advacates, the general public, and other stakeholders.

Video Conferencing equipment has been provided to two new Courts in Warangal District to
facilitate the production of Undertrial Prisoners (UTPs) from prisons and the recording of
evidence from doctors appearing remately from hospitals.

A Solar Photovoltaic (PV) Module System with a capacity of 20KW has been installed ot »
new Court Complex in Warangal District.

ANl establishments in Warangal District have been provided with mobile bandheld devices for
the implementation of the NSTEF to the process servers and bami 11 {¥s.

Theee (3) District Courts in Warangal District have been identified as Online Courts for e-
Filing and paperiess system.

o
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
LEGISLATIVE DEPARTMENT

LOK 5ABIHA
UNSTARRED QUESTION NO. 2232
TO BE ANSWERED ON FRIDAY, THE 31* JULY, 2026

L'frj 3 b REPEAL OF OBSOLETE AND REDUNDANT LAWS
vﬁ:’iz. MS SAYANI GHOSH:

Will the Minister of LAW AND JUSTICE be pleased to state:

() the number of obsolete, redundant and cutdated Central Acts and subordinate legislations
repealed or amended by the Government since 2014, year-wise;

{b] the details of the laws so repealed, including the Ministries/Departments to which they
pertained, sector-wise;

{c) the mechanism, committes or institulional framework adopted for identifying obsolete
laws and the criteria followed for their repeal;

(d) whether the Government has assessed the impact of repealing such laws on ease of doing
business, governance, judicial pendency and regulatory complianee, if o, the details thereof?
and

(e} whether any Further review of existing laws is underway for repeal or simplifieation, if so,
the details thereol?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
FARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

{a} to (e): On the basis of the Reports of the Law Commission of India and the Two-member
Commitiee constituted by the Government including the recommendations of various
Ministries/Departments For repeal of laws administered by them, a total number of 1725 obsolete
and redundant laws have been repealed by the Government sinee 2014 till date through varous
Repealing and Amending Acts and other enactments. The details of the laws repealed during the
said period are available on the official website of the Legislative Depariment, Mintstry of Law and
Justice at
hitps:/ranww legislative. pov.in/staticuploads 2 026/03/af8aselb3bfel e 700 e 5 7ae | §1 eQddha pdf
for public access.
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Repealing of obsolete legislations is an important commitment of the Government for
schieving the larger objective of “Minimum Government, Maximum Governanee”™, The repeal of
ohsolete and redundant laws, besides reducing the volume of statute book, also reduces the
compliance burden, thereby ensuring ease of living for citizens, It also provides clanty of existing
laws to the executive, judiciary, stakeholders and the general publie,

The Legislative Department undertakes drafting of laws for repeal of obsolete and redundant
laws administered by them on the basis of the policy decisions laken by the concerncd
administrative Ministries/Department and as per the procedure prescribed by the Minisiry of
Parliamentary Affairs in the Manual of Parliamentary Procedures. The Legislative Department has
been taking necessary steps to ensure that legislative drafting is simple, plain, precise and
unambiguous.

Presenily, the Twenty-third Law Comunission of India, has also been constituted vide
notification dated 02.09.2024, with the mandate, infer afia, to identify such laws which are no
longer needed or refevant and can be repealed.

Rk
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 2244
TO BE ANSWERED ON FRIDAY, THE 3157 JULY, 2026

..-r-I" (& Hﬂj R ) DECORUM IN COURTROOM
5
244, SHRI SURESH KUMAR SHETKAR:

Will the Mimster of LAW AND JUSTICE be pleased to state:

(a) whether traming or sensiisation programmes are condocted for advocates reparding
cowrtroom behaviour, if 5o, the details thereof and the effectivensss of such initiatives:

(b} whether adequate security arrangements are in place in court premises to prevent
disruptions, if so, the details thereof and gaps identified;

e} whether technological interventions such as CCTY moniforing arc being used to cnsurs
cowrlroom discipline, il 5o, the details thereol and coverage across courts;

(d} whether complaints regarding unruly behaviour or mtimidation in couwrlrooms have been
received, if so, the details thereof and the actions taken to address such concerns: and

(e} whether the Government has consulted the Bar Council of India to enforce professional
conduct standards, il so, the details thereof and compliance measures thereon?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRT ARJUN RAM MEGHWAL)

{a) to {e): Chapter 1l of Part VI of the Bar Couneil of India Rules (Standards of Professional
Conduet and Etiquette) lays down the standards of professional conduct to be ohserved by
Advocates. The Rules, inter alia, require every advocate to maintain a respectful attitude
towards the Court, conduct himself?hersell with dignity and propriety, use dignified language,
and uphold the honour and dignity of the judicial institution,

The Advocates Act, 1981 provides a statutory mechanism for enforcementi af
professional conduct and discipline of advocates. Sections 35 and 36 of the Act empower the
State Bar Councils and the Bar Council of India, respectively, lo iniliate disciplinary
proceedings and impose appropriate penalties in cases of professional or other misconduct, The
standards of professional conduct and eliquetic are prescribed under Chapter 11 of Part V1 of
the Bar Council of India Rules, and compliance thersof is enforced through the disciplinary
framework provided under the Act.

The mecidences involving breach of decorum in courtroom can also be dealt under the

Contempl of Courts Act, 1971, which defines and limits the powers of cerlain courts in
punishing contempt of courts and regulates their procedure in relation thereto, The Act inter
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alia addresses the acts of publication (whether by words, spoken or written, or by signs, o by
visihle representations, or otherwise) of any matter or the deing of any other act whatsoever
which— (i} scandalises or tends to scandalise, o lowers or tends to Iower the authority of, any
court; or (i) prejudices, or interferes or tends to interfere with, the due course of any judicial
proceeding; or (iil) interferes or tends o interfere with, or obstructs or tends o obstruct, the
administration of justice in any other manner,

The Central Government does not maintain a centralized database for tracking
complaints regarding unmily behaviour or intimidation in courtrooms. ‘Police’ and *Public
Order’ are State subjects under the Constitution, The responsibility to provide security 1o
institutions including courts lies primarily with the State Governments. Government deploys
Central Armed Police Forces to aid and assist State Governments to maintain law and order,
and extends financial assistance to them to modemize and build capacity of their police forces.

The Supreme Court of India, in its order dated 11.08.2023 in the Writ Petition
(Criminal} No. 99 of 2015 (Pradwsman Bisht versus Union of India & others), while laying
down puidelines regarding security measures in the courts, directed that the schematics of
CCTV camera installation will have to be laid down on a district-wise basis where the
respective State Governments should provide the reguisite funds for the execution of such a
plan in a timely manner, The Courl further directed that upen the finalisation of the security
plan, the High Courts may entrust the responsibility of installation and maintenance of the
COTY cameras with the concerned Distriet and Sessions Judges for a more realistic analysis

of local requirements,
Epd
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEFARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION N, 2260
TO BE ANSWERED ON FRIDAY, THE 31 JU LY, 2026

-:]?Plj'] IMPLEMENTATION OF DISHA-2.0 SCHEME IN GUJARAT
20

0. SITRI DHAVAL LAXMANBHAI PATEL:
Will the Minister of LAW AND JUSTICE be pleased 1o state:

(a) whether any districts in Gujarat, particularly the tribal and aspirational districts, have been

ientified for priority implementation under DISHA-2.0 and if s, the details thereal: and

(b} the mamitoring mechanism adopted to improve last-mile access 0 justice in the State,

particularly in rural and wibal areas?
ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

{a} and {b): The Designing Innovative Solutions for Holistic Access to Justice (DISHA) 2.0
Scheme isa Central Sector Scheme for pan India implementation, including all the districts of
Guparat, for the period of 2026-31. DISHA 2.0 aims at leveraging technology to develop and
enhance the outreach of people friendly solution platforms for legal services. It includes four
components viz, Tele-Law: Reaching the Unreached (free pre litigation sdvice 1o all); Nyaya
Bandhu (Pro-Bono legal Services) Programme; Lepal Literacy and Legal Awareness
Programme and VIDHI (Vision for Infegrated Delivery of Harmonized Legal Initiatives)-

Sanjesvani

The Monitoring of the progress of the Scheme is envisaged through VIDHI-
Sanjeevani, a Centralized Integrated Dashboard apart from regular review meetings, field
vigils, and direct feedback by way of regional workshops and through a dedicated Programme
Management Unit {PMLI).

e
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 1273
TO BE ANSWERED ON FRIDAY, THE 319 JULY, 2026

I?# ORMATION AND COMMUNICATION TECHNOLOGY IN INDIAN COURTS
Lo
ity 273, SHRI AJAY BHATT:

Will the Minister of LAW AND JUSTICE be pleased 1o state:

(@) the swtuz of incorporation of information and communication technology in Indian
Courts;

(b) whether e-filing has been started in all the courts in the country including Utlarakhand;

(¢} if 5o, the details ineluding Uttarakhand High Court and the present status thereof and the
number of cases registered through the said e-filing method, court-wise; and

(d} the steps taken or proposed to be taken by the Government to create awareness about the

e-filing fund across the country?

ANSWER

MINISTER OF STATE (INDEPENDENT CHA RGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRT ARJUN RAM MEGHWAL)

(a): The e-Courts Mission Mode Project is being implemented in a phased manner acrass the
country with the objective of strengthening the use of Information and Communication
Technology (ICT) in the judicial system. Various ICT-enabled initiatives, including the Case
Information System (CIS) 4.0, e=Filimg, ¢ Payments, Viden Cnni'::l--:ncmg._ Virtual Courts,
Digital Case Records, National Judicial Data Grid (NIDG), Interoperable Criminal Justice
System (1C18), eScwa Kendras, National Service and Tracking of Electronic Processes
(MSTEP}), the eCourls Services Portal and Maobile App, and other citizen-centric digital
services, have been implemented across the High Courts and District Courts in a phased
MANNET.

(b): The e-Filing system is an end-to-end digital platforn: for the online filing of cases,
writlen siatements, replies and other related applications, As on 30.06. 2026, the Rules for e-

Filing have been implemented in 25 High Couris, meluding the High Court of Uttarakhand
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anel the District Courts under its jurlsdiction. As on 30.06.2026, a total of 1.25 crore cases
have been filed through the e-Filing system across the country. The details of cases filed
through the e-Filing svstem, High Court-wise and District-wise, is placed at Annexure-.
(c): In the State of Uttarakhand, a total of 1.17 lakh cases have been filed through the e-
Filing system before District Courts, including 356 cases efiled before the High Court of
Uttarakhand, The District-wise details of cases filed through the e-Filing system in
Uttarakhand, &5 received from the High Cowrt of Uttarakhand, 15 placed al Annexure-11
{d): To create awareness and promote adoption of the e-Filing system across the country, the
eCommittee, Supreme Court of India, in coordination with the High Courts, has undertaken
training programmes, capacity-building workshops and orientation sessions for Judicial
Officers, court staff, advocates and other stakeholders through the State Judicial Academics
and the respective High Courts. User manuals, Standard Operating Procedures (SUPs), FAQs
and video tutorials have also been prepared and disseminated to facilitate effective use of the
g-Filing system.

Further, eSewa Kendras have been established across the country to assist litgams and
advocates in registration on the e-Filing portal, scanning and uploading of petitions and
supparting documents, online payment of court fees and availing other services relating 1o e-

Filing, thereby promoting awareness and facilitating wider adoption of the e-Filing system,

EERE
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Anncxure-|

STATEMENT REFERRED TO IN REPLY OF LOK SABHA UNSTARRED QUESTION
NO. 2173 FOR 31.07.2026 REGARDING INFORMATION AND COMMUNICATION
TECHNOLOGY IN INDIAN COTURTS

Details of number of cases e-filed in High Courts and District Courts till 30,06.2026:

5 : High Court/ Total Cases e-filed
High Court i
Mo, Dhistrict Court HC nc Taotal
. | Allahabad* Diistrict Court 1] 19,305 _i-‘h'lj"g .
2. | Andhra Pradesh Both Court 28,754 874 | 29,628
3. | Bombay ' Both Courl 440,054 | 3036217 | 3476271
4. | Caleunta Both Court 14,089 1,264 17,353
5. | Chhauisgarh Both Court 1,089 | 5,059 6,148
6. | Delhi* District Court 0| 1912282 | 1912282
[ 7a. (Gauhati — Ammachal Pradesh | Both Court 1] 1] 1]
7h. | Gauhati — Assam Bath Court 52,779 65651 | 1,18,430
Te. | Gauhatt — Mizoram Both Court 1] 0 )
7d. | Gauhati - Nagaland Both Count i i 0
8. | Gujarat Both Court 65,271 14,338 79,609
2, | Himachal Pradesh Both Court 4 089 1,18.692 1,22,781
10.| Jamimuo & Kashmir Both Court 30.829 2.84.066 3.14,895
11.] Jharkhand Both Courl g4 1,732 1,816
[2.| Kamataka Both Court 11,347 573,928 I83275
13.| Kerala® District Court 0 10.93,175 | 1.093,175
14.| Madhya Pradesh* District Court L 31,234 31,234
" 15. | Madras Both Courl 169,247 | 26,11,888 | 27,81,135
16. I"r-![am?]::ur Both Cournt 6,132 39,991 49 123
17| Meghalaya . Both Court 51 10 61
_ 14. | Odisha Both Court 43,308 B7.172 130,540
19.| Paina Bath Court 791,560 |  1,79217 | 970,777
 20.| Punjab & Haryana Both Court 1,55,801 | 2.15,243 | 3,71,044
21.| Rajasthan Both Court 1.79.677 17,119 | 1.96,794
22.] Sikkim Roth Court 3,003 7,455 11,448
23, | Telangana Both Court 11,694 £S,148 06,842
24, | Tripura Bath Court 4,749 48,688 53,437
25. | Uttarakhand ‘Both Court 356 |  LI7368 | 1,17.574
Total 20,18,013 | 1,05,69,316 | 1,25,87,329

{(Source: ECnmmillEl:, SCI and High Court of Ultarakhand)

Note: *llohabad, Delhi, Kerala and Madhya Pradesh are using iheir own el'iling application
Jar respective High Courts,
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Anpexire-

STATEMENT REFERRED TO IN REPLY OF LOK SABHA UNSTARRED QUESTION
NO. 2273 FOR 31.07.2026 REGARDING INFORMATION AND COMMUNICATION
TECHNOLOGY IN INDIAN COURTS

Details of number of cases e-filed in Uttarakhand, district-wise till 30.06.2026:

=

-

4
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s, District Name Establishment Name Total Cases
No. | e-Filed
I Mainital High Court of Unarakhand 356
2. Almors Bhikiyasain Civil Judge Junior Divigion |
L3 Almora Bhikiyasain Judicial Magistrate 357 |
4. Almora Chief Judicial Magistrate 2704
i Almora Civil Judge Junior Dhvigion B 1 .
&, Almora Civil Judge Senior Division 16
7. _Abimaora District and Sessions Judge 188
B Almaora Dwarahat Civil Judge Junior Division 4
9, Almora Dwarahat Judicial Magistrate 432
{18 Almora Juvenile Justice Board Almora 51
L Almora Ranikhet Judicial Magistrate 252
12, | Almora Ranikhet Junior Division 2
13. | Bageshwar Chief Judicinl Magistrate . 1677
14, | Bageshwar Civil Judge Junior Division | 86
44 Bageshwar | Civil Judge Senior Division 237 |
16, Bageshwar District and Sessions Judge 575
17, Bageshwar Family Court Bapeshwar _ 282
18, | Bageshwar Garur Civil Judge Junior Division 20
ig, Bageshwir Ciarur Judicial Magistraje 229
20. | Chamoli Chief Judicial Magistrate - 1736
21, Chamoli District and Sessions Judge 2401
22. | Chamaoli | Gairsain Chief Judicial Magiswate | 125
23. | Chamali | Gairsain Civil Judge Junior Division 2
74, | Chamoti Joshimath Chief Judicial Magistrate 278
25, Chamoli Joshimath Civil Judge Junior division 3
1 26, Chamali Juvenile Justice Board Chamoli il ]
{27, | Champli Karanprayag Additional District and Sessions Judge | & =
28, Chamoli Karanprayag Chiel Judicial Magistrate 184
20, Chamoli Pokhari Chiel Judicial Magistrate il
30. | Chamoli Pokhari Civil Judge Junior Division 4 ]
31. | Chamaoli Tharali Chicf Jud mhaJ__glstratc 149 8]
| 32 Chamaoli Tharali Civil Judge Junior Division fi
33, Champawat Chiel Judicial Magistrate 2074
34, Champawat Civil Judge Jumior Division &
35. | Champawat Civil Judge Senioe Division 5
3. | Champawat District and Sessions Judge 233
37. Chamjravwat Juvenile Justice Board Champawat 20
38, | Champawai Tanakpur Civil Judge Junior Division TiE
19, | Champawal Tanakpur Judicial Magistrate 39
4, Dehradun _1_:_[1:]1: rata Additioan] Chief Judicial M_qgi_ﬂmle 15
41. Debradun Chicf Judicial Magisirate FTC Dehradun 2l
42. | Dehradun Civil Judge Junior Division Dehradun 1
43 | Dehmdun Civil Judge Senior Division Dehradun 3
44. | Dehradun Commercial Court Dehradun 4



45. | Dehradun District and Sessions Judge Dehmdun _| 522
46, Dreliradun Doiwala Additional Chief Judicial Magistrate Gl
7, Debradun Daiwala Civil Judge Juntor Division L]
48. | Dehradun Doiwala Judigial Mapistrate 24]
49, Dehradun Family Courl Dehradun 1]
50. | Deheadun Juvenile Justice Board Diehradun 1
51, Drehicadun Mussoorie Additional Chiefl Judicial Magistrate I T
3. | Dehradun Mussooria Civil Il.l_gﬂ Juninr Division 4
| 33, Dehradun Muszsoorie Judicial Magistrate 61
54, Dehradumn Rishikesh Additional Chief Judicial Magistrate 1826
&5; Dehrad un Rishikesh Additional District Judge 101
56. | Debradun Rishikesh Civil Judge Junior Division I
37. | Dehradun Rishikesh Civil Judge Senior Division &
| 58, | Dehradun Rishikesh Family Count I
59, Dichradun Vikaznagar Additienal Chief Judicial Magistrate P P
| &0, Dehradun Vikasnagar Additional District Tudge 151
61, | Dehradun Vikasnagar Civil Judge Junior Division 4
(2. Haridwar Family Court Foorkes ) i
63. | Haridwar Haridwar Chiefl Judicial Magistrale (9195
64, Haridwar Haridwar Civil Judge Junior Division 3
63, | Haridwar Haridwar Civil Judge Senior Divigion 9
66, | Haridwar Haridwar District and Sessions Judge X1
| 67, | Haridwar Haridwar Family Court . 8
68. | Haridwar Laksar Additional Chief Judicial Mlagistrate 1238
69 Haridwar Laksar Additional District & Session Judpe 18
T0. | Haridwar Laksar Additional District Session Judee a
71, | Haridwar Laksar Civil Judge Junior Division 1
= Haridwar Roorkee Additional Chicf Judicial Magistrate S059
| 73. Haridwar Hoorkee Additional District Judge 187
| T4. | Haridwar Roorkee Civil Judge Junior Division al
75, | Haridwar Roorkee Civil Judge Senior Division 14
76. | MNainital Chief Judicial Magisirate s
77. | Mainital Civil Judge Senior Division 3
7E. | Nainital Commercial Court Haldwani 3
| 79. | Nainital District and Sessions Judge 4
| 80. | Nainital Family Court Haldwani I
| 81, Mainital Haldwani Add itional Chief Judicial Magistrate 3
£2. | Mainital Haldwani Additional Ijuamnl]udg-: |2
83, | Nuinital Haldwani Civil Judge Junior Division 1
84. | Mainital Haldwani Civil Judge Senior Division 0
| B3 Mainital Ramnagar Additional Distriet Tudge 4]
| B Mainital Ramnagar Iudu:ml Magisteate ]
87 Paur Gardvwal Chief Judicial Magistrate 3290
88. | Pauri Garhwal Dhumakot Judicial Magistrate |14
B9 Pauri Garhwal Diistrict and Eﬂssuuns Judgs 312
O0. | Pawri Garhwal Juvenile Justice Board Pauri Garhwal B
#1. | Pauri Gurhwal Kotdwar Additional Chief Judicial Magistrate G470
92, | Pauri Garhwal Kotdwar Additional District Jugdge 11
93. | Pawri Garhwal | Lensdowne Iudicial Magistrate 40
B4 Pawri Garhwal Srinagar Judicial Magistrate 1558
95 Pithoragarh Chi el Judicial Mﬂgutmi: 3375
96, | Pithoragarh Dharchula Judicial Magistrate i 1477
07. Pithoragarh Didihat Judicial Magistrate 1231
98. | Pithoragarh District and Sessions Judpe - 121

a
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a0, Pithoragarh Family Court Pithoragarh 1
100, | Pithoragarh Gangolihat Judicial Magistrate 1094
101, | Pithoragarh Juvenile Justice Board Pithoragarh 177
| 102, | Rudraprayag Chigf Judicial Magistrate 1674
103, | Rudraprayag Civil Judge Junior Division 2
104, | Rudraprayag Civil Judge Senior Division [1
105. | Rudrapravag Disirict and Sessions Judge | 69
106, | Rudraprayag Family Court Rudraprayag I8
107. | Rudraprayag Juvenile Justice Board Rudraprayag i
108. | Rudraprayag | Ukhimath Chief Judicial Magistrate 741
109, | Rudraprayng Ukhimath Civil Judge Junior Division |
110, | Tehri Garlwal Chief Judicial Magistrate 2427
111, | TehriGarhwal Civil Judge Senior Division 2
112, | Tehr Garhwal District and Sessions Judge G
113. | Tehn Garhwal Koirti Magar Civil Judge Junior Division &
114, | Tehn Garhaal Kirti Magar Judicial Magistrate G20
115. | Tehri Garhwal Marendra Nagar Civil Judge Junior Division [
116 | Tehri Garhwal Marendra Nagar Judicial Magistrate 4083
117. | Tehri Garywal Pratapnagar Civil Judge Junior Division 1
[18. | Tehri Garhwal Pratapnagar Judicial Magistrete 102
119, | Udbam Singh Nagar | Bazpur Civil Judge Junior Division 10
120. | Udham Singh Magar Bazpur Judicial Magisirate 721
{121, | Udham Singh Magar Family Court Kashipur 2
{22, | Udham Singh Maga¢ Faspur Civil Judge Junior DHvision i
123. | Udham Singh Negar | Faspur Judicial Magistrate 1496
| 124 | Udham Singh Nagar | Juvenile Justice Board U.S.Nagar 32a
| 125, | Udham Singh Nagar | Kashipur Additional Chiel Judicial Magistrate | 2040
126, | Udham Singh Nagar | Kashipur Additional District Judge |14
127. | Udham Singh Magar Eashipur Civil Judge Junior Divigion 9
| 128. | Udham Singh Magar | Kashipur Civil Judge Senior Division 14
129. | Udham Singh Nagar | Khatima Additional District Judge 42
130. | Udham Singh Nagar Khatima Civil Judge Junior Division 546
131. | Udham Singh Nagar | Khatima Civil Judge Senior Division 714
132. | Udham Singh Nagar | Kichha Civil Judge i
133, | Udham Singh Nagar | Kichha Judicial Magistrate 026
134, | Udham Singh Nagar Sitarganj Civil Judge Junior Division 20
135, | Udham Singh Nogar | Sitargan) Judicial Magistrate 676
136. | Udham Singh Magar | Udham Singh Nagar Chicf Judicial Magistrate 3132
137. | Udham Singh Magar | Udbam Singh Nagar Civil Judge Junior Division |
138. | Udham Singh Nagar | Udham Singh Nagar Civil Judge Senior Division 5
139, | Udham Singh Nagar | Udham Singh Nagar District and Sessions Judge | 3222
140. | Uttarkashi Barkot Judicial Magistrate a4
141, | Uttarkashi Chiel Judicial Magistrate 2238
142, | Uttarkashi Civil Judge Senior Division 1
143, | Uttarkashi District and Sessions Jwdge 387
i44. | Untarkashi Juvenibz Justice Board, Uttarkashi 1
145, | Untarkaghi | Purola Judicial Megistrate 550
Total 1.17.924
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF LEGAL AFFAIRS

LOK SABHA
STARRED QUESTION NO. 293
TO BE ANSWERED ON FRIDAY, THE 07" AUGUST, 2026

FUNCTIONING AND PERFORMANCES OF COMME RCIAL TRIBUNALS

i, DL

93, SHRI MANISH TEWARI:
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government has taken note of the findings regarding the challenges in the
functioning of India’s commercizl tribunals, if so, the details thereof,

{b) whether it is a fact that a significant number of cases remain pending before commercial
tribunals, affecting economic activity and ease of doing business, if so, the details thereof;

(c) the details of vacancies, case pendency and disposal rates in major tribunals such as the
National Company Law Tribunal, the National Company Law Appellate Tribunal, the Debt
Recovery Tribunal and the Income Tax Appellate Tribunal during the last three years;

{d) whether the Government has identified issues such as chronic vacancies, procedural
inconsistencies, lack of transparency and jurisdictional overlaps affecting tribunal efficiency,
if s, the details thereof;

(e} whether the Government proposes to establish institutional mechanisms such as a National
Tribunals Commission or adopt technology-driven reforms to improve efficiency and

accountability; and

(f) the steps taken or proposed to be taken to ensure timely disposal of commercial disputes
and strengthen investor confidence i the country’s dispute resolution framework?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

{a) to (f): A Statement is laid on the Table of the House,

hEN A
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STATEMENT REFERRED TO IN REPLY TO PARTS (A) TO (F) OF LOK SABHA
STARRED OQUESTION NO. 293 FOR ANSWER ON 07.08.2026, REGARDING
FUNCTIONING AND PERFORMANCES OF COMMERCIAL TRIBUNALS.

{a): The Supreme Court in various judgments including the judgment dated 19.11.2025 mn the
matter of Madras Bar Association vs. UOQI, W.P.{C) No.1018 of 2021 has given its findings
regarding the working of the Tribunals under the Tribunal Reforms Act, 2021 and Rules framed

ihereon.

(h) to (d}: The Government is making all efforts to fill the vacancies in the various Trbunals
besides sugmenting their infrastructural requirements and human resources. The details of
vacancies in National Company Law Tribunal (NCLT), the National Company Law Appellate
Tribunal (NCLAT), the Debt Recovery Tribunal (DRT) and the Income Tax Appellate Tribunal
(ITAT) during the last three years including the current year is given at Annexure-l. The

details of case pendency and its disposal rates is given at Annexure-11.

{e) & (f): Various steps including legislative measures and framing of standard operating
procedures have been and are undertaken for efficient functioning of the Tribunals and for
timely disposal of cases. This includes strengthening digital infrastructure, adeption of c-
Office, Court Room hearing by way of Video Conferencing, digitization of records, online case
management sysiems, and continuous monitoring of administrative efficiency for early

disposal of cases.

PhEE
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Annexure-l

ANNEXURE REFERRED TO IN PART (B) TO (D) IN REPLY TO LOK SABHA
STARRED QUESTION NO. 293 FOR ANSWER ON 07.08.2026, REGARDING
FUNCTIONING AND PERFORMANCES OF COMMERCIAL TRIBUNALS.

Name of the Tribunal Name of Paost(s)/staff Ib‘ﬂm:linued iFiIIH.'l ]Va:unl
Income Tax Appellate Tribunal (TTAT)
2024-25 Chairperson/Members 126 RO i
Registry 087 578 {09
2025-26 Chairperson/Members 126 110 16
Registry 987 565 422
3026-27 Chairperson/Members 126 112 14
Registry D60 IE-ET D82
MNational Company Law Appellate Tribunal (NCLAT)
2023-24 |Chairperson/Members 12 1 1
Registry 51 10 41
2024-25 Chairperson/Members 12 10 2
Iﬂegistry 51 21 0
1025-26 thirpt:rsnnfh{:mb:rs 12 1 1
D I Registry 111 % s

Mational Company Law Tribunal (NCLT)

Ac on 03.08.2026 [Ehuil]:ltiﬁuﬂm-l:mbﬁrﬁ 3 51 12
Registy b20 67 253
Debt Recovery Tribunal (DET)

Currently, Seven (7) Debts Recovery Tribunals (DR1s) are vacant out of Thirty-Nine (39)
DRTs. However, Presiding Officers of others DRTs have been assigned the additional charge
for the above DR TS, in addition to their regular charge, for smooth functioning of these DR Ts.
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Annexure-11

ANNEXURE REFERRED TO IN PART (B) TO (D) IN REPLY TO LOK SABHA
STARRED QUESTION NO. 293 FOR ANSWER ON 07.08.2026, REGARDING
FUNCTIONING AND PERFORMANCES OF COMMERCIAL TRIBUNALS,

MName of the  [Years [Pendency |[Cases [Disposal |Disposal  {Pendency
Tribunal [nstituted Rates {Ave.)
{Brought o
(forward)
Income Tax 2024-25 18759 51164 Ha3To 51.57 H3553
Appellate
Tribunal (ITAT]2025-26 43553 72249 55794 48,18 0008
202627 (uptols000B  [24664  [16654  [19.67 62018
30.06.2026)
Mational 2023-24 21664 7947 SRR 13.16 19793
Company Law
Tribunal 2024-25 19946  [9065 14150 H8.61 14961
NCLT)  hopsas 5045|5419 [s6s1  [36.87 14813
Matioanal 2023-24 2192 2841 2319 46,07 |2?14
Company Law
appellale  [2024-25 74 a1 psis 4226 3518
ibunal
e 002526 518 3 [B79 [a0.sz 1078
D DISPOSAL RATES DETAILS IN DRTS

Deht Recovery Tribunal {Original Application (OA) & Securitisation Application (SA})
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Financial Year |Cases Disposed (Cascs Pending Average Disposal per
vear per DRT
2023-24 52541 2 1ROGO 134721
2024-25 45378 233901 1163.54
202526 52902 252771 1356.46
2026-27 12739 250814 -
i Upto 30.06.2026)
L L
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GOVERNMENT OF INIDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA

UNSTARRED QUESTION NO. 3231
TO BE ANSWERED ON FRIDAY, THE 07" AUGUST, 2026

FUNDS FOR JUDICIAL INFRASTRUCTURE IN KARNATAKA

LN FI,_T EA L.}

3231, SHRI GOVIND MAKTHAPPA KARJOL:
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the details of the funds allocated, sanctioned, released and utilised under the Centrally
sponsored scheme for development of infrastructure facilities for the judiciary and the State
share funds in the State of Karnataka during the last five years & the current ycar, year-wise &
district- wise;

(b} the details of the court infrastructure works sanctioned, including the construction of court
halls, residential units for judicial officers, lawyer's halls, record rooms, toilet complexes and
other judicial infrastructure, indicating the estimated cost, amount released, amount utilised
and the present status of each project, district-wise;

(¢) the details of the funds allocated, released and wutilised for judicial infrastructure
development in the Chitradurga Parliamentary Constituency during the last five years, along
with the details of the works undertaken and their present status; and

{d) whether the Governmeni proposes 1o sanction additional funds for strengthening judicial
infrastructure in Kamataka, particularly in the Chitradurga Parliamentary Constituency and if
so, the details thercof?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a): The primary responsibility for development of infrastructure facilities for District and
Suhordinate Courts rests with the State GovernmentsUTs. However, to augment the resources
of States/UITs, Central Government has been implementing a Centrally Sponsored Scheme
(0SS for the Development of Infrastructure Facilities for District and Subordinate Courts since
1993.94. In case of Karmataka the funds are shared by Centre and State in the ratio of 60:40.
The Scheme covers five components, namely, Court Halls, Residential Units for Judicial
Officers, Lawvers’ Halls, Toilet Complexes and Digital Computer Rooms.



The central funds released to and utilized by the State of Kamataka under the CSS during last
5 vears and current year, year-wise are as under:

= {Hs.in crore
Financial Year Central Funds released Central Funds utilized
2021-22 27.00 27.00 ]
2022-23 82.01 82.01
2023-24 133.16 133.16

| 2024-25 73.92 73.92
20125-26 M09 34.00
2026-27 (as on 5.33 (Mother Sanction issued) 0.00
03.08.2026)

(b): Under the above CSS, projects are identified by the States/U'Ts and High Courts concerned.
After receipt of the detailed demands from the States/UTs, tentative allocation of funds to
SratesWITs is done and Mother Sanction is issued to StatesUTs. The States/LITs can incur
expenditure on the identified projects within the limit of Mother Sanction while adhering to the
guidelines of CSS. The funds under the CS8 are allocated State-wise and not District wise, As
per information uploaded by the State of Karnataka on the Nyaya Vikas portal and MIS portal,
the details of Court Halls, Residential Units, Lawyer Halls, Toilet Complexes and Digital
Computer Rooms available and under construction, under the Centrally Sponsored Scheme
(S8} for the Development of Infrastructure Facilities for District and Subordinate Courts {as

on 31.05.2026) are as under:

Componeni Available Under Construction
i Court Hall 1278 218
 Residential Unit 1199 46
Lawyers Hall 20 1 40
Toilet Complex 240 672 |
Digital Computer Room 18 __ 56

{€): As per the information provided by the State Govemnment of Kamataka, sum of Rs.1.35
crore has been utilized for construction of 02 Judges Quarters building out of an estimated cost
of 2,61 crore in the Chitradurga Constituency during last five years.

{(d): For Financial Year 2026-27, against tentative allocation of Rs.10.66 crore, Mother
Sanction of R 5.33 crore was issued to the State of Kamataka on 13.05.2026, against which
the expenditure till date is Nil. As mentioned above, the State Govermment can incur
expenditure on the projects identified in consultation with the High Courts, within the limit of
Muther Sanction, while adhering to the guidelines of CS5.

ko
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
- DEPARTMENT OF LEGAL AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO, 3235
TO BE ANSWERED ON FRIDAY, THE 07" AUGUST, 2026

o
?ﬁﬁ“ ijl PROGRESS ON LEGISLATIVE REFORMS

w1335, SHRI BALRAM NATK PORIKA:
Will the Minister of LAW AND JUSTICE be pleased to state:

(s} the progress made in legislative reforms, the new laws enacted Lo promote ease of doing
business and their implementation status;

(b} the details of alternate dispute resolution mechanisms (mediation and arbitration) promoted
and the number of cases resolved;

(c) the impaet on contract enforcement and India’s ranking in World Bank Ease of Doing
Business parameters; and

{d) whether any performance audit has been conducted on judicial infrastruciure development
and the timely delivery of justice, if 50, the details thereof?"

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF
LAW AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

{a): Legislative and policy interventions along with related reforms for promoting ease of doing
business is a continuous process being undertaken by the Government, keeping in view the
changing requirements of the stakeholders. The Government continues to take steps to reduce
the criminalisation of minor violations and replace them with more proportionate civil penalties
and administrative mechanisms under various enactments. In this regard, recognising the need
to make laws more balanced and practical, the Government began a process of reviewing
provisions. An important step in this direction was the Jan Vishwas { Amendment of Provisions)
Act, 2023, which removed criminal penalties for a number of minor offences across geveral
Central laws. Pursuant thereto, the Jan Vishwas (Amendment of Provisions) Act, 2026 was
published in the Official Gazette on B April 2026, which rationalizes provisions across 7Y

1
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Central Acts administered by 23 Ministries and Departments, The reforms are aimed at
promoling trust-based governance, reducing compliance burden, improving ease of doing
business, and ensuring proportionate regulatory enforcement.

(b): The Government continues to promote alternate dispute resolution (ADR)} mechanisms
including arbitration and mediation in the country, as these mechanisms are less adversarial
and are capable of providing a better substitute to the conventional methods of resolving
disputes. The Government is further taking policy and legislative interventions, to strengthen
these mechanisims and make them more efficacious and expeditious.

The major initiatives, steps and measures taken by the Central Governmant over the years in
this regard include with respect to the Arbitration and Conciliation Act, 1996 which has been
progressively amended in the years 2015, 2019 and 2020 o keep pace with current
developments in the arbitration landscape and to enable arbitration as a viable dispute
resolution mechanism, The amendments are aimed ot ensuring timely conclusion of
arbitration proceedings, neutrality of arbitrators, minimizing judicial intervention in the arbitral
process, efficacious enforcement of arbitral awards and promotion of institutional arbitration.

The Commercial Courts Act, 2015 was also amended in the year 2018 to provide infer-alia for
Pre-Institution Mediation and Settlement (FIMS) mechanism. Under this mechanism, where a
commercial dispute of specified value does not contemplate any urgent interim relief, the
parties have to first exhaust the mandatory remedy of PIMS hefore approaching the Courl. This
is aimed at providing an opportunity to the parties w resolve the commercial disputes through

mecdiation.

The India International Arbitration Centre Act, 2019, was cnacted to provide for the
establishment of the India International Arbitration Centre for the purpose of creating an
independent, autonomous and world class body tor facilitating institutional arbitration and to
declare the Centre to be an institution of national importance. The Centre has since been
established and aims to inspire confidence amongst partics, both domestic and intermational,
by providing a neutral dispute resolution platform for resolution of commercial disputes

through arbitration.

The Mediation Act, 2023, lays down the legislative framework for mediation to be adopted by
disputing parties, especially under the aegis of institutional mediation. The Mediation Act, 2023
is also expected to be a pivotal legislative intervention towards providing standalone law on
mediation and enabling the growth of a culture of amicable settlement of disputes out of court.

Further, the aforesaid interventions from time to time have contributed towards improving and
strengthening the ADR landscape, supporting the ease of doing business and enabling the
country being seen as an altractive destination for investments and economic growih.

The Authorities constituted under the Legal Services Authorities Act, 1987 are also promoting
alternate dispute resolution mechanisms including Mediation. These Authorities have been
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making efforts through legal awareness programmes and to strengthen the court annexed
mediation as well as Pre Instifution Mediation.

The details of the cases setiled by Legal Services Authorities through Mediation in the last two
years is as under:

Years Cases settled
2024-25 98 406
2025-26 2.25.647

(c): India has undertaken sustained reforms over the past years 1o improve its business
regulatory environment. The government's focus has gradually shified from a compliance-
heavy system to a facilitation-driven ccosystem. Reforms have aimed at enhancing speed,
transparcncy, and trust-based governance across processes. Consequently, this has resulted in
growing investor confidence in India's business environment and improved Ease of Doing

Business (EoDB).

In the latest Doing Business Report, 2020 released by the World Bank on 24th October, 2019,
overall India stands at 63rd position out of 190 countries. Since 2014, India’s rank has gone up
from 142 to 63 in 2019. However, the EoDB exercise was discontinued by the World Bank in

the year 2020,

(d): The Centrally Sponsored Scheme for the Development of Infrastructure Facilities for
District and Subordinate Courts is regularly appraised by the Depariment Related
Parliamentary Standing Committee and internal audit teams. In addition, the Scheme has been
evaluated by third-party under the segis of NITI Aayog at the time of extension of the Scheme.
The latest third-parly report inter-alia mentions that the Scheme demonstrates high relevance
by strongly aligning its objective for infrastructure development with national policies,
sustainable development goals and the needs of its beneficiaries. Further, the report mentions
that the districts with higher court room density have reported a 3-8% decline in average case
pendency and further highlighted that there is 16% reduction in case resolution time reducing
from 3.1 years to 2.6 years in District Courts.

EEL
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GOVERNMENT OF INIDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION N, 3239
TO BE ANSWERED ON FRIDAY, THE T AUGUST, 2026

ARt ) SHORTAGE OF JUDGES

\-%'139. SHRI NILESH DNYANDEY LANKE:
SHRI GYANESHWAR PATIL:
SMT. DELKAR KALABEN MOHANBHAL
SHREI BHUMARE SANDIPANRA( ASARAM:

Will the Minister of LAW AND JUSTICE be pleased to state:

{a) the number of cases pending for more than three years in the lower couris of Maharashira,
Madhya Pradesh and the UT of Dadra & Nagar Haveli and Daman & Diu along with the

reasons thereof and the percentage of such cases,
(b the number of posts of judges lying vacant in the said courts along with the extent fo which

the said vacancics fall short of the national average in percentage terms;

(c) the number of judges required in the lower courts, High Courts and the Supreme Court;
(d) whether any norms have been fixed for the said number of judges required;

(e) the number of judges available per million population in percentage terms N VArOus courts
in Maharashtra, Madhya Pradesh and the UT of Dadra & Magar Haveli and Daman & Diu;

and
{f) the details of the steps taken by the Government to address the delay in disposal of cases

and the shortage of judpes?
ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a): As per data available on the National Judicial Data Grid (NJD(G), as on 03,08.2026, the
number of cases pending for more than three years in the lower courts of Maharashira,
Madhya Pradesh and the UT of Dadra & Magar Haveli and Daman & Diu and the percentage

of such cases i3 as under:

E. Mame of State/UT ‘No. of cases pemlingg Percentage of total
| No. for =3 years | pending cases
' 1. | Maharashtra 24.69,085 | 40%

1
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2. [ Madhya Pradesh 7.06,810 33% |
3. | UT of Dadra & Nagar Haveli 2,958 34%
and Daman & Diu |

{b): As per data available on the Nyaya Vikas Portal 2.0, as on 03.08.2026, at the national
level, 7,310 posts of Judicial Officers are vacant which is 23.68% of the total sanctioned
strength of 30,868 posts in the District and Subordinate Courts, Further, the number of vacant
posts of Judicial Officers in the lower courts of Maharashtra, Madhya Pradesh and the UT of
Dadra & Nagar Haveli and Daman & Diu vis-g-vis their Sanctioned Strength are as under:

Sr.No. | Namec of State/UT Sanctioned Strength | Vacancy Vacaney %

1, Maharashtra 5247 R97 17.09 |

2. Madhya Pradesh 2051 368 17.94

3. | UT of Dadra & Magar 7 | 14.28
Haveli and Daman & Diu |

(¢} & (d): The Law Commission, in its 120th Report (1987), has recommended a judge-to-
population ratio of 50 judges per million of the Indian population. Further, in 245" Report
{2014}, the Law Commission observed that filing of cases per capifa varics substantially
across peographical units as filings are associated with economic and social conditions of the
population. As such the Law Commission did not consider the judge population ratio to be a
scientific eriterion for determining the adequacy of the judpe strength in the country. The Law
Commission found the “Rave of Disposal” method appropriate, which aims at the number of
additional judges required to clear the backlog of cases and ensuring that new backlog is not
created to be more pragmatic and useful.

In August 2014, the Supreme Court asked the Mational Courl Management System
Committee (NCMS Commitiee) to examine the recommendations made by the Law
Commission and to furnish its recommendations in this regard. NCMS Committee submitied
its report to the Supreme Court in March, 2016. The Committee has proposed a “weighted”
disposal approach Le. disposal weighted by the nature and complexity of cases in local
conditions. As per the direction of the Hon’ble Supreme Court in its Oreder dated 02.01.2017,
the Department of Justice has forwarded a copy of interim report of the NCMS Committes to
all the State Governments and High Courts to enable them to take follow up action to
determine the required strength of district and subordinate judiciary.

(¢): As per data available en the Nyaya Vikas Portal 2.0, as on 03.08.2026, the sanctioned
strength of Judicial Officers per million population {as per last census} in Distriet &
Qubordinate Courts in Maharashtra, Madhya Pradesh and the UT of Dadra & Nagar Haveli

and Daman & Diu are as under! i

Sr. No. | Name of State/UT _| Judges per million population

1. Maharashtra 46.60 |

2. Madhya Pradesh : 28.24

3. Dadra & MNagar Haveli and Daman & Diu 11.92
2
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(f): Disposal of cases pending in various courts lies within the domain of the Judiciary.
Disposal of cases in courts depends on several factors which, inter-alia, include availability
of adequate number of Judges and Judicial officers, supporting court stafl, phiysical
infrastructure, complexity of facts invelved, quality of investigation, nature of evidence, co-
opetation of stake holders viz bar, investigation apencies, witnesses, litigants. However, the
Government is fully committed for speedy disposal of cases and reducing pendency. The
Government has taken several initiatives to provide an ccosystem for faster disposal of cases
by the judiciary which, inter-alia, involves timely appointment of Judges, better infrastructure
for courts including computerization, policy and legislative measures in the areas prone to
cxcessive litigation, promoting Alternate Dispute Resolution mechanism, enactment and
implementation of New Criminal Laws 2023, establishment of Fast Track Special Courts, re-
engineering of court procedure and emphasis on human resource development.

Filling up of the vacaney in the higher Judiciary is a continuous, integrated and
collaborative process between the executive and the judiciary. It requires consultation and
approval from various Constitutional Authorities both at State and Central level which are
obtained in accordance with the Memorandum of Procedure (MoP). The recommendations
also have to be considered in the light of such other reports as may be available to the
Government in respect of the names under consideration.

Further, filling up of vacant positions of the judicial officers in District and
Subordinate courts is the responsibility of the High Courts and State Governments concermed,
As per the Constitutional framework, in exercise of powers conferred under the proviso lo
Artiele 309 read with Articles 233 and 234 of the Constitution, the respective State
Government, in consultation with the High Court, frames the rules and regulations regarding
the appointment and recruitment of Judicial Officers. The Hon’ble Supreme Court vide order
passed in January 2007 in the Malik Mazhar Sultan case, has inter-alia stipulated certain
timelines, which are 1o be followed by the States and the respective High Courts for
recruitment of judges in District and Subordinate Courts.

LEE S
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO, 3251
TO BE ANSWERED ON FRIDAY, THE 7" AUGUST, 2026

mpﬁ) VACANCIES IN THE JUDICIARY
451, SHRI TANGELLA UDAY SRINIVAS:
Will the Minister of LAW AND JUSTICE be pleased to state:

{a) the sanctioned strength, working strength and vacancies of Judges in the Supreme Court,

High Courts and subordinate courts, State-wise, as on date;
(b) the number of judicial appointments made and vacancies filled during the last live years,

Vear-wise;
(c) whether the Government has undertaken any assessment of the impact of judicial vacancies

on pendency of cases and, if so, the details thereof, and
(d) the steps taken or proposed to expedite judicial appointments and strengthen judicial

capacity for timely disposal of cases?
ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

{a): The dats on Sanctioned Strength, Working Strength and Vacancies of Judges in the
Supreme Court, High Courts and Subordinate Courts, State-wise, as on 03.08.2026, are at

Annexure I and Annexure I1.

(b} to (d): Appointment of Judges in the higher judiciary is a continuous, integrated and
collaborative process between the executive and the judiciary. It requires consultation and
approval from various Constitutional Authorities both at State and Central level. From 2014

(May) till 03.08.2026, 77 Judges have been appointed in the Supreme Court and 1178 Judges
have been appointed in various High Courts.

The number of judicial appointments made and vacancies filled during the last five
vears in Supreme Court and High Courts, year-wise is as under:

Year Supreme Court | High C'l]uﬂﬂ_l
2021 o9 120
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2022 03 165

| 2023 14 110 =
2024 04 34
2025 (7 157 |
2026{as on | 05 |22
03.08.2026) ,

Further, filling up of vacant positions of the judicial officers in District and Subordinate
courts is the responsibility of the High Courts and State Governments concerned, As per the
Constitutional framework, in exercise of powers conferred under the proviso to Article 309
read with Articles 233 and 234 of the Constitution, the respective State Government, in
consultation with the High Court, frames the rules and regulations regarding the appointment
and recruitment of Judicial Officers. The Hon'ble Supreme Court vide order passed in January
2007 in the Malik Mazhar Sultan case, has inter-alia stipulated certain timelines, which are to
be followed by the States and the respective High Courts for recruitment of judges in District

and Subordinate Courts.

The details of Sanctioned and Working Strength of Judicial Officers in the District and
Subordinate Courts, during the last five years, year-wise is as under:

Year | Sanctioned Eitré:ngih Waorking Strength
2021 ' 2444972 19328

2022 25077 19319

2023 25345 20018

2024 25753 20694

2025 ' 25900 21193
2026(as on 10868 23558
013.08.2026) |

Dizposal of cases pending in various courts lies within the domain of the Judiciary.
Disposal of cases in courts depends on several factors which, inter-alia, include availability of
adequate number of Judges and Judicial officers, supporting court stail, physical infrastructure,
complexity of facts involved, quality of investigation, nature of evidence, co-operal ton of stake
holders viz bar, investigation agencies, witnesses, litigants. However, the Government is fully
committed for speedy disposal of cases and reducing pendency. The Government has taken
several initiatives to provide an ecosystem for faster disposal of cases by the judiciary which,
inter-alia, involves timely appeintment of Judges, better infrastructure for courts including
computerization, policy and legislative measures in the arcas prone 10 excessive litigation,
aromoting Alternate Dispute Resolution mechanism, enactment and implementation of New
Criminal Laws 2023, establishment of Fast Track Special Counts, re-engineerng of court
procedure and emphasis on human resource development.

L)
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ANNEXURE-1
STATEMENT REFERRED TO IN REPLY TO PART (A) OF LOK SABHA UNSTARRED
QUESTION NO. 3251 FOR ANSWER ON (17.08.2026 REGARDING ‘“VACANCIES IN THE

JUDICIARY"

Sanctioned Strength, Working Strength and Vacancies of Judges in the Supreme Court
and Hi 5, State-wise, a 2026
Name of Court Hancﬁun:a_slmngm | Working strength Vacancies
A. | Supreme Court a8 | 35 3
B. High Court

1 | Allahabad 160 107 53
2 | Andhra Pradesh 37 32 5
3 | Bombay 04 15 19
4 | Calcutta T2 41 3l
5 | Chhattisgarh 2 13 g
6 | Delhi G ' 44 16
7 | Gauhali 30 2 6
8 | Gujarat 52 M| 18
9 | Himachal Pradesh 17 12 3
10| J & K and Ladakh 25 12 13
11 | Jharkhand 25 13 12
12 | Karnataka 62 48 14
13 | Kerala 47 36 11
14 | Madhya Pradesh 33 37 16
15 | Madras 75 s1| 24
16 | Manipur 5 3 2
17 | Meghalaya 4 4 0
I8 | Orissa 33 17 16
19 | Patna 53 43 10|
20 | Punjab & Haryana B3 33 a0
21 | Rajasthan 50 39 1
22 | Sikkim 3 2 1
| 23 | Telangana a2 27 | 15
24 | Tripura 5 - 4 |
25 | Untarakhand B 11 8 3
Total 1122 T8l 241
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ANNEXURE-IL -
STATEMENT REFERRED TO IN REFLY TO PART (A) OF LOK SABHA UNSTARRED
QUESTION NO). 3251 FOR ANSWER ON 07082026 REGARDING ‘VACANCIES IN THE __
JUMCTARY"

netioned Str h, Working Stre and Vacancies of Ju i ¢ Subordinate
Courts, State-wise, as on 13.08.2026
SL No. States/UTs | Sanctioned Working = Vacancy
strength strength =
1. | Andhra Pradesh 79| 565 174
2. | Arunachal Pradesh 33 39 14
1, | Assam N 486 45 | 4
4. | Bihar 2032 1658 174
5. | Chandigarh 30 30 0
6. Chhattisgarh 67T 500 177
7. | D& N Haveli i 2 |
8. | Daman & Diu 4 1 0|
9. | Delhi 050 832 118
10. | Goa [ 57 R 3
11, | Gujarat 1720 1185 535
12. | Haryana 787 648 139
13. | Himachal Pradesh 192 172 20
14, Jammu and Kashmir 322 267 55
15. | Jharkhand j 710 498 212
16. | Kamataka 2812 1172 1640
17. | Kerala 14 574 40
18. | Ladakh 17 8 g
19. | Lakshadweep 5 2 3
20. | Madhya Pradesh 2051 1683 368
21. | Maharashtra 5247 4350 R97
22, | Manipur 72 47 25
23. | Meghalaya 99 57 42
24, | Mizoram 74 45 29
75. | Nagaland 34 24| 10
26, | Odisha 183 [ R 329
27. Puducherry 38 26 12
28. | Punjab 834 696 138
29. | Rajasthan 1712 1517 195
30. | Sikkim 36 31 5
31. | Tamil Nadu ' 1400 1204 156
32. | Telangana = 619 | 474 145
33, | Tripura 133 | 119 14
33, | Uttar Pradesh | 3700 2618 1082
35, | Uttarakhand 318 280 38
4
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30,

] Wesl ﬁ_::ngu]

Andaman and Hicuigir

Total

11035

Somrce: MNyaya Vikas Portal 200

30,868
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fﬁ GOVERNMENT OF INDIA
=) MINISTRY OF LAW AND JUSTICE
£ DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 3257
TO BE ANSWERED ON FRIDAY, THE 07" AUGUST, 2026

FREE LEGAL AID THROUGH NATIONAL LEGAL SERVICES AUTHORITY

\4
45“@5?. DR. KALANIDHI VEERASWAMY:

Will the Minister of LAW AND JUSTICE be pleased 1o state:

{a) the details of persons who have received free legal aid through the National Legal Services
Authority (NALSA), State Legal Services Authorities (SLSA) and District Legal Services
Authorities (DLSA) during the last three vears and the current year, category-wise,
including women, Scheduled Castes, Scheduled Tribes, semior citizens, persons with
disabilities and economically weaker sections, State-wise;

(k) the number of beneficiaries who received free legal aid in Tamil Nadu during the said
period, district-wise;

() details of legal aid clinics, legal awareness programmes and Lok Adalats conducted during
the said period, along with the number of benehicianies covered;

(d} whether the Government has undertaken any assessment of the accessibility and
effectiveness of free legal aid services and, if so, the details thereof; and

(e} the steps taken by the Government to strengthen legal wmd delivery, improve oulreach in
rural and underserved areas and ensure timely access to justice for eligible persons,

including those in Tamil Nadu?
ANSWER
MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
ANDLIUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(n) and (b): The State/TT-wise and categorv-wise details of persons who have received free
legal aid through the Legal Services Authorities, including Tamil Nadu during the last three
years (2023-24, 2024-25 and 2023-26) are ot Annexure-Al, AZ and A3 respectively. National
Legal Services Authority (NALSA) does not maintain district-wise data of beneficiaries.
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{c): The details

persons provided legal assistance through these Legal Services Clinics during the said period are o

of Legal
Camps/Programmes crganized and Lok Adalats conducted in the Country and the number of

Qervices Clinics functional, Legal Literacy/Awareness

as follows: -
Legal Services Clinics
| Finaneial | Number of Legal Services | Number of Persons ;]-mvir]td
Year Climics functional Legal Assistance
2023-24 11,384 10,536,040
2024-25 12,019 13,41,986 il
2025-26 14,813 19 68,003 |
Legal Litera ess Cam rammes
Financial - Number of r
v Camps/Programmes Number of Persons attended
ear
g Organised
2023-24 4,30,306 44922 062 i
224-25 4.62 988 3,72.32,850
2025-26 588,014 4,74,12 862
Lok Adalats

National Lok Adalats iz organised by NALSA simultaneously across the country on
guarterly basis on a single day, from the States/UTs down to the Taluk levels. The number of
cases disposed of by National Lok Adalats during the last three years is as follows: -

Year Pre-litigation Cases | Pending Cases Total Cases
2024 §,70,19,059 1,75,07,060 10.4526,119
025 12,65,89,535 2,18,35,515 14,84,25.050
Lu-p‘l.n [l..flan:;; 10‘26‘} al‘"ﬁ'rs‘?:-gl? 1 59,5]1139 4,{'5_3 056

State Lok Adalats are organiscd regularly hy the respective State Legal Services
Authorities within the State. The State Authorities are free to schedule and orgamise State Lok
Adalats, as per requircments. The number of cases disposed of by various State Lok Adalats

during the last three years is as follows:-
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Fi:,tr:iini Pre-litigation Cases | Pending Cases Total Cases
02324 | 219230 5,87.873 12,07,10%
2024-25 8.05,731 5,39,083 13,444,814
2025-26 4.69.014 5,11,431 981,345
2



Permanent Lok Adalats are permanent esiablishments set up by the State under Section
22.B of the Legal Services Authorities Act, 1987, to provide compulsory pre-litigative
mechanism for settlement of disputes related to Public Utility Services. The number of cases

disposed of by various Permanent Lok Adalats in the Country is as follows:-

Financial Year Total Cases Disposed OF
2023-24 2,32,763 1
2024-25 A 2,37,980 |
2025-26 2,770,685

() and {e): The Mational Legal Services Authonty (Free and Competent Lepal Services)
Regulations, 2010 provides for a robust framework for monitoring and evaluating the quality
and progress of legal aid services through the constitution of Monitoring and Mentoring
Commitiees (MMUC3s). The Department-related Parliamentary Standing Committee on Personnel,
Public Grievances. Law and Justice also assesses the working of Legal Aid under the Legal

Services Authorities Act, 1987.

The assessment of accessibility and effectiveness of free legal services is done under the
acgis of NALSA from time to time, both virtually and physically. NALSA is consistently
working to enhance the accessibility and outreach of legal aid services pan-India, including
Tamil Nadu by incorporating technology-driven initiatives to ensure that legal assistance reaches
those in need. Proactive steps are taken to publicize its toll-free helpline number, 153100, across
the country. This initiative involved placing the number in various public spaces to maximize
visibility and ensure that individuals, particularly those from marginalized communities, could
easily seek legal assistance. NALSA continues to provide ongeing support to SLSAs and
DLSAs 1o enable them to fulfil their responsibilities under the Legal Services Authoritics Act,
1987.

In 2023-24, a Central Sector Scheme, namely, Lepal Aid Defense Counsel System
(LADCS) Scheme has been launched to provide legal services in criminal cases from carly stage
to appellate stage at district level to the persons eligible under Section 12 of Legal Services
Authority (LSA) Act, 1987, NALSA has also created a web portal to file applications online for
lepal assistance in Ten (10} different languages.
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
: DEPARTMENT OF LEGAL AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO. 3271
TO BE ANSWERED ON FRIDAY, THE 07" AUGUST, 2026

b o\ REFORMS IN ARBITRATION LAW
OOY 71, SMT. ROOPKUMARI CHOUDHARY:

will the Minister of LAW AND JUSTICE be pleased to state:

{a) whether the Government has undertaken any review of the implementation of the
Arhitration and Conciliation Act, 1996, with regard to achieving its objective of promoting
speedy and efficient dispute resolution and reducing the burden on courts;

(b} if so, the details thercof, including the major challenges identified in the implementation of
the Act, particularly with regard to frequent judicial intervention and delays in arbitral

procecdings;

{c) whether the Government is considering any amendments to the Arbitration and Conciliation
Act, 1996, to simplify procedures, minimise avoidable litigation arising out of arbitral
proceedings and strengthen institutional arbitration in the country;

(d) the steps taken to promote institutional arbitration, the capacity building of arbitrators, the
adoption of technology and development of India as a preferred international arbitration hub;
and

(¢) the measures proposed to cnsure the time-bound enforcement of arbitral awards while
maintaining minimal judicial intervention, in ling with international best practices?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF
LAW AND JUSTICE; AND MINISTER OF STATE INTHE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHREI ARJUN RAM MEGHWAL)

{a) and (b): During the past more than a decade, the Govemment, inrer-alia based on the
recommendations of the 246th Report of the Law Commission of India and the report of the
High Level Committee (HLC) chaired by Justice (Rewd.} B. N. Srikrishna, Former Judge,
Supreme Court of India, has progressively amended the Arbitration and Coneiliation Act, 1996
in the years 2015, 2019 and 2020, inter-alia to keep pace with developments in the arbitration
landscape and to enable arbitration as a viable dispute resolution mechanism. The amendments

1
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are aimed at ensuring timely conclusion of arbitration proceedings, neutrality of arbitratoers,
minimizing judicial intervention in the arbitral process, efficacious enforcement of arbitral
awards and promotion of institutional arbitration.

{c): Legislative and policy interventions including through amendments along with related
reforms in the field of alternative dispute resolution including arbitration, is a continuous
process, keeping in view the changing requirements of the stakeholders. Further, the
interventions taken from time to time have contributed towards improving and strengthening
the institutional arbitration landscape, making arbitration more efficacious and enabling the
country being seen as an arbitration conducive jurisdiction,

{d) and {e): The amendments made to the Arbitration and Conciliation Act, in the year 2019
have enabled the statutory framework for institutional arbitration in India infer-alia through
inclusion of Part TA in the Act. Further, the India International Arbitration Cenire Act, 2019,
was enacted to provide for the establishment of the India International Arbitration Centre for
the purpose of creating an independent, autonomous and world class body for facilitating
institutional arbitration and to declare the Centre to be an institution of national importance.
The Centre has since been established #nd aims to inspire confidence amongst parties, both
domestic and intermational, by providing a neutral dispute resolution platform for resolution of
commercial disputes through arbitration. The Centre is envisaged to become a model arbitral
instiution in the country, thereby paving the way for enhancing the quality of institutional
framework for arbitration, The Centre has also notified the India International Arbitration
Centre {Conduct of Arbitration) Regulations, 2023 to facilitate conduct of domestic and
international arbitrations, including through use of technology, with a focus on efficient and
time-bound arbitration process. Section 15 of the India International Arbitration Centre Act,
2019 also provides for the functions of the Centre and inter-alia states that the Centre shall
impart training in altemative dispute resolution and related matters o those who are handling
arbitration, conciliation and mediation. The Centre since its establishment, has conducted
workshops, conferences and seminars relating to domestic and international arbitrations, for
awareness and training where officials from Central Public Sector Enterprises and other

stakeholders have participated.

These legislative and policy interventions taken from time to time, infer-alla
including amendments made to Section 34 and 36 of the Arhitration and Conciliation Act, 1996
in the year 2015 have contributed towards improving the arbitration ecosystem, minimizing
judicial intervention in arbitration and better enforcement of arbitral awards thereby supporting
the ease of doing business and enhancing investor confidence,

dodk
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

: LOK SABHA
UNSTARRED QUESTION NO, 3275
TO BE ANSWERED ON FRIDAY, THE 07% AUGUST 2026

CONSTITUTIONAL SAFEGUARDS OF UNDERTRIAL PRISONERS

@
fﬁL\fB«}z?s. DR. GANAPATHY RAJKUMAR P
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Supreme Court has proposed a nationwide mechanism for daily judicial
access inside prisons and has proposed a policy exploring under which court-appointed
judges visit jails everyday to ensure that undertrial prisoners are not deprived of
constitutional safeguards when they are not produced before the courts; and

(b) if s0, the details thereof 7
ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF
LAW AND JUSTICE: AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJTUN RAM MEGHWAL)

(a) & (b): The National Lepal Services Authority (NALSA) constituted under Legal Services
Authorities Act, 1987, whose Patron-in-Chief is the Chief Justice of India, is providing free
and competent legal services to all undertrial prisoners and other inmates across the country.
NALSA has taken several steps for providing free legal services! assistance to the undertrial
prisoners by way of Legal Services Clinics and Prison Legal Aid Clinics (PLACs). The
Secretary, District Legal Services Authority (DLSA) and the Chairman, DLSA {District &
Sessions Judge), undertake periodic prison visits under the NALSA Standard Operating
Procedure on Access to Legal Aid Serviees to Prisoners and Functioning af the Prison Legal
Aid Clinics, 2022 (50P- 2022), to ensure effective legal aid delivery and institutional
oversight of prisoners. As mandated by the SOP, the Secretary, DLSA visits and inspects
every PLAC at least once every month and ensures that all eligible undertrial prisoners arc
provided legal representation, monitors prison conditions, reviews instances of non-
production of prisoners before courts and take immediate steps to address the |apses, There
are dedicated Undertrial Review Committees (UTRCs) constituted at the district level to
examine instances where undertrial prisoners are not produced before the Remand or Trial
Courl, whether physically or through video-conferencing, due fto logistical or other
canstraints, and to recommend appropriate remedial measures.

EREEE
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO, 3251
TO BE ANSWERED ON FRIDAY, THE 07" AUGUST, 2026

jﬂ- O PENDENCY OF CASES IN MUMBAI COURTS
Lu%
281, SHRI SANJAY DINA PATIL:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a} whether the Government has undertaken any assessment of the pendency of civil, criminal
and commercial cases in courts functioning in Mumbai during the last three years, particularly
in view of the city's importance as the financial and commercial eapital of the country;

(b} the details of financial assistance, infrastructure projects and technological initiatives
undertaken by the Central Government for strengthening judicial infrastructure, the
construction of court complexes, the establishment of additional courts and the implementation

of e-Courts projects in Mumbai;

{c) whether the Government has identified shortages of judicial officers, cowrtrooms, digital
infrastructure and support stafT allfecting the timely disposal of cases in Mumbai, if so, the
details of action taken/proposed to be taken in this regard; and

(d) the measures taken or proposed to reduce pendency, strengthen judicial infrastructure,
expand digital court services and improve access to speedy and affordable justice for litigants

in Mumbai?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

{a): The details of pendency of civil, criminal and commercial cases in courts functioning in
Mumbai during the last three vears are at Annexure.

{h): The primary responsibility for development of infrastructure facilities for District and
Subordinate Courts rests with the State Government21UITs. However, to augment the resources
of States/UTs, Central Government has been implementing a Centrally Sponsored Scheme
{C85) for the Development of Infrastructure Facilities for Judiciary im the District and
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Subordinate Courts since 1993-94, by providing financial assistance in the preseribed fund
sharing pattern between the Centre and States’UTs. Financial assistance of Rs. 1127.89 cr has
heen released 1o the State of Maharashira under the scheme since its ineeption. In the current
financial year, a tentative allocation of Rs. 27.05 er has been made for the State of Maharashira,
aut of which Mother Sanction for an amount of Bs. 13.525 cr has been issued.

The High Court of Bambay and all working courts in Mumbai have been equipped with
the necessary ICT infrastructure as provisioned under the eCourts Project. Further, 13 eSewn
Kendras have been established in Mumbai City and equipped with essential infrastructure. An
amount of Rs. 104,32 crore has been released to the High Court of Bombay under the eCourts
Project in the FY 2023-26, The High Court of Bombay has also established 6 Online Courts
and 6 Paperless Courts which are equipped with the necessary 1CT infrastructure to facilitate
efficient paperless and digital court proceedings.

() & (d): The Government of Maharashira vide letter 07.02.2025 sanctioned 2863 new posts
of Judicial Dfficers for State of Maharashtra taking the sanctioned strength to 5247.

Disposal of cases pending in various courts lies within the domain of the Judiciary.
[isposal of cases in courts depends on several factors which, inter-alia, include availability of
adequate number of Judges and Judicial officers, supporling court staff, physical infrastructure,
complexity of facts involved, quality of investigation, nature of evidence, co-operation of stake
holders viz bar, investigation agencies, witnesses, litigants. However, the Government is fully
committed for speedy disposal of cases and reducing pendency. The Government has taken
several initiatives to provide an ecosystem for faster disposal of cases by the judiciary which,
inter-alia, invelves timely appointment of Judges, better infrastructure for courts including
computerization, policy and legislative measures in the areas prone to excessive litigation,
promoting Alternate Dispute Resolution mechanism, enactment and implementation of New
Criminal Laws 2023, establishment of Fast Track Special Courts, re-engineering of court
procedure and emphasis on human resource development.

In addition, the State Courts Management System {SCMS) Committee of Hon'ble
Bombay High Court has been preparing Action Plan on yearly basis since November 2017 for
speedy disposal of old cases pending before Courts of District Judiciary. This Action Plan aims
to dispose of old cases in speedy manner. The said Action Plan also focus on fixed tmelines
for disposal of cases and holding regular meetings with Advocates, Bar Association, Senior
police officers/Pubic Prosecutors, Senior Nodal Officer from Revenve Department for quick
disposal of old cases.

Further, in order to provide legal assistance and representation in courts fo marginalized
and dissdvantaged sections of society, 845 advocates from the Bar Council of Maharashtra and
Gioa have been registered as Pro Bono lawyers under the Nyayva Bandhu Programme, as on

31.07.2026.
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ANNEXURE

STATEMENT REFERRED TO IN REFLY TO FART (A} OF LOK SABHA UNSTARRED QGUESTION MO XIE1 FOR ANSWER ON 0708160
REGARDING ‘PENDENCY OF CARES IN MUMBAI COURTS

Pepdency of Civil, Criminal amd Commercial Cases in Mumbal during last three years
I | 024 FTEL) 1026 (a5 oa 04.08.2018)
Ar | Diistrict ol | Crimdsal | Coennel | Civll | Crminal | Commereisl | Civil | Crimisal | Commerelal | ChB | Crimisal | Commercial
Mo
I | Muombal Cie | EanE T3] 533 | 11310 b 1826 | 1173 wIE 15T | 12746 Tadd =13
il Conart
T | Mumibai CMM ] RI00] T i 05140 o] q [rEr] ) i CFLETS o
Uitz
3 | Muenha pdoior w4l ] ] 1405 1] o zIsT ] ] [EIT] n 1]
Aidant
| ChknaT i .
4 | Mumbai Small | 201E & 0| M i 0| 3347 o 0| 1040 i q
Caakan Cien - | ia's
I'I'HII 13452 e L AL i LLERE I 1hdG | 13197 115732 11587 | §Tddd sl [T
Saiiree: Mulivl dudicia] Dmia Grid 90006
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 3295
T BE ANSWERED ON FRIDAY, THE 7™M AUGUST, 2016

Hjﬁ_.a} CASE PENDENCY IN JUDICTIARY

(5
#3295, SHRI SANJAY HARIBHAU JADHAV:
SHRI SANJAY UTTAMRAO DESHMUKH:

Will the Minister of LAW AND JUSTICE be pleased 1o state:

(a) the number of cases currently pending in the Supreme Court, High Courts and subordinate

courts cross the country
(b} the details of the variation recorded in the number of pending cases during each of the last

five years, State-wise:
(c) the steps taken by the Government to ensure the speedy disposal of cases pending in the

COuTts:
(d) whether the Government maintains data on District-courts as well;
(e} if so, the number of cases lying pending, particularly in district courts of Maharashtra,

district-wise: and
{f) the steps taken for the speedy disposal of the said pending cases?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) & (b): The details of number of cases currently pending in the Supreme Court, High Courts
and Subordinate Courts across the country along with the number of pending cases during each
of the last five vears, State-wise, are at Annexuore-1 & 11,

() to (f): The data of all the cases pending in the courts across the country are available at
National Judicial Data Grid (NJDG), The data of court cases pending in a district can be fetched
from the NJDG, The number of cases pending, in the District Courts of Maharashtra, district-

wise, arc at Annexure-T11L

Disposal of cases pending in various courts lies within the domain of the judiciary.
Timely disposal of cases in courts depends on several factors which, imter-alia, include
availability of adequate number of judges and judicial officers, supporting court stall” and
physical infrastructure, complexity of facts involved, nature of evidence, co-operalion of stake
holders viz, bar, investipation agencies, witnesses and litigants. However, the Government is

1
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fully committed for speedy disposal of cases and reducing pendency. The Government has
taken several iniliatives to provide an ecosystem for faster disposal of cases by the judiciary
which. inter-alia, includes amalgamation of latest technologies for increasing access to justice
and greater transparcncy under the e-Courts Mission Mode Project, bettér infrastructiure for
courts, policy and legislative measures in the areas prone (o excessive litigation, enactment of
Mew Criminal Laws, establishment of Fast Track Special Courts, promoting Alternate [Hspute
Resolution mechanism and emphasis on human resource development,

HEE
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ANNEXURE-]
STATEMENT REFERRED TO IN REFLY TO PART (A) & (B) OF LOK SABHA UNSTARRED
= QUESTION NO. 3295 FOR ANSWER ON 07.08.2026 REGARDING ‘CASE PENDENCY INJUDICIARY®

Number of cases pending in the Supreme Court and High Courts o
I026 (as on
Name of the Court AllE s R e i IE.E’IFIME}
A. | Supreme Court 70239 | 78797 80,674| 82496| 92,104 92,755
B. High Court
L | Allahabad 10.24,931 | 10,34,695 | 10,66,874 | 11,39.915 | 12,18,984 12,28,562
2 | Bombay 591536 | 636907 | 6,67.961 | 695578 | 6,64.979 643,107
3 | Calcutta 229563 | 214903 | 201,489 | 203,782 | 205,591 1,99,599
4 | Gauhati 55,281 57977 60471 61685 | 63,886 65,223
5 Telangana 240314 | 237,872 | 231,980 230343 | 2,33,834 2,43,154
6 | Andhra Pradesh 222637 | 240375 ] 247901 | 245735| 3.49,088 2,53,639
7 | Chhattisgarh 81,613 91,714 | 90518 84,629 | 76,337 74,019
8 | Delhi 102,025 | 106050 | 1,013,368 | 1,18,662 | 124951 1,26,208
9 | Gujarat 1,54,698 | 161422 | 1,67273 | 171238 | 175605 1,75,773 |
10| Himachal Pradesh J6218 | 82660 | 8B326| 93,881 | 10236 1,05.207
TH Eoias Kashmirand | o400 | 43575 | 42,034 | 43296| 43,099 e
12| Jharkhand 8721 | 87904 | 85736 74353 72,192 73,339
13 | Karnataka 249451 | 267,541 | 2,84,694 | 208662 | 328599 3,36,263
14 | Kerala 228019 | 241902 | 254878 | 2,51,150 | 2,50,602 2,45 835
~ 15 | Madhya Pradesh 411,909 | 433,447 | 449347 [ 4,66,125 | 4,80,537 4,932,469
16 | Manipur 4,230 4,254 4,663 5282 5,793 6,279
17| Meghalaya 1,581 1,183 1,124 1,252 1,739 2,019
18 | Punjab and Haryana 452548 | 449,860 | 444,200 | 434,641 [ 423466 4,22,815
19 Rajasthan 542658 | 593601 | 600434 | 6,1634] | 682725 700,347
20 | Sikkim 180 164 180 207 272 353
21 | Tripura 1,771 1,616 1,280 |, 056 1,429 621
22 | Uttarakhand 41,463 45100 | 50,390 | 55620 [ 59,682 63,416
23 | Madms 590825 | 586964 | 574202 | 559,584 | 546,285 5,689,345
24 | Orissa 1,93,123 | 1,59.578 | 146,540 | 145205 | 1,558,915 1,70,305
25 | Pama 226,757 | 2,012,870 | 1987465 | 202,249 2,19.639 2,23,973
Total 55.68,423 | 59,904,134 | 60,74,327 | 62,00,480 | 63,908,530 64,67.391

Source: National Judicial Data Grid (NJDG)
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ANNEXURE-1I
STATEMENT REFERRED TO IN REPLY TO PART (A) & (B) OF LOK SABHA UNSTARRED
QUESTION NG, 3195 FOR ANSWER ON 07.08.2026 REGARDING ‘CASE PENDENCY IN JUDICIARY'

Number of cases pending in the Subordinate Courts across the country

183

Sr. States/UTs 2021 2022 023 2024 2025 | 2026 (as on
s Mo, B 2807, 2026)
| Andaman and 2321 9,234 o.070 8514 8329 KO3
Micobar
. Andhra Pradesh 7.85,37% B41908 B.95,282 921,948 9.15,398 0,46,039
3 Arunachal 14,318 15923 1671 0,784 10,663 | 7,067
. Pradesh
4 | Assum 415,024 485455 4,510,138 4,96,819 5,64 045 6,06 018
5 | Bihar 32,76,696 3464725 | 3608014 | 36,560,802 | 37.00,012 | 3774246
& | Chandigarh 72,584 E9254 91,078 1,044,194 .00498 | 99971 |
|7 | Chhattisgarh 181,984 414839 4, 18,688 420,661 4,522,049 4,93.408
B Delhi 12.31,373 1440548 12,229,806 14,532,717 15,687,493 17.29.177
o (oa 39414 6319 63,139 60,895 61,285 63,359
10 Gujarat 19,552,262 1725939 1556371 15,03,763 | 15,90.844 14,08, %60
11 Haryana [3,13,KEL 1496883 15,24,118 | 14,46,433 15,21 463 15,25, 279
12 Himachal 4,64,892 4 83 642 5,093,875 6,46,753 590,988 6,235,603
Pradesh
13 Tammu and 2,16,245 2,72,543 3,10,485 311,925 3,45,785 3,65,19]
Kashmir ne
14 Ladakh 1,244 1,407 1,583 1,748
15 Tharkhand 4 50,9405 504,697 560,102 | 547977 564,410 5,84,908 |
16 | Karnatako 17,80,302 | 18.64.827 19,7983 | 21.13.569 | 2237391 2335212 }
17 Kerala 20,89, 147 | 19,91,163 1897469 | 1783932 17.68.680 | 1815072
18 Lakshadweep 470 3440 452 518 539 fild i
19 Madhva Pradesh | 1920613 | 20,08,566 20,55.620 | 20,54,704 2008396 | 21.401,133
20 Maharashtra 48.00,895 | 49.53,521 53,26,823 | 56,12.876 50.26,999 | 62,001,462
|21 hlatiipier 8,183 7,590 13,286 12,837 13,931 14,549
22 | Meghalaya 16,010 15,014 16,068 15,178 16,343 19,262
23 Mizoram 6,104 5620 1983 6,208 6,875 9627
24 Magaland 4.569 4,443 3,201 3357 1,856 4,005
| -2 Odisha 17.89.677 18.26,100 | 1687,827 | 1741306 17,593,888 Iﬂ,ﬂ,llﬁl—[
|16 | Puducherry 32,998 31,963 37477 | 15,381 36,495 36,940
| Punjab §.45 609 9.23,581 876,134 £.64,524 Q14,711 10,23.855
28 Rajasthan 21,62,774 | 2272463 | 2535103 24,964,501 2542253 | 27,508,573
20 Sikkim 616 1,696 1,814 1,727 1,962 | 2501
30 | Tamil Nadu 13,31,944 13,87.919 | 15,08, 744 15,20,258 17.35,167 17,87,155
3l Telangani 7,590,360 41405 G20, 101 947417 9.76,399 10,04 580
3 The Dadra And 6,523 6,733 7314 7,750 8346 #0631
Magar Haveli
And Daman And
Diiu :
33 Tripura 43,0594 4,661 44,490 44,083 58295 73,557
14 Untar Pradesh 99 66,606 | 1,09,86875 | 1,14.44,974 | 11648631 1,03,45,328 | 1,19,06,663 |
15 | Uttarakhand 2,587,204 3,08,6594 350474 3.50,069 300,614 310,778 1
36 West Bengal 23.84,020 | 25,1241 g 2996527 | 3380587 [ 3835113 4138014 |
| Total 4,10,53,498 | 4,32,93,727 | 4,50,29,031 | 4,62,36,117 | 4,76,57,328 4.99,16,653 |
Sowrce: Notdfenal Judicial Data Grid (YJIM:)
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ANNEXURE-TII
STATEMENT REFERRED TO IN REPLY TO PART (E) OF LOK SABHA UNSTARRED
QUESTION NO. 3295 FOR ANSWER ON 07.08.2026 REGARDING YCASE PENDENCY IN
JUDICIARY"

No, of cases pending in the District Courts of Maharashtra,
District-wise, as on 28.07.2026
Sr. No. | NMame of District Total
1 | Ahmednagar 246,885
2 | Akola 106,954
3 | Amravati 1,59,839
4 | Aurangabad 2.70,635
5 | Beed 1,29.636
6 | Bhandara 38,643
7 | Buldhana 1,19,774
% | Chandrapur 1,08 045
9 | Dhule 53,997
10 | Gadehiroli 22,502
11 | Gondia 34,209 |
12 | Hingoli 84,146
13 | Jalgaon 1,38,989
14 | Jalna 52,764
15 | Kolhapur 1,83,185
16 | Latur 1,12,656
17 | Mah State Cooperative Appellat 21,076
18 | Maharashtra Family Courts 67,322
19 | Maharashtra Industrial and Lab 57,294
20 | Maharashtra School Tribunals 1.023
21 | Mumbai City Civil Court 1, 55376
22 | Mumbai CMM Courts 6, 84,641
23 | Mumbai Motor Accident Claims T 7,396
24 | Mumbai Small Causes Court 26,961
25 | Nagpur 3,27,602
26 | Nanded 1,22, 704
27 | Nandurbar 32,813
28 | Nashik 268,826
29 | Osmanabad _— 96,240
30 | Parbhani 77145
i1 | Pune 8,53,921
32 | Raigad 1,13,676
33 | Ratnagiri 32,618
34 | Sangli 1,23 984
35 | Satara 1,315,241
36 | Sindhudurg 21.555
37 | Solapur 2,58,519
38 | Thane 518 074
35 | Wardha 87,678
40 | Washim _ 51,782
41 | Yavatmal 1,34,926
Tuotal 62,01,462

Sowrcer Natlowal Sadicial Date Grid (VAENG)
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
' DEPARTMENT OF LEGAL AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO. 3298
TO BE ANSWERED ON FRIDAY, THE 07" AUGUST, 2026

k1

L
\o® ADVOCATES PROTECTION ACT

ouef
" i ,‘G"‘gﬁgs. SHRI RAMASAHAYAM RAGHURAM REDDY:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government has assessed the financial and professional challenges faced by
young advocates during the initial years of legal practice, if so, the details thereof and if not,
the reasons therefor,

(b) whether the proposed Advocates Bill contains provisions for monthly stipends, skill
development programmes, legal aid incentives, interest-free eduecation loans, or other financial
assistance for newly enrolled advocates, if so. the details thereof and if not, the reasons therefor;
(¢) whether the Government proposes 1o introduce a national policy for the welfare and social
security of advoeates, including mental health support and retirement benefits, if so, the details
thereof and if not, the reasons therefor;

(d) whether any timeline has been fixed for implementing these welfare measures after the
enactment of the Bill; and

(e} if 5o, the details thereof and if not, the reasons therefor along with the steps being taken to
improve the professional welfare and economic security of advocates in the country?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL})

(a) to (e): The Government is conscious of the financial and professional difficulties
experienced by a substantial number of young advocates during the initial vears of practice. In
this regard, the Bar Council of India (BCI), a regulatory body for legal profession under the
Advocates Act, 1961 vide Circular No. BCLD:5383/2024 dated 13 October 2024, has
recommended a minimum monthly stipend of s 20,000 for junior advocates working in urban
arenas and Ra 15,000 for junior advocates working in rural areas, ordinarily for at Jeast three
years from the date of engagement. There is no proposal under consideration regarding
introducing a national policy for the welfare and social security of Advocates, including mental

1
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health support and retirement benefits with the Government. The welfare of Advocates is
governed by the Advocates' Welfare Fund Act, 2001, under which the respective State Bar
Councils administer the State Advocates’ Welfare Funds and are empowered to extend financial
assistance to Advocates in accordance with the provisions of the Act. Further, under the extant
provisions as per Section 6{2) and Section 7(2) of the Advocates Act, 1961, the State Bar
Councils and the Bar Council of India, respectively, are empowered 1o constitule one or more
funds in the preseribed manner for providing financial assistance and implementing welfare
schemes for indigent, disabled or other Advocates.

AR
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 3307
TO BE ANSWERED ON FRIDAY, THE 07% AUGUST, 2026

W5  SANCTIONED STRENGTH OF JUDGES IN HIGH COURTS

dgj‘v}}ﬂ?. PROF. SOUGATA RAY:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government has taken note of the growing pendency of cases in various High
Courts despite periodic increase in the sanctioned strength of Judges, if so, the details thereof
(b) whether the Government proposes to substantially increase the sanctioned strength of
Judpes in all High Courts, on the lines of the recent increase in the sanctioned swength of Judges
af the Supreme Court;

(¢} if so, the details thereof including the proposed increase and the timeline for
implementation, High Court-wise;

(d) whether the Government has undertaken any assessment of the additional number ol Judges
reguired in each High Court based on pendency, institution and disposal of cases, judge-to-
population ratio and regional requirements, if so, the details thereof; and

{2} the measures being taken by the Government in consultation with the judiciary to ensure
timely filling of vacancies, strengthening of judicial infrastructure and reduction of pendency
in the High Courts?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

{a) to (e): The Judges of the High Cours are appointed under Article 217 and 224 of the
Constitution of India and according to the procedure laid down in the Memorandum of
Procedure {(MoP) prepared in 1998 pursuant to the Supreme Court Judgment of Oectober 6,
1993 (Second Judges case) read with their Advisory Opinion of October 28, 1998 (Third Judges

casel

187




As per the Memorandum of Procedure (MoP), the responsibility for initiation of
proposals for appointment of Judges in the Supreme Court vests with the Chief Justice of India,
while the responsibility for initiation of proposals for appointment of Judges in the High Courts
vests with the Chief Justice of the concerned High Court, in consultation with two senior-most
puisne Judges of the High Court, As per the MoP, the High Courts are required o make
recommendations at least (6 months before the occurrence of a vacancy. However, this ime
limit is rarely observed. For appointments to the High Counts, the views of concerned State
Government are obtained in accordance with the MoP. The recommendations also have to be
considered in the light of such other reports as may be available to the Government in respect
of the names under consideration. The recommendations of the High Court Collegium, the
State Governments and the Government of India are then forwarded to the Supreme Count
Collegium (SCC) for advice. Appointment of Judges in the higher judiciary is a continuous,
integrated and collaborative process between the executive and the judiciary. It requires
consultation and approval from various Constitutional Authorities both at State and Central
level, Only those persons whose names have been recommended by the SCC are appointed as
Judges of the High Courts.

The Judge strenath of the High Courts is increased from time to time. The strength of
High Courts has increased from 906 in 2014 to 1122 Judges in 2026,

Disposal of cases pending in various courts lies within the domain of the judiciary.
Timely disposal of cases in courts depends on several factors which, inter-alia, include
availability of adequate number of judges and judicial officers, supporting court staff and
physical infrastructure, complexity of facts involved, nature of evidence, co-operation of stake
holders viz. bar, investigation agencies, witnesses and litigants. However, the Government 15
fully committed for speedy disposal of cases and reducing pendency. The Govemment has
taken several initiatives to provide an ecosystem for faster disposal of cases by the judiciary
which, inter-alia, includes amalgamation of latest technologies for increasing access to justice
and greater transparency under the e-Courts Mission Mode Project, better infrastructure for
courts, increase in strength of subordinate judiciary, policy and legislative measures in the areas
prone to excessive litigation, enactment of New Criminal Laws, promoting Alternate Dispute

Resolution mechanism and emphasis on human resource development,

LbL
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v[“_’:i’rl 9. SHRI RAJKUMAR ROAT:

GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 3319
TO BE ANSWERED ON FRIDAY, THE 07™ AUGUST, 2026

MEASURES FOR BAIL WITHOUT SURETIES

Will the Minister of LAW AND JUSTICE be pleased (o state:

{a) the number of persons currently imprisoned in juils under judicial orders in the country,
State-wise and category-wise, along with the district-wise and category-wise details thereol
in respect of Rajasthan:

{) the number of such cases reported where individuals continue to remain detained in jals
despite being granted bail, solely due to non-depositing of security in the country, State-wise,
along with the district-wise and category-wise details thereof in respect of Rajasthan;

{c) the number of persons belonging to the Scheduled Tribes who remain detained in jails
despite being granted bail due to non-depositing of security, State-wise and name-wise along
with the nature of offenses for which they are detained;

(d) whether the Government proposes to grant security-free bail to poors who are unable to
deposit security after being granted bail keeping in view of the said problem; and

(¢) if 50, the time by which this proposal is likely 1o be implemented and if not, the reasons
therefor?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

() to (e): As per the latest data (as on 31. 12.2024) provided by National Crime Records Bureau

(NCRB), Ministry of Home Affairs, with respect to number of persons imprisoned in jails in the

Country, State/Category-wise, including Rajasthan is at Annexure-A. District-wise dala is not

maintained by the NCRB. As per information provided by National Legal Services Authonty

(NALSA), the State-wise details, including Rajasthan, of individuals {Under Trial Prisoners),

who remain detained in the jails because of non-furmishing of securities as on 30.06.2026 is at
1
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Annexure-B. District-wise and category-wise details are not maintained by MALSA.  Further,
separate information with respect to Scheduled Tribes is not maintained either by NALSA or
NCRB.

(d) and {e): ‘Prisons and Prisoners’ is a State-list subject under Entry 4 of List IT of the Seventh
Schedule 1o the Constitution of Tndia. Therefore, the administration and management of prisons
and prisoners is the responsibility of respective State Governments. Central Government
supplements the efforts of State Governments in this regard. Several initiatives are undertaken by
the Central Government to operationalize bail reforms. Section 479 (1) of the Bharatiya Nagank
Suraksha Sanhita (BNSS) provides that “Where a person has, during the period of investigation,
inquiry or trial under this Sanhita of an offence under any law {not being an offence for which
the punishment of death or life imprisonment has been specified as one of the punishments under
that law) underpone detention for a period extending up to one-half of the maximum period of
imprisonment specified for that offence under that law, he shall be released by the Court on
bail” Further, technology based alerts are generated through the ePrisons portal under Inter-
Operable Criminal Justice System (ICJ5) and are senl to concerned officials for taking

appropriate action for timely release of undertrial prisoners.

With the objective of providing financial assistance o poor prisoners, who are unable to
pay the fine imposed on them or are unable to secure bail due to financial constraints, the
Government is implementing a scheme named “Support 1o Poor Prisoners”, The guidelines and
SOP for implementation of the Scheme, has provision for bail assistance amounting upto Rs. 1
lakh, prescribing timelines for case processing, and simplification of procedures for drawal and
utilisation of funds. Mational Lepal Services Authority (NALSA) has taken initiatives for
establishment of Under Trial Review Committees (UTRCs) in all the distriets to recommend for
release of eligible undertrial prisoners and convicts. Quarterly meetings are held by UTRCs

across the country,

L T ]
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Annexure —4

Statement referred to in reply to Lok Sabha Unstarred Question No. 3319 for answer on
07.08.2026 regarding ‘Measures for Bail without Sureties’

State/UT-wise Types of Prison Inmates as on 31.12.2024

FSI: State/UIT Convicts | Undertrials | Detenues | Others Total
1 Andhra Pradesh 2,131 5,705 10 15 7,861
2 Arunachal Pradesh 726 242 0 0 468
1 | Assam 3,500 8,144 13 17 11,674
4 Bihar 6,648 45,339 [i 3 51,990
5 | Chhattisgarh 6,313 12,478 5 2 18,798
f Goa 95 519 1 0 613
7 Gujaral 5,231 12,286 249 0 17.766
8 Haryana 5,693 19,015 48 0 24,756
9 Himachal Pradesh 1,042 1,942 0 0 2984
10 | Jharkhand 4,043 11,232 26 0 16,201
11 | Kamnataka 3,491 10,908 24 27 14,450
12 | Kemla 3,944 6,148 215 0 10,307
13 | Madhya Pradesh 21,760 23,132 92 108 45,092
14 | Maharashtra 7,066 31,523 414 0 39,003
15 | Manipur 121 326 3 ] 450
16 | Meghalaya 464 918 0 24 1,406
17 | Mizoram 639 417 0 0 |,556
18 | Magaland 125 363 26 0 514
19 | Odisha 3,736 12,879 1 1 16,617
20 | Punjab 6,695 23,922 2 44 30,663
21 | Rajasthan 6,086 18,176 7 41 24,310
22 | Sikkim 151 151 0 () 302
23 | Tamil Nadu 6,007 13,274 1,117 2 20,400
| 24 Telangana 1.767 5,002 13 1] 6,782
25 | Tripura 489 1,261 3 3 1,761
26 | Uttar Pradesh 27474 59,194 94 0 86,762
27 | Uttarakhand 2,292 3,256 ] 0 5,948
28 | West Bengal # 4,941 20,294 | 538 25,774
9 A&N lila_mjs 227 168 1] 0 395
10 | Chandigarh 329 610 0 i 919
31 Dadarﬂag::r Haveli & 1 111 0 0 114
| Darnan [Mu
32 | DELHI 2,232 17,178 12 9] 19,512
i3 Jammu & Kashmir 170 4,552 660 1 5,383
34 | Ladakh 3 4] 7 0 51
35 | Lakshadweep i 5 0 i 5
36 | Puducherry 1004 229 0 i 333
Total {All India) 1,36,138 | 3,71,440 3,048 916 | 511,542

As per data provided by StatesUTs.

#  Due to non-receipt of data from West Bengal for 2024, data furnished for 2023 has been used,
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Statement referred to in reply to Lok Sabha Unstarred Question No. 3319 for answer on
07.08.2026 regarding ‘Measures for Bail without Sureties’

State-wise number of Undertrial Prisoners granted bail by the court, but have not been
able to furnish sureties during the period from January, 2026 to June, 20126
Total Number of | Total Number of
5. MNo. Siate Prisoners Prisoners
Recommended Released
l Andaman and Nicobar 8] ]
2 Andhra Pradesh a1 S8
3 Arunachal Pradesh 27 6
4 | Assam 477 204
3 Rihar 18 15
B Chandigarh 14 9
T Chhattisgarh 38 35
g Dadra & Nagar Haveli i} 0
Daman & Diu ] 1]
9 Delka 186 117
10 | Goa 34 7
il Gujarat 518 452
12 Haryana 935 BA
13 Himachal Pradesh 21 19
14 JTEK 52 24
15 Tharkhand 118 107
16 | Kamataka 93 47
17 Kerala 234 109
18 Ladakh ] {
19 | Lakshadwcep i 0
20 Madhya Pradesh 104 G
21 Maharashira 1,082 367
22 Manipur 73 13
23 Meghalaya 73 23 LI
24 Mizoram 16 1
25 Nagaland 15 ]
26 Odisha 376 171
27 Puducherry 9 9
28 Punjah 774 S64 i
29 Rajasthan 196 140
30 Sikkim 7 5
31 Tamil Nadu priech 262
|32 Telangana ill 104
13 Tripura 36 16 |
34| Uttar Pradesh 810 771
35 Uttarakhand 30 28
ik West Bengal 158 119
TOTAL 6,650 4,279
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 3321
TO BE ANSWERED ON FRIDAY, THE 07 AUGUST, 2026

JOCTAL DIVERSITY AND REPRESENTATION IN HIGHER JUDICTARY

f
’ﬁ%ll. SHRI MURARI LAL MEENA:
Will the Minister of LAW AND JUSTICE be pleased to state:

{a) whether the Government is aware of the relatively disproportionate representation of
various social categories, regions and women in the appointment of judges to the High Courts

and the Supreme Court, if so, the details thereol]
(b} whether the Government has consolidated data regarding the social category, gender and

regional representation of judges in the High Courts and the Supreme Court, if so, the details

thereof,
(¢) whether the Government has condueted any study or consultation regarding the

enhancement of the participation of Scheduled Castes, Scheduled Tribes, Other Backward
(‘lasses, women and Fconomically Weaker Sections in the higher judiciary, if so, the key

findings thereof; and
{d) the policy steps being taken by the Government to promate ransparency, equal opportumity

and broader social represéntation in the higher judiciary?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY
OF LAW AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRT ARJUN RAM MEGHWAL)

(a) to (d): Appointment of Judges to the Supreme Court and High Courts is made under Articles
124, 217 and 224 of the Constitution of Indis, which do not provide for reservation for any
caste or ¢lass of persons. Therefore, category-wise daia periaining to representation o {any caste

of class of persons among the Judges of Supreme Court and the High Courts is not centrally

availahle,

As per the Memorandum of Procedure (MoP), the responsibility for imtiation of
proposals for appointment of Judges in the Supreme Court vests with the Chief Justice of India,
while the responsibility for initiation of proposals for appointment of Judges in High Courts

1
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vesis with the Chief Jusiice of the cencernad High Court. However, the Government is
commitied to enhancing social diversity in judiciary and has been requesting the Chief Justices
of High Courts that while sending proposals for appointment of Judges, due consideration be
given to suitable candidates belonging to Scheduled Castes, Scheduled Tribes, Other Backward
Classes, Minorities and Women to ensure social diversity in the appointment of Judges in High
Courts. Only those persons who are recommended by the Supreme Court Collegium, are
appointed as Judges of the Supreme Court and High Courts.

LE 2
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 3344
TO BE ANSWERED ON FRIDAY, THE 07" AUGUST, 2026

.J EX PARTE CIVIL AND FAMILY COURT CASES
pqr

144, DR. AMAR SINGH:
Will the Minister of LAW AND JUSTICE be pleased to state:

{a) whether the Government is aware that ex parte orders are being passed in eivil and family count
cases where one of the parties is unable Lo appear or effectively defend their case due to mental illness,
intellectual disability, serious medical condition or other circumstances bevond their control;

(b) whether any guidelines or safeguards exist to enable courts to ascertain the capacity of such absent
partics before proceeding ex parte, if so, the details thereof,

{c) whether the Government has collected data on such cases, if so, the details thereof and if not, the

reasons therefor; and

(d) whether the Government proposes to amend the law or issue directions o ensure a ppointment of
a guardian, legal aid counsel or other appropriate representation lor vulnerable persons before ex

parte orders are passed, so as to uphold the principles of natural justice?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

{a) to (¢): Ex parte proceedings in civil and family court eases are governed by the provisions of the
Code of Civil Procedure, 1908 (CPC), the Family Courts Act, 1984, and other applicable laws.
Undes the CPC, a court may proceed ex parte only afier being satisfied that summons has been duly

served and the party has failed to appear in accordance with the prescribed procedure,
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Adequate statutory safeguards already exist under the Code of Civil Procedure, 1908 (CT'C), ;.
which provides remedies for setting aside an ex parte decree (Order IX, Rule 13) where sufficient®
cause for non-appearance is established, Further, whese a party is of unsound mind or 15 otherwise
incapable of protecting his or her interests on account of mental infirmity, the CPC contains
provisions for representation through a next friend or guardian (Qrder XXXII Rule 15, read with

Reules 3 and 4), as the case may be.

The courts exercise their judicial discretion in accordance with the facts of each case and the

applicable law. No scparate guidelines have been issued by the Central Government in this regard.

No centralized data is maintained by the Government regarding ex parte orders passed in civil
or family court cases specifically involving persons suffering from mental iliness, intellectual

disability, serious medical conditions, of other similar circumstances beyond their control.

(d): Legal services institutions constituted under the Legal Services Authorities Act, 1987 provide
free lepal services to eligible persons in accordance with the provisions of the Act and uphold the
principles of natural justice. At present, there is no proposal under consideration of the Government

1o amend the law or issue separate directions in this regard.

LY
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 3363
TO BE ANSWERED ON FRIDAY, THE 07 AUGUST, 20246

TELE-LAW CONSULTATIONS AND NYAYA BANDHU REGISTRATIONS

B

w4363, SHRI BASTIPATI NAGARAJU:

Will the Minister of LAW AND JUSTICE be pleased to state:

() the details of Tele-Law consultations, Nyaya Bandhu registrations and the number of
beneficiaries who received legal advice or pro bono legal assistance in Andhra Pradesh during

the lasi three years, district-wise;
(h) the details of Tele-Law and Nyaya Bandhu infrastructure in Andhra Pradesh, district-wise;

{c) the details of legal literacy, awareness and outreach programmes condueted under Tele-Law
and Nyaya Bandhu in Andhra Pradesh during the last three years, indicating the number of

beneficiaries covered, district-wise;

(d) the details of legal issues handled under Tele-Law and Nyaya Bandhu in Andhra Pradesh,
along with the number of cases resolved, pending and referred to other authorities, district-wise

and category-wise; and

(e} the steps taken 1o strenpthen the reach and utilisation of Tele-Law and Nyaya Bandhu

services in Andhra Pradesh?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) to (€): The Designing Innovative Solutions for Holistic Access 1o Justice (DISHA) Scheme has
been continued as DISHA 2.0 as a Central Sector Scheme for the period of 2026-2031 for pan

1
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india implementation, including Andhra Pradesh. Under the Tele-Law Programme, a total of
3,00,096 free pre-litigation legal advice has been given through a network of 13,361 Commaon
Service Centres {CSCs) in the State of Andhra Pradesh during the last three vears, The district-
wise and category-wise details of legal issues handled under the Programme are placed at
Anncxure-I and Annexure-11, respectively. Under the Tele-Law Programme, & total of 2,822
awareness camps were organised during last three vears covering 72,942 beneficiaries in the Statc
of Andhra Pradesh.

Under Nyaya Bandhu (Pro-Bono Legal Services) Programme, advocates voluntarily
provide legal assistance to marginalized and disadvantaged sections of society covered under
Section 12 of the Legal Services Authoritics (LSA) Act, 1987, through the Nyaya Bandhu
Application (available 108/ Android UMANG Platform) and Nyaya Bandhu web portal. During
the last three years, 136 advocates from the Bar Council of Andhra Pradesh, including 3 advocates
under the Pro-Bono Panel of High Court of Andhra Pradesh have registered under Nyaya Bandhu
(Pro-Bono Legal Services) Programme. [istrict wise case registration details by beneficianes
under Nyaya Bandhu Programme is placed at Annexure- III. The Pro-Bono Clubs Scheme under
Myaya Bandhu Programme has been implemented in 3 Law Schools in Andhra Pradesh, namely,
Damedaram Sanjivayya National Law University, Vishakhapatnam, Vignan Institute of Law,
Guntur and K.L.EF. College of Law, Guntur. The information pertaining 1o the cases resolved,
pending in courts and referred to other authorities and district wise information of Pro-Bone

Advocates is not maintained.

The steps taken to strengthen the reach and utilisation of the Tele Law Programme and

Myaya Bandhu Programme across the country includes introduction of Nyaya Setu Al Chathot,
which is available in 22 Indian languages, dissemination of legal awareness and outreach through

Pro Bono Clubs, Doordarshan, All India Radio, and Mational thematic webinars.

o o o o
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Annexure-1

" ANNEXURE- I REFERRED TO IN REPLY TO PARTS (A) TO (E) OF LOK SABHA UNSTARREL
" QUESTION NO. 3363 FOR 07.08.2026 REGARDING TELE-LAW CONSULTATIONS AND NYAYA

* BANDHU REGISTRATIONS
District-wise details of Call Registered (CR) and Advice Given (AG) in Andhra Pradesh during the las

three years.
sr. Districts No. of 2023-24 2024-25 2025-26
No. CSCs CR AG CR AG CR | AG
I | Alluri Sitharama 430 6,389 £.943 9984 | 9882 266 | 249
Raju
2 | Anakapalli 646 7052 7,052 5215 | 5208 176 | 148
i | Anantapur 577 13,548 13,599 6,531 6,430 263 | 244
4 | Annamayya 501 2,086 2,057 1,243 1,282 113 109
"5 |Bapatla 461 1,514 1506 | 2323 | 2314 | 115 | 109
| 6 | Chittoor 724 22,666 22505 | 15334 | 15255 | 1,000 | 960
7 East Godavari 300 7.015 6,995 6,925 6,804 847 829
8 | Eluru 572 219 219 653 653 4 4
9 | Guntur 258 21,321 21,578 7197 | 7119 368 | 367
10 | Kakinada 385 204 294 2,529 | 2493 228 | 206
11 | Konaseema 185 108 108 1,323 [ 1312 | 92 92
12 | Krishna 491 7.458% 7,449 4742 | 4743 374 | 358
|13 | Kumeol 484 26,996 27.037 | 10,865 | 10,822 | 738 | 691
" 14 | Nandyal 489 235 236 2,080 | 2,073 43 42
15 |NTR 288 917 912 5762 | 5,729 460 | 436
16| Palnadu 527 6592 694 4,320 | 4,283 314 | 313
17 | Parvathipuram 452 383 382 1,253 1,253 80 77
Manyam ) .
1§ | Prakasam 730 7,874 7,860 0,742 | 9,700 238 | 227
19 | Spst Nellore 722 3,757 3,724 5720 | 3,725 207 TE
20 | Sri Sathya Sai 467 442 434 2,050 | 2,048 1o | 106
21 | Srikakulam 917 6,824 6,848 4,699 | 4665 127 124
22 | Tirupati 774 255 256 9844 | 9.791 774 | 671
23 | Visakhapatnam 70 5,150 5,115 382 461 8 6
24 | Vizianagaram 777 10,497 10,491 7,250 | 7274 718 | 653
25 | West Godavari 367 2,698 2,701 3,556 | 33532 56 | 351
2% | Y.5.R 556 3,866 3,902 BHT 687 3 i
27 | Markapuram 1 0 0 0 0 ] 0
28 Polavaram 1 o 0 ] 0 s 0
Total 13,361 1,60,856 160,897 | 1,32,249 [ 1,31,641 | 8,022 | 7,558
i o
3
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nnexure 11

ANNEXURE-II REFERRED TO IN REPLY TO PARTS (A) TO (E) OF LOK SABHA UNSTARRED -

QUESTION NO. 3363 FOR 07.08.2026 REGARDING TELE-LAW CONSULTATIONS AND NYAYA -

BANDHU REGISTRATIONS

Category-wise legal issues handled-Call registered (CR) and Advice Given (AG), under the Tele-Law

Programme in Andhra Pradesh during the Iast three years.

Sr. Case Category FY 2023-24 FY 2024-25 FY 2025-26 _
No. CR AG CR AG CR AG |
1 [ Accident Claims 4562 | 4525 | 15776 | 13,605 1,108 1,015
2 Alternative Dispute 3,557 3,506 8,138 8,119 822 TR
Redressal N
i 2% Banking Matters 2,664 2,643 7.805 1,722 384 34
4 Children related 9,837 9,925 3,670 3,580 145 138
matters
5 Constitutional and 1,978 1,980 501 306 65 58
Violation of Human
rights Mallers
& Consumer Matters 1,087 7017 16,826 16,707 1,361 1,271
7 Corporate Matlers 200 194 436 436 59 51
] Criminal Procedures 3,182 31,189 1,604 1,599 75 a8
and offences B
9 Deeds and 192 187 1,118 1,113 202 194
Documentation
10 Environmental Laws 389 383 1,134 1,122 a1 al)
and Animal
Protection Laws
11 Family and 18,745 18,912 8,783 8,726 524 52
Matrimonial Disputes i
12 Government 25,469 25,258 - - - =
Schemes and
Services and
Document Updation
13 | International Law 145 140 381 376 34 an
related matters
14 Labour Laws and 5,433 5408 2,779 2,782 138 127
Service matlers N
15 Miscellaneous 42,302 42,381 | 30,411 30,520 266 258
16 Property Disputes B S i) 23,292 15,381 15,368 1,390 1,289
17 | Protection for 5326 5,357 1,407 1,398 242 234
Women Laws _
18 | Revenue Matiers 5,139 5,097 11,466 11,381 595 558
19 Senior Citizens 1,187 1.184 3,529 3484 143 333
related matters
20 | Taxation Laws 237 229 | 1,104 1,097 208 206
Total 1.60.856 | 1,60.897 | 1,32,24% | 131,641 8.022 7,558

LELLELE R
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Annexure-111

ANNEXURE-I REFERRED TO IN REPLY TO PARTS (A) TO (E) OF LOK SABHA
UNSTARRED QUESTION NO. 3363 FOR 07.08.2026 REGARDING TELE-LAW
CONSULTATIONS AND NYAYA BANDHU REGISTRATIONS

District-wise details of case registration by beneficiaries under Nyaya Bandhu Programme

during last three vears.

b Number of cases registercd by beneficiaries
Sr. Nao District under Nyaya Bandhu Scheme
{from April, 2023 te March, 2028}

1 "~ Guntur 3

2 - Krishna - 16
| 3 East Godavan | 14

4 Chittoor ) 14

8 Anantapur T

6 Kurnool _ 10

7 Srikakulam 9

8 “—_'i-."isnl-'.ha}'ﬂtnum 9

B  Prakasam 4
BT Nellare B

Tatal _ﬁl |

Source: Nyvaya Bandhu Dashboard (hitps: S probone-dof infhome/index)

Fkdkok ko
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GOVERNMENT OF INDIA
MINISTRY OF LAW ANDLJUSTICE

DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 3371
TO BE ANSWERED ON FRIDAY, THE 7™ AUGUST, 2026

CASES PENDENCY AND E-COURTS PROJECT

T1. SHRI SASIKANTH SENTHIL:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether a large number of cases arc pending before the Supreme Court, High Courts and
District and Subordinate Courts across the country:

(b} if g0, the latest details of total pending cases, court-wise and State/UT-wise;

() whether the Government maintains data on long-pending cases and, il so, the number of
cases pending for more than five vears and more than ten years, conrt-wise;

{d) whether funds have been approved and wutilised under the e-Courts Project for
computerisation, digital case management, virtual heanngs and related judicial infrastructure;
and

{e) if 50, the details thereof and the steps taken to reduce pendency, improve case disposal and
strengthen judicial infrastructure?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PFARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) to (c): As per data available on the National Judicial Data Grid (NID{G), as on 30.07.2026, the
total number of cases pending in courts, cases pending for more than five years and more than ten
years hefore the Supreme Court and High Courts, court-wise and state-wise are at Annexure-1.
The total number of cases pending, cases pending for more than five years and more than ten years
in the District & Subordinate Courts across the country, court-wise and state-wise are at
Annexure-Tl.

(d) & (¢): The Government approved Phase 111 (2023-2027) of the e-Courts project with budget
outlay of ¥7,210 crore, This phase envisions transforming courts into digital and paperless courts,
expanding video conferencing to all courts, jails and hospitals and integrating stakeholders of the
criminal justice system. It also aims for universal saturation of eSewa Kendras, creation of a state-

of-the-art cloud-based data repository for storing digitized court records and applications and
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deployment of emerging technologies such as Artificial Intelligence (Al) and Optical Character
Recognition {OCR) for case analysis and forecasting.

Till date, over 753 crore pages of court records have been digitized and 2,584 eSewa Kendras
have been established to enhance citizen service delivery. Courts have conducted over 4.18 crore
hearings through video conferencing lacilities. Approximately 1,25 or. cases have been filed
electronically through the eFiling platform. For better digial case management, Digital Courts
platform has been developed to provide the judges with a paperless court ecosystem.

Dietails of funds allocated and utilised under Phase 1T of the eCourts Mission Mode Project
since its commencement, year-wise are as under:

(R in crare)

o Funds under tﬂnurt;ﬁmjeﬂ Phase 111 T

Financial vear Budget Allocation Expenditure
2023-24 825.00* 768.25

2024-25 1200.00* B 1029.11

2025-26 | 1200.00* N 717.45 |

2026-27 1200.00 2900 :

TOTAL 3225.00 254381 J

*Revised Estimates

The primary responsibility for development of infrastructure facilities for District and
Qubordinate Courts reste with the State Governments/UTs, However, 10 augment the resources of
StatesUTs, Central Government has been implementing & Centrally Sponsored Scheme (C58) for
the Development of Infrastructure Facilities for Judiciary in the District and Subordinate Courts
ginee 1993-94. The Scheme covers five components, namely, Court Halls, Residential Units for
Judicial Officers, Lawyers” Halls, Toilet Complexes and Digital Computer Rooms. Under the
Scheme, funds amounting to Rs.12,858.25 Cr have been provided to the States/UTs till 30.06.2026
since inception of the Scheme. As on 30.06.2026, against sanctioned strength of 30.E25 and
working strength of 21,411 Judicial Officers, 22,639 Court Halls and 21,495 Residential Units for

Judicial Officers are available.

LR e L]
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ANN 'RE-]

STATEMENT REFERRED TO IN REPLY TO PART (A) TO (C} OF LOK SABHA
UNSTARRED QUESTION NO. 3371 FOR ANSWER ON 07.08.2026 REGARDING
‘CASES PENDENCY AND E-COURTS PROJECT’

Cazes pendi e Su Courl and High Courts, as on 30.07 -
S1No. | Name of the Court " No.of | Pending for more | Pending for more
pending cases than 1l years than 5 years
Supreme Court of India 95954 | 9,425 14,352 |
High Courts
1| Allahabad 12,28,281 489,981 241,591
2 | Bombay 643,385 84,900 1,33,472
3 Calcutta 1,99,363 75,100 33,899 |
| 4 | Gauhati 65,244 4,859 18,828
5 | Telangana 243,119 36,300 65,390
6 | Andhra Pradesh 2.53,706 56,037 | 61,137
7 | Chhattisgarh 73,887 | 6234 177
& | Delhi 1.26,177 20,581 21,654
9 | Gujarat 1,75,833 25,313 44,542
10 | Himachal Pradesh 105,243 8,541 32,273
11| Jammu & Kashmir 44,557 6,106 7328 |
and Ladakh
12| Jharkhand 73,368 14,938 14,076 |
13 | Kamataka 3,35,879 22,362 55,689 |
14 | Kerala 2,45,566 41,620 64,197
15 | Madhya Pradesh 4,92,459 1,54.546 08,634
16 | Manipur 6,276 133 969
17 | Meghalaya 2,009 7 T3
I8 | Punjab and Haryana 422,920 1,32.940 95,070
19 | Rajasthan 701,385 1,532,303 1,64,606 |
2 Sikkim BT 4 12
21 | Tripura 1,613 1 13
27 | Uttarakhand 63,425 6,360 T 17,075
21 | Madras 569,436 1,19.993 835,858
24 | Orissa ' 1,70,346 38,936 30,724
25 | Patna 2.23,170 39,465 50,187
i Total 64,66,970 16,17,569 13,583,359

Source: Malianal Judicial Bata Grid (NI
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ANN RE-I1

STATEMENT REFERRED TO IN REPLY TO PART (A) TO (C) OF LOK SABHA
UNSTARRED QUESTION NO. 3371 FOR ANSWER ON 07.08.2026 REGARDING
“CASES PENDENCY AND E-COURTS PROJECT".

Cases pending in District & Subordinate Courls. as on 30.07.2026

Sr State No. of pending More than 10 More than 5 years
MNa. CASES Years
1 | Andaman and Nicobar 8,903 1,589 2324 |
2 Andhra Pradesh 9,46,929 18,631 140,236
E) Arunachal Pradesh 15,877 1,474 2404
|4 [ Assam 595,122 10,682 55,404
s | Bihar T37.76,254 876810 12,08.967
|6 Chandigarh 00147 448 5,070
"7 | Chhantisgarh 4,77.267 1,303 0828
& Delhi ! 17,29.177 44,142 218,871
9 Goa | 63,454 4,564 | 12,150
10 | Gujarat 16,14,861 56,519 1.86,74%
i1 | Haryana 15,27.436 5A8E 2,15,533 |
{12 Himachal Pradesh f,24.095 10,344 69,431
13 | Jammu and Kashmir 3,65,645 20,767 63,876
14 | Tharkhand 5.71,695 43,869 1,13,070
15 | Kamataka 2137,197 1,00,192 331219
16 Kerala 1787816 | 47,686 2,89, 169
17 | Ladakh 1,745 12 48
1§ | Lakshadweep - 601 27 73
19 | Madhya Pradesh I 21,42,28D 36,080 348,670 |
20 | Maharashira ' 61,70,497 553,893 12.04,334
21 | Manipur 14974 856 2,250 |
22 | Meghalaya 19,533 | 2,481 3,137
23| Mizoram 9,654 25 555
24 Magaland 4,100 09 BEG
25 | Odisha 18,68.294 3,07,182 4,60,365
26 Puducherny 3702 2485 5,I§_1__
27 | Punjab 10,26,857 4,148 63,559
2% | Rajasthan - 27.61,162 83,537 | 6,10,903
29 | Sikkim 2,305 1 3l
30 | Tamil Nadu ) 17.89,467 63,691 2,04,421 |
31 | Telangana 10,02,018 20,061 1,56,997 |
32 | The Dadra and Nagar 8,632 194 1,507
Haveli and Daman and Diu
33 Tripura 74,324 7i5 3,455
34 | Uttar Pradesh T 1,19,90,328 23,19,114 26,07,728
35 | Uttarakhand 3,03,581 7.243 47,455
36 | West Bengal 41 42,621 8,05,149 7,189,828
B Total 4,99,11,920 54,51,914 93,97 617
Spuree: Matbennl Jedicisl Dt Grid (NIDG)
4
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MINISTRY OF LAW AND JUSTICE
= DEPARTMENT OF JUSTICE

“) GOVERNMENT OF INDIA

LOK SABHA
UNSTARRED QUESTION NO. 3376
TO BE ANSWERED ON FRIDAY, THE 07" AUGUST, 2026

HI"-.) EXCLUSIVE SPECIAL COURTS UNDER THE POA AND PCR ACTS

“
'%ﬁ, DR. BYREDDY SHABARI:

Will the Minister of LAW AND JUSTICE be pleased to state:

(2} the number of Exclusive Special Courts notified and operational under the Protection of Civil
Rights Act, 1955 and the Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act, 1989
since 2018, vear-wisce and State/UT-wise;

(h) the pendency, conviction rate and average disposal time of cases during the last five years,
district-wise;

() the number of charpe sheets filed and average time taken from FIR registration to filing of charge
sheets during the same period, State/UT-wise;

{d) the sanctioned strength and vacancies of judicial officers, Special Public Prosecutors and court
staff, State/T-wise;

fg) the funds allocated, released and utilised for judicial infrastructure since 2018, year-wise and
State/l)T-wise; and

() whether the Government proposes to issue guidelines for time-bound trials, witness protection and
vietim compensation and, if so, the details thereof?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRT ARJUN RAM MEGHWAL)

{a): Scction 14 of the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities){PoA}
Act, 1989 as amended by the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocitics)
Amendment Act, 2015 specifies that for the purpose of providing for specdy tnal, the Siate
Government shall, with the concurrence of the Chiel Justice of the High Court, establish an Exclusive
Special Court for one or more districts, provided that in Districts where less number of cases under

this Act is recorded, the State Government shall, with the concurrence of the Chief Justice of the High

20%




Court, specifies for such Districts, the Court of sessions to be a Special Court to try the offences under

-

the Act.
As per the information received from the States/UTs, the details of Exclusive Special Courls

established under the Scheduled Castes and the Scheduled Tribes (Frevention of Atrocities) Acl,
1089, from the financial year 2018-19 to 2024-25 are given al Annexure-1.

(b) & (¢} As per the data received from National Crime Record Burean (NCRB), the details of Cases
Charpesheeted (CCS), Cases in which Trials Completed (CTC), Conviction Rate (CVR) and Cases
Pending at the end of the year (CPTEY) from 2019 to 2023 under the Protection of Civil Rights (PCR)
Act, 1955 and the Scheduled Castes (SC) and the Scheduled Tribes {ST) (Prevention of Atrocities)
[PoA} Act, 1989 for Schedule Castes arc given at Annexure-Il and corresponding details for the

Schedule Tribes is given at the Annexure -111L

The State/UT-wise details of time taken for submitting the chargesheet under the Protection
of Civil Rights (PCR) Act, 1955 and the Scheduled Castes (3C) and the Scheduled Tribes (S1)
(Prevention of Atrocities) {PoA} Act, 1989 from 2019 to 2023 for Schedule Castes are given al
Annexure-1V (A-E) and corresponding details for the Schedule Tribes is given al the Annexure-V

(A-E).

(d): As regards the recruitment of judges/prosccutors and staff in courts, Glling up of vacant positions
of the judicial officers in District and Subordimate cours, iz the responsibility of the State
Governments and the concerned High Courts. Under Section 14 of the Scheduled Castes and the
Scheduled Tribes (Prevention of Atocities) [PoA] Act, 1989, the States/UTs are responsible for
establishing Exclusive Special Courts with the eonewrrence of the Chief Justice of the concernad High

Court,

{e): The Department of Social Justice and Empowerment runs a Centrally Sponsored Scheme (CSS)
for the implementation of the Protection of Civil Rights (PCR} Act, 1955 and the Scheduled Castes
(SC) and the Scheduled Tribes (ST} (Prevention of Atrocities) iPoA} Act, 1989, under which Central
Assistance is provided to the States’UTs mainly for five componenis including Setting up and

Functioning of Exelusive Special Courts,

As per the Scheme guidelines, central assistance is provided as per the actual requirement
proposed by the State/UT Governments towards salary, office expenses etc. However, there is no
provision for providing central assistance for procurement of land, construction of buildings and

judicisl infrastructure relating to these courts.
{f)1 The Scheduled Castes and Seheduled Tribes (Prevention of Atrocities) Act, 1989 as amended

from time to time provides for ime bound trial under Section 14(2), witness protection under Section
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15 A-Rights of victims and wittesses and Relief and rehabilitation of atrocity victims as per Rule 12

{4} of the PoA Rules, 1995 and as amended from time o time.

Further, as per Section 398 of BNSS, the State Governments are tequired to prepare and notily
a Witness Protection Scheme with a view to ensure protection of the witness. Victim compensation
is provided by the States and Union Territories through schemes framed under section 396 of
Rharativa Nagarik Suraksha Sanhita, 2023 (BNSS) (earlier 357A of the Code of Criminal Procedure,
1973}, in addition to the reliel and rchabilitation measures prescribed under the SC/ST (Prevention

of Atrocities) Rules, 1995,

Moreover, the Government of [ndia issues advisories to the State Governments/UT

Administrations from time to time for effective implementation of the SC/ST (PoA) Act and Rules.

Lk
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Annexure-1

Details of Exclusive Special Courts established by States/UTs under the Scheduled

Castes and the Scheduled Tribes (Prevention of Atrocities) Act, 1989 from the

financial vear 2008-19 to 2024-
SL No. | States/UTs 2018-19 | 2019-20 | 2020-21 | 2021-22 | 2022-23 | 2023-24 | 2024-25
| & Andhra Pradesh 0l 0| o i 01 nl 01
| 2. | Bihar 0s 05 0s 14 14 14 14
I 3, | Chhattisgarh 16 NA NA NA 11 1 ¥
4, | Gujarat 16 6 16 16 16 16 16
5. | Himachal Pradesh 0 03 0 0 0 0 0
6. | Jharkhand T 04 02 02 02
7, | Karnataka 08 08 it} 08 08 08 11
§. | Madhya Pradesh 43 43 43 1 1 11 1
9, | Maharashtra 03 03 (13 03 03 i 03
"~ 10, | Odisha 03 05 (03 03 03 03 03
11, | Punjab 0 0 0 0 0z 0z (02
12, | Rajasthan 25 31 | 31 31 3] Y 3
13. | Tamil Nadu 06 14 14 17 17 19 2]
T 14, | Telangana 0 0 0 0 10 10 10
" 15, |Uttar Fradesh | 40 65 63 65 65 74 | 74
16, | Kerala 0 0 0 0 0 06 07 |
TOTAL 170 194 193 176 194 211 217 |

Source: As received from Ministry of Social Justice & Empowenment.
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' GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO, 3383
TO BE ANSWERED ON FRIDAY, THE 07" AUGUST, 2026

A g:rrFlcmL INTELLIGENCE (Al) BASED PROJECTS ACROSS TAMIL NADU

el
VvA383. SHRI NAVASKANI K:

Will the Minister of LAW AND JUSTICE be pleased 1o state:

(a) whether the Government has initiated any Artificial Intelligence (Al}-based pilot projects in the
High Court of Madras and district courts across Tamil Nadu for case management, legal research,
translation, transcription and reduction of case pendency and the details thereof

(b) the details of Al-enabled e-Courts and digital justice initiatives implemented in Tamil Nadu,
including the number of courts covered, finds allocated and measurable outcomes achieved;

(¢} whether the District and Subordinate Courts in Ramanathapuram district have been covered
under any Al-based judicial initiatives and if not, the reasons therefor;

(d) the safeguards adopted ta ensure the cthical use of Al, prevent bias, protect judicial independence
and secure sensitive judicial data; and

(e) whether the Government proposes to extend Al-enabled judicial services 1o Ramanathapuram
district through additional infrastructure, training and technical support and if so, the details thereof?

ANSWER

MINISTER OF STATE (INDEFENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

{a) to (e} The eCourts Mission Mode Project, under the MNational e-Governance Plan, is being
implemented by Department of Justice. Ministry of Law & Justice, in coordination with the
eCommittes, Supreme Court of India. Under the Phase-I11 of the Project, there is provision for

adoption of emerging technologics, including Arificial Intelligence (Al} o enhance judicial

efficiency.
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e-Courts and Digital Initiatives like e-filing, NSTEP, e-Payment, etc, are functional in the

courts in the State of Tamil Nadu for all Advocates/Litigants.

The operational framework, including safeguards 1o ensure the ethical use of Al, prevenl
bias, protect judicial independence and secure sensitive judicial data, governing the deployment and
Future use of Al-based solutions, is decided, in accordance with the Rules of Business and the

policies of Supreme Court of India and respective High Courts.

The implementation of Al-enabled judicial services in District Counts falls strictly within
the jurisdiction of the respective High Courts, which take decisions in consultation with, the
eCommittee, Supreme Court of Tndia. As per the information provided by the eCommittee, Supreme
Court of India, no Al Based Pilot project has been initiated in the High Court of Madras and District
and Subordinate Courts, across the State of Tamil Nadu, including District and Subordinate Courts

in Ramanathapuram district.

sa%
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GOVERNMENT OF INDMA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 3386
TO BE ANSWERED ON FRIDAY, THE 07% AUGUST, 2026

FINANCIAL UTILISATION OF PHASE 111 OF THE E-COURTS MISSION MODE

wu,&,a—) PROJECT
t -
1l w386, SHRI SHYAMKUMAR DAULAT BARVE:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the current implementation status and financial utilisation out of the allocated 7,210 crore budget

for Phase 111 of the e-Courts Mission Mode Project across district and subordinate Courts;

(b) the conerete steps being taken by the Government under this phase to ensure universal saturation

of e-Sewa Kendras, with particular focus on rural and marginalised populations;

(¢} the total number of citizens who have accessed free legal advice through the Tele-Law initiative

under the Designing Innovative Solutions for Holistic Access to Justice (DISHA) scheme as of date;

and

{d) the measures taken during the recent National Consultation on the Tele-Law initiative (o integrate

technology-cnabled legal services with grass-roots judicial infrastructure?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHEI ARJUN RAM MEGHWALY)

{a): Phase-111 of the eCourts Mission Mode Project, covering the District and Subordinate Courts, is
being implemented by the Department of Justice, Ministry of Law & Justice, in coordination with
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the eCommittee, Supreme Court of India, in a decentralized manner through the respective High
Courts for the period 2023-24 to 2026-27. Against the total allocation of Rs. 3,225 erore, expenditure
of Rs. 2,514.81 crore has been incurred under Phase 11l of eCourts Mission Mode Project during
financial year 2023-24 to 2025-26. During the current financial year 2026-27, Rs. 1,200 crore have

been allocated under the Scheme.

(b): Under Phase-I11 of the eCourts Mission Mode Project, e-Sewa Kendras are strengthened as
citizan-centric facilitation centres to provide assisted access to various eCourts services including e-
Filing, e-Paymenis, case status, causc lists, orders and judgments and other digital court servioes.
The respective High Courts have established and operationalised e-Sewa Kendras in accordance
with the approved implementation plan and local requirements, with the objective of enhancing
accessibility to  digital judicial services, particularly for litigants from rural, remotz and
underserved areas. Under Phase-111 of the eCourts Mission Mode Project, as on 30.06.2026, 1806 &-

Sewa Kendras are functional across 25 High Courts,

{e): The Designing Innovative Solutions for Holistic Access to Justice (DISHA) Scheme has been
continuad as DISHA 2.0 as a Central Sector Scheme for pan India implementation for the period of
2026-31. DISHA 2.0 provides an easy, accessible, affordable, technology enabled and people-centric
legal services through its components viz. Tele- Law {Reaching the Unreached), Nyaya Bandhu (Pro
Bono Legal Services) Programme and Legal Literacy and Legal Awareness Programme {LLLAP).
A new vertical namely VIDHI (Vision for Integrated Delivery of Harmonized Legal Initiatives)-
Sanjeevani has been introduced under the DISHA 2.0.

The Tele-Law connects people with panel lawyers through mobile-app {Tele-Law for
Citizens/Lawyers) and Toll-Free No. 144534 for rendering free pre-litigation legal advice through use
of video/tele conferencing facilities available at the Common Service Centres (CSCs)Village Level
Entrepreneurs (VLEs) at the panchayat level. Nyaya Sahayaks, who are active community based
legal facilitators, have been engaged in the Aspirational Blocks to strengthen service delivery. As
on 31072026, a total of 1,13.56,204 pre-litigation legal advice has been enahled through the Tele-
Law initiative under the DISHA 2.0 Scheme.

{(d): The National Consultation on the Tele-Law Initiative under the DISHA Scheme was held on
29" March 2026, A key outcome of the Consultation was the launch of the Nyaya Setu Al Chatbot,
developad in association with BHASHINI, to integrate technology-enabled legal services with
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grassroots justice delivery mechanisms. The Cenerative Al-powered multilingual and multimodal
platform enables citizens to access information on legal processes, rights and available legal
remedies through simple voice and text interactions across 22 Indian languages. 1t utilizes a Hybrid
Retrieval-Augmented Generation (RAG) architecture to ensure that responses arc grounded in

statutory legal texts.
The Nyaya Setu Al Chatbot facilitates multilingual legal assistance through automated guery
handling, structuresd data capture and information on legal rights and remedies. Complementing the

Tele-Law ecosystem, it strengthens technology-enabled, citizen-centric legal services by improving

accessibility, efficiency and inclusiveness, particularly for marginalized and underserved

populations.

EEE
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 3399
T BE ANSWERED ON FRIDAY, THE 07" AUGUST, 2026

AVERAGE DISPOSAL OF CASES BY FT5Cs

{j:'g'._{ A 0

«ﬁaa- SHRI SAPTAGIRI SANKAR ULAKA:

Wwill the Minister of LAW AND JUSTICE be pleased to state:

{a) the average annwal number of cases disposed of per FTSC during the same penod, State/UT-
wise;
{h) whether the Government has conducted any assessment regarding the disposal efficiency and

pendency levels of FTSCs;
{¢) if 50, the details and findings thereof along with the steps taken by the Government to improve

disposal rates and reduce pendency in FTSCs;

(d) the number of Fast Track Special Courts (FTSCs) functional in the country, since 2019,
State/UT-wise and year-wise; and

{e) the number of POCSO and rape cases instituted and disposed of by FT5Cs since 2019, State/UT-
wise and year-wise!

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW

AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

{a) to (c): A Centrally Sponsored Scheme to set up Fast Track Special Counts (FT5Cs), including
exclusive POCSO (ePOCSO) courts was launched in October 2019, for the expeditious trial and
disposal of pending cases related to rape and offences under the Protection of Children from Sexual
Offences (POCS0) Act, 2012, As per the information received from the High Courts, the average

annual disposal per FTSC has been around 7 eases. The State/UT-wise details ol the average number
of cases disposed of per FTSC are given at Annexure -1.

I'he impact assessment of the FTSC Scheme has been assessed through third-party evaluations
from time to time, while seeking extension of the Scheme, the last one having been conducted by the
NITI Aayog. The third-party report of NITI has recommended continuation of the FTSC Scheme

taking into consideration its effectiveness in achieving its core objectives of speedy disposal of cases
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relating to women and children, reduction of pendency, and providing a supportive environment tor

victims of sexual offences, particularly women and children.
Further, to strengthen the functioning of FTSCs, the Department conducts regular review

meetings via Video Conferencing with the States/UTs and the High Courts. The Hon'ble Minister of

Law & Justice has written to Hon'ble Chief Ministers and Chief Justices of the High Courts regarding
need for timely action and strict compliance with timelines under the POCSO Act and Bharatiya
Magarik Suraksha Sanhita, 2023 In addition, the performance of FTSCs is a regular agenda item in
the Inter-State Zonal Council meetings to improve inter-governmental coordination and expedite

justice delivery.

{d) and {£): As per the information made available by the High Courts, as of 30.06. 2026, 779 FTSCs,
including 399 exclusive POCSO (e-POCSO) Courts, were functional in 29 States/UTs. Since the
inception of the Scheme and up to 30.06.2026, these courts have disposed of 3,96,940 cases, while
256,097 cases remain pending. The State/UT-wise and year-wise details of functional FTSCs in
the country are given at Anmexure-TT. The State/UT-wise and year-wise details of number of POCSO
and rape cases instituted and disposed of by the FTSCs since 2023 are given at Annexure-111

L E S §
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Annexure- 1

State/UT wise details of average number of cases disposed of per FTSC

Sl

Averape disposal against the mandate of
165 cases per vear ie 13.75 per month

N States/UT=
< 2025 2026 (Jan-June)
1 | Andhra Pradesh 14 1S
2 | Assam B 10
3 | Bihar 10 11
4 | Chandigarh 11 10
5 | Chhattisgarh A 8
i el 4 i
7 Caa 4 ¥
B Gujarat o 10
% | Haryana 0 &
17t | Himachal Pradesh i &
i1 [JI&K T ]
12 | Karnataka Q g
13 | Kerala 2 7
14 | Madhya Pradesh 7 f
15 | Maharashtra 5 &
16 | Manipur 2 Z
17 | Meghalaya 3 3
18 | Mizoram 2 l
19 | Nagaland 1 3
20 | Odisha 10 &
11 | Puducherry & - B
22 | Punjab & 7
23 | Rajasthan g T
24 | Tamil Nadu 11 9
25 | Telangana & 7
26 | Tripura 3 1
27 | Uttaralkthand 6 8
26 | Uttar Pradesh & 4
29 | West Bengal 5 3
AVERAGE 7 7
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State/UT-wise and year-wise details of functional FTSCs in the country, sinee 2020

Annexure- I1

]fi StatesTTs 2020 2021 2022 2023 2024 2025 2026
1 | Andhra Pradesh 8 10 14 16 16 16 16
2 | Assam 7 15 17 17 17 17 17
3 | Bihar 45 45 4% 46 46 54 54
4 | Chandigarh 1 1 ] 1 1 1 ]
5 | Chhattisgarh 15 15 15 13 15 15 15
& | Dethi 0 16 & 16 16 16 16
8 | Goa 0 0 1 | 1 1 ]
T | Gujarat as 3 35 35 35 35 35
9 | Haryans 16 16 16 16 3] 18 18
10 | Himnachal Pradesh 3 G & 6 & i1 f
11| J&K 0 4 4 4 4 4 4
12 | Jharkhand* 20 22 22 22 22 ] 0
13 | Karnataks 14 T 30 3l 30 3 30
14 | Kerala 23 28 52 4 35 55 a5
15 | Madhya Pradesh 66 67 6 | 67 67 67 67
16 | Maharashira 25 34 39 19 & 37 iB
17 | Manipur 1) 2 2 p 2 2
1§ | Meghalaya { 5 5 : 5 3 3
19 | Mizoram 0 3 3 3 3 3 3
20 | MNagaland 0 1 1 1 1 1 1
21 | Odisha 15 34 44 44 44 44 44

22 | Puducherry 0 0 0 1 | 1 1

23 | Punjah 3 12 12 12 12 12 12
24 | Rajasthan 45 45 45 45 45 45 45
23 | Tamil Madu 14 14 14 14 14 20 20
26 | Telangana 19 25 34 15 36 36 34
27 | Tripura 3 3 3 3 3 3 3
28 | Uttar Pradesh 218 218 218 | 218 218 218 21%
29 | Uttarakhand 4 4 4 i 4 4 7
30 | West Bengal 0 0 0 3 § 8 9

TOTAL 5490 T 765 7537 747 ']'"?'-':1 779

* State of Jharkhand has exited the scheme vide letter dated 07.07.2026.
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* Erete af Merkhand b exiied tie schessie vide |efier dated 0707 2008

2023 {Ran.-Thar.) 20124 {Jai, = Ther) BO2E Llmn, - e ) TE26 (dan ~lupg)
51, ——
i, Caeress Cases Canm Chien Cases Cases Cases Canes
Registerad [ gl Hegistored Dikpzanid g hitarml [ g Registeral B fiiied.
| T |'Ardhea Fradesh Fi FETT] 1414 ETEL] 215 Il g I
| 20 | A 3604 1306 T oD 17 1508 (FIE] ETE]
| ¥ | pdur [ delbel g 4554 T FEAL [ERE] [TET]
4 | Chandiga ET] ] [T ] 135 i il an ]
§ | Clirmzagarh [T [ 1184 FET 1131 1410 F1%3 R
§ | el [ 75 1 | 233 &5 [T FEE] 420
ENLET ¥ ] ] T [T I B w
|7 | Gujer 40410 42713 3383 EFL] EFIE 110 Woe 2l
W | Horvea 1939 20 FI T %] 2234 177 w0 ¥
E0 | Himachal Prateh 214 o FEF] 'ER BT e T T
1| 18K ™ ql 164 1z 3] 1 73 7]
I | Trarkhand® FRI FIL 215 B [T 5T [ b
13 | Kamaiska EEE 7 5T EEE, 40 TR0 Ta 197
[ 14 | Kemb 7555 | ik [ 415 S T3] FITE]
13| Madbys Predess 166 TETT B | s £211 7 6 234E
1a | Malarabea T aEE] 1454 ATER =1 1 TE40N 11
17 | Manizwe [ S ] i 43 b1 a7 ] m
I% | Meghalnys 0 EH] FIF] ETE an 164 0k ]
1% | Miomn i 40 £ EE] £ fil FL 3
| 20| Nagahd 3 i u 1 I3 12 17 o)
21 | Oudisha Al 3153 40 Lyt ) a6l Shin 162 d2
22 | Pudughery ] ai m 7R 1i1 1] ¥l =2
2| Prmjah Ea ki) 13| [ 0133 120§ 1277 45 13
74 | Bajumm 3331 FFIE] 614 AHE 1304 AA1E 1378 TFiK
5 | Tomil Mady 20T IRE] 2903 2670 EERT] 211 FELT] I8
ERET RS 1720 241 F 1180 1557 161 553
17 | Trisus iE 183 [0 T 12 1) ik T
24 | Uhtar Pradeah 1344 [ EETT] 27640 41171 IdiaE 14685 5300
20 | Usamkkand 35 R [ 43T FTT] T T i
|30 | Weat Bl B T [ re [E LN T, (53] iia
TOTAL K171 g | EANEE EEZAS L6 | i6ion TITIH J0ELT

-
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTIUCE

LOK SABHA
UNSTARRED QUESTION NO», 3423
TO BE ANSWERED ON FRIDAY, THE 07" AUGUST, 2026

RECOMMENDATIONS OF THE SUPREME COURT COLLEGIUM

"
dgLﬁ?P 423, SHRI SACHITHANANTHAM R:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government has received the recommendations of the Supreme Court
Collegium for the appointment of 19 judges to the Madras High Court,

(b} if so, the present status of each recommendation; and

(c) the reasons for the delay, if any, in approving and notifying these appointments?

ANSWER

MINISTER OF STATE {INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHII ARJUN RAM MEGHWAL)

(a) to (c): Appointment of Judges to High Courts is made under Articles 217 and 224 of
the Constitution of India and according to the procedure laid down in the Memorandum of
Procedure (MoP) prepared in 1998 pursuant to the Supreme Court Judgment of October 6,
1993 (Second Judges case) read with their Advisory Opinion of October 28, 1998 {Third
Judges case), As per the MoP, the responsibility for initiation of proposals for appointment
of Judges in the Supreme Couwrt vests with the Chief Justice of India, while the
responsibility for initiation of proposals for appointment of Judges in the High Cours
vests with the Chief Justice of the concerned High Court, in consultation with two senior-
most puisne Judges of the High Court. As per the MoP, the High Courts are required to
make recommendations at least 06 months before the occurrence of @ vacancy. However,
this time limit is rarely obscrved, For appointments to the High Courts, the views of
concerned  State  Government are  obtained in  accordance with the MoP, The

recommendations also have to be considered in the light of such other reports as may be

it
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available to the Covernment in respect of the names under consideration. The
recommendations of the High Court Collegium, the Stale Governments and the

Govenment of India are then forwarded to the Supreme Court Collegium (SCC) for

advice,

Appointment of Judges in the higher judiciary is 2 continuous, integrated and
collaborative process between the executive and the judiciary. It requires consultation and
approval from various Constitutional Authorities both at State and Central level. Omnly
those persons whose names have been recommended by the SCC are appointed as Judges
of the High Courts.
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GOVERNMENT OF INIMA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 3433
TO BE ANSWERED ON FRIDAY, THE 07" AUGUST 2026

LEGAL AID AND ACCESS TO JUSTICE

gLt
L4135, SHRI DEVUSINH CHAUHAN:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the utilisation rate of the funds released to State Legal Services Authorities (SL3A)
during 2025-26 and the reasons for underutilisation, if any, State-wise;

(b] the number of legal aid applications rejected by District Legal Services Authorities
(DLSA) and the grounds for such rejection;

{c) the average time taken for the disposal of legal aid cases as compared with regular
litigation; and

(d} the details of the internal review, if any, of the quality and effectiveness of legal axd
counsel empanelled under the scheme’?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

{SHRT ARJUN RAM MEGHWAL)

{a): The State/UTs-wise details of funds allocated by Mational Legal Services Authority
(NALSA) to State Legal Services Authorities {SLSAs) for implementation of various |egal
aid schemes and programmes are at Annexure A. The under utilisation of funds by some of
the SLSAs was because of administrative and operational challenges due to infroduction of
Public Financial Management System (PFMS) Treasury Single Account (TSA) Hyhbrid
Maodel which affected processing of payments.

(b): Under Section 13(1) of the Legal Services Authorities Act, 1987, applications for
legal aid are examined by the concerned Legal Services Authority and legal services are
provided to persons specified under Section 12 of the said Act. The data regarding the
number of legal aid applications rejected by the District Legal Services Authorities (DLSAs)
15 not maintained by NALSA.
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ANNEXURE - A

Statement referred to in reply to Lok Sabha unstarred Question No. 3435 for answer on
07.08.2026 — Legal Aid and Access to Justice

Grants allotted to various State Legal Services Authorities (SLSAs) during the financial
vear 2025-26 - Legal Aid Defense Counsel System (LADCS) Scheme code- 4287
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b3 Name of the SLSA Amount | gmount utilised :i::e“?;::'-::}
1 | Andhra Pradesh SLSA 5,12,57,000 3,29,71,896 64,33 |
2 | Arunachal Pradesh SLSA 2,12,85,000 2,00.76,500 9855
3 | Assam SLSA 23,46,23,000 22,38,96,791 9543 |
4 | Bihar SLSA 10,56,64,000 0,509,223 208 Q0,78
5 | Chhattisgarh SLSA 101,00,00,000 0.48.19,729 0482
i3 Goa SLSA 1,36 89 000 1,02,13,95] T4.61
|7 | Gujarat SLSA 15,0762 000 14,34,53,855 Q5.15
| § | Haryana SLSA 6,78,63.000 6,59,50,045 97.18
g | Himachal Pradesh SLSA 3,60,50,000 3,52,66,382 07.83
10 | Jammu and Kashmir SLEA 8,15,00,000 7.54,68,755 | 92.60
11 | Jharkhand S1.SA 9.75,00,000 - 91548497 93.90
12| Karnataka SLSA 16,37,84,000 12,89,78,863 7875
13 | Kerala SLSA 6,99,00,000 6,47 88,820 9269 |
14 | Madhya Pradesh SLSA 15,44,76,000 14,25,39,896 9227
15 | Maharashtra SLSA 20,09,27,000 | 18,10,16,562 S04
16 | Manipur SLSA 2,08,72,000 2,08,72,000 100,
17 | Meghalaya SLSA 5,68,10,000 5,61,80,933 O%.80
18 | Mizoram SLSA 3,60,87.000 2.98,13,150 §2.61
| 19 | Nagaland SLSA 1,98,20,000 1,98,20,000 100,00
200 | Odisha SLSA 5,73,00,000 5.47,42,769 95.20
21 | Punjab SLEA 11,04,49,000 10,53,57,356 95,39
22 | Rajasthan SLSA 13,27.22,000 12,33,86,928 92,97
23 | Sikkim SLEA 1,14,80.000 1,13.91,020 0g.22
24 | Tamil Nadu SLEA 19, 10,000,000 17.30,54 424 G060
25 | Telangana SLSA 1,80,00,000 114428557 | 96.97
26 | Tripura SLEA 4,99.73 000 4.84,38.627 96.93
27 | Uttar Pradesh SLSA 16,50,00,000 14,56,90,458 RE.30
28 | Uttarakhand SLSA 3,23, 00,000 2.85,16,709 8829
29 | West Bengal SL.SA 4,35,72,000 41835976 | 9602
30 | Andaman and Nicobar SL.5A 5,00,000 500,000 100,00
31 | Chandigarh SLSA 60,00,000 5938413 9897 |
32| Dadra & Nagar Haveli SLSA 7,38,000 722,013 | 9783
33 | Daman and Diu SLSA 10,20,000 10,20,000 100,00
34 | Delbi SLSA &, 50,040,000 6,26,78,393 U6.43
35 | Puducherry SLSA 41,15,000 3885439 04,42
36 | Ladakh SLSA 22,00,000 21,88,320 o047
TOTAL 267,44, 38,000 245,82,75,325 91.92
3
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" Granis allotied to various State Legal Services Authorities during the Financial Year 2025-26-
from National Legal Aid Fund under the Scheme Code- 2198,
Utilisation
:i;- Name of the SLSA i'l’l‘u“::; Amount utilised | Rate (in %)
1 | Andhra Pradesh SLSA 3,35,00,000 3,34,93,163 99,08
2 | Arunachal Pradesh SLSA 8,30,00,000 £,30,00,000 100,00
1 | Assam SLSA 4,10,00,000 409,57 375 9% 90
| 4 | Bihar SLSA 7.75,00,000 7,75.00,000 1 00,00
| 5| Chhattisgarh SLSA 80,00,000 76,91,691 96,15 |
6 _| Goa SLSA 81,060,000 76,48,003 9442 |
7 | Gujarat SLSA 19,05,00,000 19,05,00,000 10000
g | Haryana SLSA 7,15,00,000 7,13,94 488 99,85
9 | Himachal Pradesh SLSA ~2,75,00,000 2,75.00,000 10000
10 | Jammu and Kashmir SLSA 7,40,00,000 7,39,99,286 100,00
11 | Jharkhand SLSA 13,25,00,000 13,25,00,000 100,00
12 | Karnataka SLSA 9,30,00,000 9,30,00,000 100,00
13 | Kerala SLSA 13,20,00,000 13,20,00,000 100,00
14 | Madhya Pradesh SLSA 1, 00,00,000 99,50,000 09,50
15 | Maharashtra SLSA 3,50,00,000 3,50.00,000 10300, 04
16 | Manipur SLSA 6,70,00,000 6,70.00,000 100.00
17 | Meghalaya SL.5A 4.07.,00,000 4,07,00,000 10
18 | Mizoram SLSA 7,90,00,000 7,90,00,000 100,00
19 | Nagaland SLSA 3. 80,00, 008 3,79.90,000 0o.97 |
70 | Ouisha SLSA 4.40,00,000 4,40,00,000 100.00
71 | Punjab SLSA 10,25.00,000 10,25,00,000 10000
22 | Rajasthan SLSA 8,75,00,000 £,74,99,034 10000
21 | Sikkim SL8A 1,25,00,000 1,24,97,047 949,98
24 | Tamil Nadu SLSA 1,30,00,000 1,30,00,000 100,00
25 | Telangana SLSA 60,00,000 60,00,000 100,00
26 | Tripura SLSA 4,50,00,000 4,48,39,203 99.64
27 | Uttar Pradesh SL8A 10,35,00,000 103,35,00,000 100.00
28 | Utiarakhend SLSA 10,40,00,000 10,40,00,000 100,00
" 20 | West Bengal SLSA 13,13,00,000 13,13,00,000 100000
' 10 | Andaman and Nicabar SLSA 27,00,000 20,21,455 7487 |
31 | Chandigarh SLSA 21,00.000 21,00,000 100,00
32 | Delhi SLSA 15,25,00,000 15.25,00,000 10000 |
33 | Puducherry SLSA £0,00,000 80,00,000 100,00
14 | Lakshadweep SLSA 20,00,000 19,99,918 100,00
35 | Ladakh SLSA 82,50,000 78,21,332 04,80
Supreme Court Lepal Services
| 36 Committee (SCLSC) 3,50,90,000 3.46,17,098 98.91
Mediation and Conciliation Project %
37 | Committee (MCPC) 60,00,000 33,85,007 £9.75
TOTAL 210,76,50,000 210,44,05,000 99,85
SR T
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

LOK SABHA
UNSTARRED QUESTION NO. 3450
TO BE ANSWERED ON FRIDAY, THE 07" AUGUST, 2026

TRANSPARENCY IN APPOINTMENT OF JUDGES
‘-‘rg-:lﬁil, SHRI RAJESH RANJAN:
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government proposes any poeliey or imitiative o increase the
representation of women, Scheduled Castes, Scheduled Tribes and Other Backward

Classes in the Supreme Court and High Courts:
(b} whether the Government propeses o take any corrective steps 10 make the
appointment process of judges in the High Courts and the Supreme Court more transparcnt

and time=-bound;

{c} whether the Government is formulating a long-lerm national action plan for judicial
reforms in consultation with States, High Courts and other stakeholders; and

{d) if 50, the details thereof?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) to (d): Appointment of Judpes to the Supreme Court and various High Courts 15 made
under Articles 124, 217 and 224 of the Constitution of India, which do not provide for

reservation for any caste or class of persons.

As per the Memorandum of Procedure (MoP), the responsibility for initiation of proposals
for appointment of Judges in the Supreme Court vests with the Chief Justice of India,
while the responsibility for initiation of proposals for appointment of Judges in High

Courts vests with the Chielf Justice of the concerned High Court, However, the

1]
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Government is committed to enhancing social diversity in judiciary and has been
requesting the Chief Justices of High Courts that while sending proposals for appointment
of Judpges, due consideration be given to suitable candidates belonging o Scheduled
Castes, Scheduled Tribes, Other Backward Classes, Minorities and Women o ensure
social diversity in the appoiniment of Judges in High Courts. Only those persons who are
recommended by the Supreme Court Collegium, are appointed as Judges of the Supreme

Court and High Courts

&
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